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LOK SABHA DEBATES
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LOK SABHA
Thursday, 28th November, 1957

The Lok Sabha met at Eleven of the
Clock.

[Mr. Speaker in the Chair. ]

O R A L  ANSW ERS TO QUESTIONS

R eport o f  Indian Delegation to China
4-

„  fS h r l Bhakt Darshan:
\  Shri D. C. Sharma:

W ill the Minister o f Food and A gri
culture be pleased to refer to the re
p ly  given to Starred Question No. 269
on  the 23rd July, 1957 and state:

(a ) whether the report submitted
b y  the delegation headed by Shri
R. K. Patil which visited China has
since been exam ined;

(b ) the nature o f views expressed
b y  the various State Governments on
this report; and

(c )  the decision taken by the Cen
tral G overnm ent on the report?

The Minister o f Co-operation (Dr.
P. S. D eshm ukh): (a ) and (c ) . The
Patil Delegation Report is still under
examination.

(b ) Views have been received from
15 States and Union Territories. Most
o f  them are in favour o f  Better Farm
ing Societies while some have accept-
<ed Joint Co-operative Farming pro
vided the principle o f voluntariness
is adhered to.

*PT cFP vf-rl1? 
f w r  f t  arrcr m r  v t  arr t  ?

2648
VTo q o  5|To TSPJW ;

m % v o x  f^rTT « r : t , *ttx
r»id*fl f t fV^r >«* i

ftp f w r  % «rt * ait *T?rfa
firrs

ftpfTX W*nj &HFT iff &TFT 7WT
m  w  f  ?

* t°  4 °  m o  tsn p r  :

iff *rf i

*ft w  w frr : f w f t m
^ tt ?rrt ^  *r few * fW ra" ^

w m j  « r r m  t  ^ ^  w
»tt* 5  ^ f^tnr-T
W  I 4  ^TFHT =5TT̂ TT g f t f W

* w r  3m% ^ i

¥T° <to 3TTo *5 ?$ *  : ÊTT SRTPTT
| te R T ftfTOT
»HJT t  f5p W f  Rooo
TTW ^fT^T f f ,
fr #  =̂ rf|tT 1

¥To tt*t : fbrr ^
fW T *RT <H, f^ ff ift*
f w r  wr *pt  T^r *tt i w f
3TR *PPcTT f ?> ff f W f f
fr 'ftr f frt f^RTt
f%^T 3TC T^r t , JTT tT ^ ft ?

«To T̂To % 37TT
N r  f t  =^rr t  ^ ^ ^  i
5ft Of, *TT
antt t  I
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Shri Supakar: M ay I know  if  all the
States in India Lave accepted the
Chinese pattern o f  co-operative farm 
ing and are they experim enting w ith
it?

Dr. P. S. Deshmukh: There is no
Chinese method as such. Co-operative
farm ing which is really collective
farm ing which was started in China
is being considered as to how  far it
w ill be suitable to Indian conditions.

Shri Supakar: May I know  if  all
the States have acceptcd that pattern?

Dr. P. S. Deshmukh: I have already
stated what they have accepted. They
are in favour o f  better farming socie
ties and they are even prepared to
experim ent with joint co-operative
fanning but they want the principle
o f voluntariness to be adhered to.

«ft : TOT # fa  3 r R

srVc ^  % Pm r  apt **ffaR
fa*TT t  1 cfr # %

faFT ^T fa*JT, %
W T  ST^T fa?T a  STRTT | ?

?To q© CTTo : ^ r R  M^l *T
^rrfr ^ wVr v f

wtrrrq^T Tgt % t
«RTT x<iqr F̂T vflqTq 5TPTT STTVt ^ I
Shri C. D. Pande: M ay I know if,

before launching this new pattern,
G overnm ent w ill satisfy itself that this
w ill lead to greater production o f
foodgrains and not retard the pro
gress?

Dr. P. S. Deshmukh: I have already
stated that w e are doing it on an
experim ental basis and w e w ill do it
on ly where we have a fair conviction
that it w ill lead to better production.

*5to*. fw r̂ftT : tot w t*wt

*rfr t t o : ? ?
? ex 'a tTRifad *r«rr

% ^ t R #
*T*T f^TT *P ^  f a  :

(*f ) tot ?  f a  w m fh r
# ^ r  Trt^rr *rwr, zc&ci *nfrwr
^nrwRT | f a  tpt ,
^ n f r  *?Yt  d M w ^sr w  %^r

T̂UTT ^ ;

(*sr) t o t  w  ^  ^  t  fa
vftx sftfr a z rfa r
*PT fsm>R 2PT STW t  ; *fR

(*r) wt, 5ft Hwfl ?*T Tt*ff
% % f̂ pq- ^R V R  TOT ^ m r srN

t

f^ « x T  «r=4t wrnrMFr) : ( ^ )
V R T h r ir w n r  % ŝr sttt nr^rr
fa*T ^  JTTeT T̂HT | fa  eTRTTV

wrr ST̂ STTJkT ^ ^ r
STWftr fftrft % I w  3TRT «PT «»ftf
s m w  ?r^r t  f a  ’t f t  *fR  ^ht-0 <?rr# r̂
^ r  fmT 1 1

(*?T) 3 % V^ER % fi:'R>R 5PT
W  t  1

(»r) "JTRcfŶ  Tr̂ Tprrr #
^rwf^rzft t t  q-qfm jt^ r  faqT  5  1

M ay I read it in English also; it is
an im portant question?

M r. Speaker: Yes.

Shri Karm arkar: (a ) The data co l
lected by the Indian Cancer Research
Centre is suggestive of greater pre
disposition to cancer of those w ho
chew tobacco. There is no evidence
to suggest that the chew ing o f betel- 
leaf and betel-nuts causes cancer.

(b ) They are liable to be victim s o f
lung cancer.

(c )  The I.C.R. Centre have given
publicity to their findings. G overn
ment propose to give further publi
city.
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fw^Rr f«r< : *  srr^ r $  fa
WW *FT ’TcTT *H1T ^  f?T f
f*F ?rc*r* r̂r% fr^r *T'TT vt^t*r>Tt
fT sn?f)r t w rorc ' T ^ ' ^
ifrspT. ^ ^  f*TT f̂r5 tffaFT ■f l̂T
■3XT T^t f ?

«ft y <*TTf TT : =ft3T̂ T ^
? r  sp ^  f?r > m . . . . .Cv
Shri Blbhutl Mishra: I want to

know whether Government have for
mulated any constructive step in the
Second Five Year Plan to check this
sort of chewing of tobacco and smok
ing of cigarettes?

Shri Karmarkar: They have given
due publicity.

Mr. Speaker: I find a number of
questions being put on the 'floor of
this House trying to elicit information
which information is available in the
records in the Library, in the G ov
ernment notifications and various
other publications. 1 would once
again request hon. Members during
the interval, on a Sunday, to read all
the rules regulating questions and
the manner in which questions are to
be put. There are many questions
which are argumentative or suggest
ing something— other than eliciting
information. If we analyse and chuck
out such questions, there won’t be
more than 1 0  questions a day. That
is what I find.

In the earlier days o f this Parlia
ment, because a number of Members
were new, I allowed these questions.
But the number of questions outside
the perimeter is increasing. The
hon. Member can have access to the
Second Five Year Plan. Let him
read it again and see whether there
is anything relating to tobacco, ex 
tensive cultivation or asking people
to chew more or not to chew. Why
should he ask that question o f the
hon. Minister?

Shri Blbhutl Mishra: Just now the
hon. Minister stated that they have
come to some finding that the chew

ing of tobacco and the smoking of
tobacco causes cancer.

Mr. Speaker: True.
Shri Blbhutl Mishra: It has been

discovered only recently. That is why
I put a question whether it has betn
provided in the Second Five ifear
Plan or not. The Plan has to be
changed from year to year.

Mr. Speaker: The Plan has to be
changed from minute to minute. I
am not going to allow this question.

Shrimati A. Kale: May I know whe
ther the Government is aware of the
fact that the chewing of betel-nut Is
also injurious?

Shri Karmarkar: About betel-nut
we have no incriminating evidence.
On the other hand, the chewing of
pan does some good. It is onl> with
the chewing and smoking of tobacco
that we had evidence that it is in
jurious to health; so far as the re
searches in cancer go m one or other
institute it has been found that chew
ing of tobacco and smoking o f to
bacco is highly injurious to health.

Shri P. C. Bose: May I know whe
ther Government is in touch with the
researches in England where this
question of the effect of tabacco has
been studied and discovered as
dangerous and may I know what
action they have taken?

Shri Karmarkar: We have been In
close touch with various journals
and researches carried on not only
in England but in other countries also
and there also it has been found that
there is a pronene^s to cancer in the
case of tobacco smokers than in others.

Purchase Mission for Port Equipment
+

fS hrf Shree Narayan Das:
J Shri Radha Raman:

*588. | Shri Raghunath Singh:
[  Shri Wodeyar:

Will the Minister o f Transport and
Communications be pleased to refer
to the reply given to Unstarred Ques-
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tlon No. 1524 on the 11th September,
1957 and state:

(a) whether the composition o f the
fa»»m which was to be sent abroad to
purchase modern equipment for In
dian Ports has since been decided;

(b ) if so, the Members o f the team;

<c) whether the team has complet
ed its work; and

(d) if so, the results achieved?

The Minister o f State In the Mints*
try o f Transport and Communication*
(Shri Raj Bahadur): (a) Yes.

(b ) The team consists o f Secretary,
Department of Transport, Joint Sec
retary, Ministry of Finance and
Senior Assistant Mechanical Superin
tendent, Bombay Port Trust.

(c) The team left India on the 18th
November, 1957 and is due to return
on the 20th December,

(d) Does not arise.

Shri Shree Narayan Das: May I
know the countries which the team
will visit?

Shri Raj Bahadur: UK and a few
other countries including Italy, Swit
zerland, West Germany, France and
Holland.

Shri Shree Narayan Das: What is
the estimated value o f the equipment
that this team w ill negotiate?

Shri Raj Bahadur: About a crore
of rupees.

Shri Kasllwal: Is the team purchas
ing equipment for new ports or for
developing old ports?

Shri Raj Bahadur: The total equip
ment that we require is estimated to
cost Rs. 4 crores and out o f  this this
team may go in for equipment worth
about a crore. This is not for new
ports. This is for mechanisation and
provision of necessary equipment in
the existing ports such as Calcutta.

Shri Shrte Narayaa Das; May I
know whether before proceeding any
tender was invited with regard to the 
purchase o f  these equipment?

Shri Raj Bahadur: With the concur
rence o f the Ministry o f Finance, a
special procedure has been evolved
in this case and they have been au
thorised for the sake o f  expedition
not to call for tenders but to make on 
the spot purchases.

W f  ST>mT : W
WW fWT frftr ^  JRTT# *>t f̂ TT

%  :

( * 0  *FETT Jfg m  t  f a #
o t u *?t ^arrf Ttff f ;

^ ?PF *TW^T f t
•*pi wrtt ^ ; sftr

(*T) m  TT ft#  m

(*To tjo ?TTo tST^W) :
( * )  3ft jrt i

(*r) f^efhr i

(*t) v w r  i v 

«ft W-rrVT : *FTT ^ *PFrTT
$ fa  sff apt f t  Tsft t

I <*>1 't'IM"?! HI'fl WT f
wht % f?rr f  r tfir ^

f t ^ tA<. r̂N" f?t
*^ t q^rmfr f t  T ft | ’

TTo qo CTTo ^ H l
| t jrrcft qT?ft | fsrsrct

»F^ft tft ftrft t  i %■ ?ft f*r
VtfiiRl t  fa  ^ f r  fST f̂ |

3ft f̂t̂ T f t f  *TT JTHlfarT ft*}'
ŜTT STfTR ifiRRT ^ t

eiCTFen *T^ft ?
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*To * 0  Wfo in * [
*rnsrr $  1

*1W  W U X  *■ V 1T ^  ^l*i j|
f f  ^ T i  % ^HTT 3ft *Tt*f
V  # f f  anft̂ T tfft $  W^fVcHt
fsmrer m ^ r f t  ?

TT*> <io Wli* TO^pif : ^ o c  fTfi*
3T*f̂ T + r d t « R  % ftTTT ^ f t  I
The hon. Member opposite can also 

get consolation from  this fact that 
instead o f any person being displaced, 
additional land is going to be available 
for cultivation.

Dr. Sushila Nayar: In view  of the
fact that the level of the Nallah at the 
Jamuna end is lower than the river 
level, what arrangement is the Govern
ment making to prevent the water 
from Jamuna going back into the 
Nallah when the river is full?

Dr. P. S. Deshmukh: I could not
give the details of what exactly is 
feasible and what is not feasible. A ll 
that we intend to do is by way of 
relief from  the trouble due to this 
Nallah.

Hybrid Maize
*590. Dr. Ram Subhag Singh: Will 

the Minister o f Pood and Agriculture
be pleased to refer to the reply given 
to Starred Question No. 1959 on the 
10th September, 1956 and state the 
results so far achieved in regard to 
the production of hybrid maize in the 
country?

The Minister o f Co-operation (Dr. 
P. S. Deshm ukh): A  statement is
placed on the Table of the Lok Sabha. 
[See Appendix II, annexure No. 116]

Dr. Ram Snbhag Singh: May I
know whether the hybrid seed which 
has beefi introduced here is giving 
good results in Indian climate and if 
so whether there is any proposal to 
introduce it in the maize growing 
areas o f Bihar?

The Minister o f  Food and Agricul
ture (Shri A . P. Ia in ): I can sajt from

my personal experience that it 
given excellent results. I have sown 
the hybrid seed and it has given much 
better results than the other seed.

Dr. Ram Snbhag Singh: What about 
the latter part o f m y question?

Shri A . P. Jain: It is being multi
plied and it w ill be supplied 
wherever it is needed.

w j  : v n  A  arm *nRTT g  
f*F m  3ft apforyr: ftnu  «tjtt |

fw n f f  *rr w  ?rT t?t

ITT;ft Hfa ^  ■3TT5T *T Pt'fl'fl
vfa+tfT % ?
Mr. Speaker: I think it is Jarj

shankar and not vama shankar.
Dr. P. S. Deshomkh: The increase

in production is between 20-40 per 
cent but the hon. Minister has got 100 
per cent more.

Salem-Bangalore Line
+

f  Shri T. B. Vittal Rao:
59 "^Shri S. V . Ramaswaml:
W ill the Minister o f Railways be 

pleased to refer to the reply given to 
Starred Question No. 651 on the 6 th 
August, 1957 and state:

(a) whether the report o f  engineer
ing survey of the Salem-Bangalore 
rail link has since been received by 
the Railway Board;

(b ) whether it has been examined 
by the Board; and

(c )  if so, the nature o f the decision 
arrived at?

The Deputy Minister o f  Railways 
(Shri Shahnawax K han): (a ) No Sir.

(b ) and (c). Do not arise.
Shri T. B. Vittal Rao: Last time

when this question was put, w e were 
given the information that the report 
would be received by the Railway 
Board sometime in October. May I 
know w hy it has not so far been re
ceived?
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Shri Shahnawaz Khan: M y hon.
friend is nware that this line is 
about 124 miles long. Surveys have 
been earned both for m etre-gsuje 
and broad-gauge. Very detailed in
vestigations are necessary and we 
hope that the report will be with us 
by the end of December.

Shri T. B. Vittal Rao: May I know 
if the engineering surveys that are 
being conducted are both for broad- 
gauge as well as for metre-gauge 
lines?

Shri Shahnawaz Khan: Yes, Sir.
Shri Naraslmhan: In that case

what are the alternative routes sur
veyed and what are the respective 
estimates?

Shri Shahnawaz Khan: That w ill 
be known as soon as we have the 
report.

Shri T. B. Vittal Rao: When is the 
report likely to be got by the Railway 
Board?

Shri Shahnawaz Khan: We hope 
by the end of Docember.

Shri Dasappa: May I know whether 
the Government have any idea of 
acting on the survey report within the 
Second Plan period?

Shri Shahnawaz Khan: I am very 
sorry to inform that there is no such 
possibility.

Shri Naraslmhan: What is the
amount spent on the survey so far? 
What is the budgeted amount?

Shri Shahnawaz Khan: For the
traffic survey a sum of Rs. 50,000 
was sanctioned and for the prelim i
nary engineering survey, a sum of 
Rs 4,75,000 and odd was sanctioned.

Navigation of Rnpnarain River
+

*592. /  Shrl S' c - Sainanta:
’ |  Shri Barman:

W ill the Minister o f Transport and 
Communications be pleased to refer 
to the reply given to Starred Question

No 783 on the 12th August, 1957 and 
state:

(a) whether any other model ex 
periment has been done or is proposed 
to be done to find out how steamers 
can be made to pass through Kolaghat 
from  Calcutta;

(b ) whether it is a fact that fair 
sized m otor launches cannot pass 
down to Banka down the river Rup- 
narain;

(c) whether Government are aware 
that another bridge is under construc
tion to connect the National High
way at Kolaghat; and

(d) if so. whether this fact w ill 
also be taken into consideration when 
the model experiment w ill be carried 
on?

The Minister o f  State In the Minis
try of Transport and Communications
(Shri Humayun K abir): (a) No model 
experiment has been undertaken for 
this purpose so far. but it is proposed 
to do so after a laige scale new Model 
of the Hoochly and its tributaries has 
been set up at the Poona Research 
Station.

(b ) Yes, Sir.
(c ) The Government of India have 

sanctioned the construction of a Na
tional Highway bridge at Kolaghat.

(d ) A ll relevant factors w ill be 
taken into consideration.

Shri S. C. Samanta: Is it not a fact, 
that after the first model experiment, 
b spur was made and erosion was 
stopped? Now, if it is taken away 
will erosion commence again and if 
so, what intermediate steps does the 
Government intend to take so that it 
may be stopped?

Shri Humayun Kabir: There is no 
suggestion to take away this spur at 
the moment as far as I am aware. The 
answer to that question can be given 
only when this new model has been 
set up and the necessary studies made 
at the Poona Research Station.
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Shri Blren R oy: In view of the fact 
that..........

Mr. Speaker: Order, order. I did 
not call the hon. Member. Shrimati 
Renu Chakravartty

Shri Biren Roy: You have not
called, and that is why I put this 
question.

Mr. Speaker: Order, order. I do call 
the hon. Member He cannot go on 
lake this. I would not call him here
after.

Shrimati Rena Chakravartty: May
I know whether this model which is 
to be set up at the Poona Research 
Institute is to contain all the rivers 
and tributaries in Bengal or only the 
area of Midnapore and Rupnarain and 
its branches?

Shri Humayun Kabir: This new 
model w ill be a model of the Hooghly 
and its tributaries in the lower rea
ches.

Shri Blren Roy: In view of the fact 
that the new bridge which has been 
sanctioned may take many years to 
be built on account of the paucity of 
finances, would *he Ministry o f Com
munications recommend that the rail
way bridge which is already in exis
tence and which was used during the 
war time for traffic by means o f as
phalt in between the tract be allowed 
to be used because o f the develop
ment of that area and so on?

Shri Humayun Kabir: This is a
suggestion and I w ill have it examin
ed by the appropriate authorities.

Shrf &. C. Samanta: May I know 
whether this silting at Kolaghat and 
in the Rupnarain river has any con
nection with the increase of Bellary 
Bar and Rangafala Bar that have been 
created in the mouth o f the Hooghly 
river?

Shri Humayun Kabir: It is very
difficult to give  an answer to that 
question till the studies have been 
completed, but at present the indi
cation seems to be that deterioration 
o f  the river has taken place on ac

count of two m ajor factors: one is the 
spur which was built and the second 
if that there is not sufficient flow of 
fresh water, and for this even the 
Damodar Valley Dams have been 
partly held accountable. A ll this will 
take tune before a complete answer 
can be given.

Shri Jaipal Singh: The hon. Mi
nister assured us that he would take 
the matter up m regard to the rail
way bridge being opened to vehicu
lar traffic. May I know whether in 
his consultations he w ill include other 
bridges also, like the Sone?

Shri Humayun Kabir: That ques
tion hardly arises out o f this specific 
question about the Rupnarain.

Shrimati Rena Charkravartty: May
I know whether the river Vidyadhari 
is also included within this m odel 
experiment?

Shri Humayun Kabir: I have al
ready stated that in the model expe
riment all the tributaries o f  the 
Hooghly in the lower reaches will be 
taken.
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Shri Pant grab!: May I know w he

ther this survey will extend to other 
States in India also?

Dr. P. S. Deshukh: In times to come 
it may be, but for the present we have 
undertaken this proposal at the 
instance of the U.P. Government.

«ft *npr *sm  : r n  #  to t  
WT?«3T *r*FT*r % qxnrsr f e n  r̂r t s t  | 
tV l'<i'i VT Hdf <1*11 '3n<t>l

UT rR? ®FT 3T-iA<I
fV*TT 5JT ?T  ̂ ?

H o  q o  5TTo fftPT^r : wra cAt %
?ft *^tt f+^if Tnrr r̂fV*T *jh vTvn 
I  f*F ?rf£ I  *ftr ^

di.'fh b<4i*i <̂fl *ftr *̂i*m 
*ETH5T ĈTPfT 3fT fl^TT I

Co-operative Sugar Mills
*594. Shri Raghunath Singh: Will

the Minister o f Pood and Agrlcolture
be pleased to state the number o f lic
ences issued so far lor establishment
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of co-operative Sugar mills and how  
many out of those have started the
construction w ork?

The Minister o f  Co-operation (Dr. 
F« S. Deshm ukh): 3 9  licences have ao 
far been granted for  the establish
ment of Co-operative Sugar Mills. O f 
these, 8  factories have already gone 
into production,' while another 4 have 
completed construction w ork and are 
expected to catch 1957-58 season. Be
sides these, 3 factories have started 
erection work. One o f them is e x 
pected to have a trial run towards the 
end of February, 1958.

«ft TtfTT* far*?: fsr̂ rr sftr «ffo
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ffcjsr ?nsh
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Shri Shivananjappa: May I know

whether the construction has been 
delayed owing to the difficulty in the 
import o f machinery, and what are 
the steps taken by the Government to 
overcome those difficulties?

Dr. P. S. Deshmukh: Construction
is not being delayed. Really the 
delay is in putting the orders for the 
factories and there, of course, the 
foreign exchange question comes in 
and it will be solved as we go ahead.

Shri Ramakrishnan: May I know 
whether the orders placed recently on 
deferred payment basis is going to 
increase capitalisation by 15 per cent?

Dr. P. S. Deshmukh: Yes, Sir, there 
is that possibility.

Shri S. M. Banerjee: May I know
whether some of the co-operative 
factories have been closed down and, 
if so, their number and the steps 
taken to restart them?

Dr. P. S. Deshmukh: There is no
instance o f any co-operative factory 
having been closed down.

Shri Hem Barua: May I know the 
progress so far made in the work of 
co-operative sugar m ill in Assam?

Dr. P. S. Deshmukh: The Assam
factory is making good progress, and 
I think we are expecting it to go into 
production by next year.

Shri K. ttamanathan Chettfar: May 
I  know whether the Government w ill

give assistance to the three co-opera
tive sugar factories that are proposed 
to be put up in the Madras State?

Dr. P. S. Deshmukh: Yes, Sir, what
ever assistance is contemplated w ill 
be given. Provided they come early 
enbugh before we have exhausted all 
our resources, we w ill certainly 
render the assistance.

Dr. Snshila Nayar: Sir, may I ask 
one question?

Mr. Speaker: Hon. Members must 
all o f them get up simultaneously so- 
that I will bear in mmd and choose 
the various Members. I was just 
thinking of closing this question and 
passing on to the next question, when 
an hon. Member with experience now 
gets up. A ll right, she may put the 
question.

Dr. Sushila Nayar: Sir, in view of 
the fact that we have been hearing so 
much about shortage of food and the 
desirability of bringing the maximum 
acreage under food production, does 
the Government propose to limit 
further construction of sugar mills 
so that more acreage does not come 
under sugarcane production?

The Minister o f  Food and Agricul
ture (Shri A. P. Jain ): That is a very 
controversial question, because one 
acre of sugarcane crop gives 13  tons 
of sugar which gives ample energy 
to the people, and sugarcane is by 
no means something which should be 
discouraged.

*rt f t r : ^
*TOT t  ft* *£0 

ansr sjnr sre- ^  ^I'TT ycMrfert $ ,
fawr *rqT f  I *T 3fH*TT 
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aft v o  no  * *  : frrv jijq  f o r  w ,  
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^  v t f  ^ t t  ^  t o t  i

Shri Blren B oy: M ay I put one ques
tion?
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Mr. Speaker: No, I will call him 
another time. We will now so  to the 
.next question.

Training in Warehousing ,
•597. Shri Sanganna: Will the Minis- 

le r  o f Food and Agriculture be pleased 
to refer to the reply given to Unstar
red Question No. 907 on 26th August, 
1957 in respect of training in ware
housing and state:

(a) whether the Committee has 
-since made its recommendations;

(b ) if so, what are they; and
(c) whether they have been accept- 

»ed by the Government?
The Minister of Co-operation (Dr. 

P. S. Deshmukh): (a) Yes, Sir.
(b ) The recommendations of the 

‘Committee are as under:—
(i) Since about a dozen ware

houses are to be started in the 
country before the current kharif 
crops are harvested, the required 
field staff viz. ( 1 ) warehousemen, 
(2) Technical Assistant-cum-
graders and (3) Accountant 
Assistants will be recruited im
mediately by calling for appli
cations by advertisement.

(ii> Training of a period o f four 
weeks may be given to the
selected candidates.
(c ) The Committee was appointed

"by the Central Warehousing Cor- 
<poration and its recommendations
w ere made to that Body. The ques
tion of their acceptance by Govern
ment does not arise.

Shri Sanganna: May I know whe
ther either the National Development 
and Warehousing Boards or Corpora
tions have been constituted in each 
State; if so, what assistance has been 
given to each State for purchasing 
the share capital?

Dr. P. S. Deshmukh: The maximum 
assistance w ill be in the neighbour
hood o f Rs. 10 lakhs, and Rs. 10 lakhs 

-are contributed by State Governments.

About half a dozen States are taking 
steps for establishing warehousing 
corporations.

Shri Sanganna: May I know  what 
kind o f development schemes are to 
be financed from  the grant that they 
will get from  this Corporation?

Dr. P. S. Deshmukh: It w ill be
difficult for me to give all the items 
where grants and assistance can be 
given.

Resettlement o f  Landless W orkers
+

•KflR S ®**ri Haider:
’ \  Shri Easwara Iyer:

Will the Minister o f Food and A gri
culture be pleased to refer to the 
reply given to Unstarred Question No. 
1543 on the 11th September, 1957 and 
state the progress made towards the 
resettlement o f landless workers in 
different States?

The Deputy Minister o f Agriculture
(Shri M. V. Krishnappa): A  state
ment giving the required information 
is placed on the Table of the Lok 
Sabha. (See Appendix II, annexure 
No. 118].

Shri Haider: May I know what steps 
have the Government taken in respect 
o f those who have become practically 
jobless due to drought?

Shri M. V. Krishnappa: Each State 
Government has its own plans. In the 
Second Plan there is a provision for 
Rs. 3,64,00,000. About nine States have 
got their own schemes to settle these 
landless labourers.

Shrimati Renu Chakravartty: The
statement only gives an account o f 
about six States which have resettled 
landless workers. May I know if these 
are the only schemes that have been 
submitted, or, whether there are other 
schemes and what is the nujnber o f  
StateB?

Shri M. V. Krishnappa: These are 
the only States that had schemes in 
the first Plan, but in the second Plan 
the number has increased and nine 
States have schemes.
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Shri Panlgrahl: May I know how 
many o f these landless workers have 
been settled in government land and 
turn many in Bhoodan lands?

Shri M. V. Krishnappa: In the first 
Plan, the Central Government settled 
about 2 ,0 0 0  labourers in our own re
claimed areas. For the States, the 
exact figure has been given in my 
reply

Shri ThJmmalah: May I know what 
is the amount so far given to the State 
Governments for settling these land
less labourers on the land?

Shri M. V . Krishnappa: I have stated 
that we have a Plan provision o f Rs 
3,64,00,000. I am prepared to place on 
the Table the details o f  the various 
States and the money which we 
have given to them.
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Shri Thirumaia Rao: May I know
whether family planning was one of 
the subjects discussed at this Confer
ence and, if so, with what result?

Shri Karmarkar: They were rather 
touchy about this question o f family 
planning programme, because every 
country has not been able to adopt 
this programme. Since there has 
been a consensus about the subjects 
that were discussed, in fact, we on 
our side referred to this family plan
ning programme also But it was not 
one of the subjects directly discussed 
though everybody seemed to be agreed 
upon the programme.

Shri Sanganna: May I know whether 
a survey o f the rural health condi
tions in the country has been under
taken by Government and, if  so, what 
is the result?

Shri Karmarkar: Roundabout the
Ramnagar project area near Banga
lore, a detailed survey has been 
undertaken and one o f the results 
that has been found out there about
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the village conditions is that the m or
bidity, physical or mental, is less in 
the rural areas than in correspond
ing urban areas.

Electrification o f Railways

+
S  D. C. Sharma:
\  Shri Tangamanl:

Will the Minister o f Railways be 
pleased to state:

(a) how far the electrification pro- 
grame of the Railways on different 
zones during the Second Plan has 
progressed; and

(b ) the amount spent and the total 
likely foreign exchange contents o f 
the electrification programme?

The Deputy Minister o f Raiways 
(Shri Shahnawaz Khan): (a) The
position regarding progress on elec
trification of various zones is as 
follows:—
Eastern and South Eastern Railways:

Work is progressing satisfactori
ly  on section Howrah-Burdwan & 
Tarakeshwar-Sheoraphuli sections. 
First Electric train on Howrah- 
Sheoraphuli section is expected 
to be run by the end of this month.

For the remaining sections 
Technical Associates have been 
appointed. An order for first 
batch o f 1 0 0  locomotives has been 
placed. Tender notice in con
nection with the Overhead Equip
ment has been issued in the press. 
An Engineer-in-Chief also has 
been appointed.

Central Railway:
Estimates prepared by the Rail

way are under examination.
Southern Railway:

Civil Engineering works on the 
scheme is in progress.
(b ) Rs. 7*75 crores have been spent 

so far. Foreign Exchange required

for Electrification is about 76% o f the 
entire cost.

Shri D. C. Sharma: May I know
w hy only three zones have been taken 
up for this purpose? W hy have the 
other zones been left out? Are there 
any financial or technical difficulties 
standing in the w ay?

The Minister o f Railways (Shri Jag- 
jlvan R am ): This question has been 
raised several times in the House and 
even during the budget debate and 
the matter has been explained in 
great detail. We are taking up elec
trification in those areas where the 
traffic is very heavy and there is not 
much line capacity, so that the traffic 
could be lifted by increasing capacity 
by electrification.

Shri T. B. Vittal Rao: As per the
statement o f the hon. Deputy Minis
ter, we have spent only nine per cent 
o f the total amount allocated under 
the second Plan for electrification. 
May 1 know whether w e would be 
able to complete the electrification o f  
Igatpuri-Bhusaval section and also 
the Tambaram-Villupuram section by 
the end of this Plan period?

Shri Jagjivan Ram: This is the
actual expenditure that has been in
curred here. As a matter of fact, w e 
have made a total commitment of 
Rs. 23 "27 crores up till now. The 
total estimated expenditure for elec
trification o f these railways is Rs. 80 
crores. Out o f that we have made a 
commitment of Rs. 23-27 crores. Pro
vided the foreign exchange difficulty 
is not there, the railways expect to 
complete the programmes o f electrifi
cation by the end of the second Five 
Year Plan period.

Shri A. C. Guha: In view  o f the
fact that the traffic in the Sealdah sec
tion o f the Eastern Railway is very, 
very congested and heavy, is there 
any possibility o f taking up that sec
tion during the second Plan period?

Shri Jagjivan Ram: I am afraid, no.
Shri A . C. Guha: May I know  when

it is likely to be taken up?
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Shri B. Ramanathan Chettlar: May I
know  what progress has been made in 
regard to the Tambaram-Villupuram 
electrification line and whether it w ill 
be completed during the second Five 
Year Plan period?

Shri Jagjlvan Ram: It has been
stated in the reply itself that on the 
Southern Railway civil engineering 
works on the scheme is in progress 
and we hope to complete that scheme 
during the course o f the second Five 
Year Plan period.

Shri Tyagl: Is it part o f the core of 
the Five Year Plan?

Mr. Speaker: The hon. Member will 
look  into the Plan.

Shri Tyagl: I wanted to know
whether it forms part o f the core of 
the Plan and an essential part o f the 
Plan.

Mr. Speaker: The hon. Member will 
read the Plan.

Shri Tyagi: I wanted to know it.
Shri Frank Anthony: The core is not 

known.
Mr. Speaker: Why should he ask

him? I have already stated that 
•whatever is available in printed lite
rature here, the hon. Members need 
not ask questions regarding them. 
They can look into them.

Shri X. B< Vittal Rao: Some o f  our 
employees have been sent abroad lor 
training. May I know if  some more 
w ill be sent to undergo training for 
this electrification?

Shri Jagjlvan Ram: The requisite
number o f employees w ill be given 
the training either abroad or here to 
man the electrification schemes.

Tape Relay Machines
*602. Shri Heda: W ill the Minister 

o f  Transport and Communications be
pleased to state:

(a ) the number o f Tape Relay 
Machines in the Posts and Telegraphs 
Department;

(b ) whether any defect has been 
noted so far in their working; and

(c) the future plans with regard to 
these Tape Relay Machines?

The Minister o f State In the Minis
try o f Transport and Communications 
(Shri Raj Bahadur): (a) Bombay
C.T.O. is the only telegraph office 
where the tape relay arrangement is 
in operation.

(b ) There is no technical defect in 
the system but the traffic handling 
capacity o f the system needs to be 
increased in order to get the full 
benefit from  it.

(c )  It is proposed to introduce the 
system at New Delhi, Calcutta and 
Madras.

Shri Heda: May I know whether 
there was any breakdown in the 
machinery and if so, what was the 
delay in sending the telegrams?

Shri Raj Bahadur: I am not exactly 
aware of the break-down, but there 
was some teething trouble when the 
system was first ptft up. But one of 
the German engineers who were res
ponsible for the installation o f this 
machine came and looked into it. The 
system is now working. W e are pro
posing to augment the capacity and 
production o f  this system.



Shri Heda: May I know the capa
city of this machinery in terms of so 
many telegrams per minute or in 
terms of working for so many hands?

Shri Raj Bahadur: 1 require notice 
because it depends on so many factors.

Shri Heda: Regarding the future 
programme, may I know how much 
foreign exchange is involved and 
whether that has been already 
arranged for?

Shri Raj Bahadur: The cost o f this 
scheme for each of the two places 
Calcutta and Delhi w ill be Rs. 25 
lakhs for each station, but it w ill 
depend definitely on the availability 
o f foreign exchange.

Erosion Protection Works to Taki 
Town

*603. Shrimati Renu Chakravartty: 
W ill the Minister o f Irrigation and 
Power be pleased to refer to the reply 
given to Starred Question No. 1168 on 
the 26th August, 1957 and state:

(a) whether the West Bengal G ov
ernment have forwarded any estimates 
for the works recommended by the 
Central Water and Power Commission 
for erosion protection works to Taki 
Town in 24 Parganas;

(b ) whether any amount has been 
sanctioned for this project from  the 
flood protection funds allotted to West 
Bengal Government by the Central 
Government; and

(c) If so* how much?
The Minister o f Irrigation and 

Power (Shri S. K. Patil): (a) to (c ). 
The Government o f West Bengal for
warded a short-term bank protection 
scheme. This scheme has been 
approved at an estimated cost of 
Rs. 60,000 for Central loan assistance: 
under the flood control programme. As 
regards long-term protection mea
sures, the State Government have 
under examination an estimate for 
investigations and surveys required 
for carrying out model experiments.

Shrimati Renu Chakravartty: Cert
ain short-term schemes were for 
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warded to the Central Water and. 
Power Commission fo r  this very area. 
May I know whether the amount, 
sanctioned, namely, Rs. 60 lakhs, 
stated by the hon. Minister is the 
amount sanctioned for this very  
scheme or whether a new short-term 
scheme has been put forw ard by the 
West Bengal Government?

Shri S. K. Patil: The amount is fo r  
this scheme. So far as the imme
diate work was concerned, this sum 
was sanctioned. So far as the other 
recommendations of the C.W.P.C. 
Special Officer are concerned, they are 
under investigation. When the in
vestigation is over, surely the West 
Bengal Government will look after 
them. If any necessity for Central 
assistance arises, it w ill be considered.

Shrimati Renu Chakravartty: A re
we to understand that there are tw o 
investigations proceeding, one regard
ing the short-term scheme proposed by  
the C.W.P.C. and the other, a long
term scheme for flood protection work 
in this area?

Shri S. K. Patil: There are tw o 
schemes no doubt. But even among 
the short-term schemes. there are 
certain aspects which require investi
gation and which will cost a lot o f  
money.

Shrimati Renu Chakravartty: Does
the C.W.P.C. consider the Rs. 60 lakh- 
scheme submitted by the West Bengal 
Government suitable for preventing 
erosion for the time being?

Shri S. K. Patil: What ultimately 
it will cost is difficult to say; it w ill 
take time. But surely, this sum of 
Rs. 60,000 is only to begin with. The 
hon. Member referred to a sum of 
Rs. 60 lakhs.

Shrimati Rena Chakravartty: I am
very sorry; I did not catch him. He 
said Rs. 60,000, but I thought it was 
Rs. 60 lakhs. I am sorry. May I ask 
whether the Central Government has 
sanctioned the required amount asked 
for by the West Bengal Govern
ment?
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Shri S. K . Patil: W e have sanctioned 
from  yaar after year for  three years 
about Rs. 210 lakhs, while the West 
Bengal Government has already spent 
Rs. 226*81 lakhs. That w ill be ad
justed against the Rs. 70 lakhs which 
is the amount earmarked for 1957. But, 
as I said, so far as these particular 
suggestions o f  the Special Officer, 
C.W.P.C. about flood protection in 
Taki are concerned, if they cost more, 
surely it will be a matter both for 
the West Bengal Government and the 
Government of India to see, and that 
is under investigation.

Rice
*604. Shri Narasimhan: W ill the 

Minister o f Food and Agriculture be
pleased to state:

(a) whether the price of rice is 
still on the high side in the Southern 
Rice Zone inspite o f the availability 
o f Kuruvai Crop in Tanjore;

(b ) if so, the reasons therefor; and
(c) whether any remedial measures 

will be taken to ease the situation? ^
The Deputy Minister o f Food and 

Agriculture (Shri A. M. Thomas): (a)
to (c ). The prices o f rice in Southern 
Rice Zone, though still somewhat high, 
do not compare unfavourably with 
certain other important rice produc
ing and consuming areas such as West 
Bengal, Madhya Pradesh, Bihar, Assam 
etc. The prices are now steady with a 
downward trend and are likely to 
ease down further after the main crop 
is harvested. The situation is under 
constant watch, and any further action 
found necessary will be taken from  
time to time.

Shri Narasimhan: What is the posi
tion since the kuruvai crop?

Shri A. M. Thomas: My hon. friend 
is probably referring to Madras State. 
It w ill be found that the prices have 
com e down considerably during the 
month o f October. In Kumbakonam, 
it was Rs. 20-8-0 last year during this 
part of the year; now it is Rs. 18-8-0 
in Madras last year it was Rs. 19.87, 
now it is Rs. 18*28; in Tirunelveli last
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year by  this time it was Rs. 16, but 
this year it is Rs. 17-8-0.

Shri Narasimhan; May I know whe
ther the Madras Governjnent have- 
represented that notwithstanding their 
being in the rice zone, the Madras- 
State itself is loosing considerably to
ad] oimng States without proportionate 
gain from the other areas o f  the zone 
and may I know whether they have 
asked for any remedial measures?

The Minister o f Food and Agricul
ture (Shri A . P. Jain): Yes, Sir; the* 
Madras Government have complained 
that there is a substantial transport o f  
rice from Tanjore District to Kerala 
and they have suggested that the 
export of rice from  the Tanjore 
District should be banned. That is a 
question which requires consideration 
from more than one point o f view, 
because there is the view-point o f the 
Kerala Government also. W e have 
not taken any decision on that.

Shri N. R. Munisamy: May I know
whether the proposal o f moving. 
Nellore variety rice from Andhra. 
Pradesh to Madras has materialised- 
and if not, what steps will be taken- 
to supplement the deficiency?

Shri A. M. Thomas: Nellore rice is 
moving to Madras.

Shri C. R. Narasimhan: At w hat 
rate?

Shri A. M. Thomas: It is reported 
that only about 11,500 tons have 
recently moved.

Shri Panigrahi: The hon Deputy
Minister mentioned all the rice-pro
ducing areas, but he forgot to mentionr 
Orissa. May I know how the price 
in Madras compares with the price in 
Orissa?

Shri A. M. Thomas: The price in 
Orissa is the lowest.

Shri Heda: Are Government aware 
of the fact that in the delta area o f  
Andhra Pradesh, they are not able to  
get adequate number o f wagotis and. 
therefore they are not able to export- 
even in the zone?
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Shri A. M. Thomas: There has been 
»om e temporary difficulty on account 
<of breeches and there has been loss of 
capacity to a considerable extent. 
The millers at one stage non-co-ope
ra ted with the purchase organisation 
so that w e lost much o f the capacity 

•which we could have m oved by rail.
Shri Thlramala Kao: May I know

the total quantity of paddy procured 
from  the merchants o f  Andhra 
districts after the zones w ere fixed
and announced?

Shri A . M. Thomas: Rice about
<60,000 tons.

Shri R. Ramanathan Chettlar: May
I know whether the Madras Govern
m ent wrote to the Central Govern
ment to seal off the State in order to 
•prevent the export o f rice from  the 
State?

Shri A. M. Thomas: My senior
■colleague has answered the question. 
I f  one goes through the recommenda
tion of the Foodgrain Inquiry Com
mittee, it will be found that it is said 
there that the zonal arrangement has 
worked satisfactorily and it is not 
•desirable to disturb the zonal arrange
m ent at present.

Delhi Municipal Committee

•60S Shri Vajpayee:
Dr. Sushi 1a Nayar:

Will the Minister o f Health be 
pleased to state:

(a) whether it is a fact that a deci- 
-sion has been taken to extend the term 
•of the Delhi Municipal Committee 
which expires on the 25th November, 
1957; and

(b) if so, the reasons thereof and the 
period of extension?

The Minister o f Health (Shri Kar- 
m arkar); (a) The existing members 
o f the Committee continue in office 
for the present.

(b ) The Joint Committee o f  Parlia
m ent has already presented its report
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on the Delhi Municipal Corporation 
Bill, 1957 and it is hoped that the B ill 
w ill be passed during the current 
session. Pending a review o f the posi
tion in the light o f  the essential 
requirements o f the measures to be 
taken preparatory to the establishment 
o f  the Corporation, it has not been 
considered desirable to disturb the 
existing arrangements.
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Besides this we have no further in
formation to add.

Shri Vajpayee: My question has not 
been replied. May I explain? The 
new Corporation w ill not be set up 
before March next. What are the 
reasons due to which the time-limit o f  
the Members now working has not 
been extended up to March next?

Mr. Speaker: It is extended.
Shri Karmarkar: That reply stands.
Shri Vajpayee: It has been extend

ed for one month only.

Shri Karmarkar: I should not think 
so. I speak subject to correction; I 
think it is extended for the time being. 
I should like to have notice on that 
point.

Fruit Preservation Factory in Kuln
Valley
+

*fi09 / Shri Hem ® *i: ous'\ S h r i  Daljit Singh:
Will the Minister o f Food and Agri

culture be pleased to state:
(a) whether the Central Govern

ment have received any scheme from 
the Punjab Government for the Ins
tallation o f a fruit preservation fac
tory in Kulu Valley;
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(b )  the amount o f  grant or suboidy 
asked for by  the Punjab Govern
ment for the purpose; and

#
(c) the stage at which It stands?
The Minister o f  Co-operation (Dr. 

P. S. Deshm ukh): (a ) Yes.
(b ) A  grant o f Rs. 3,04,700]- and a 

loan o f  Rs. 1,90,000/-.
*

(c )  Since the scheme submitted by 
the State Government does not con
form  to the pattern qualifying for 
financial assistance, they have been 
asked to recast the same. The revised 
scheme is awaited.

Shri Hem Raj: May I know on what 
date the scheme was referred back to 
the Punjab Government?

Dr. P. S. Deshmukh: I could not give 
the date. But there was no delay on 
our part.

Shri Hem Raj: May I know by what 
time the report will be received from  
the Punjab Government?

Dr. P. S. Deshmukh: It is not possi
ble for me to say when the Punjab 
Government will send the revised 
schemes As soon as they do it, we 
will expedite it.

Shri Dasappa: In what respect does 
the scheme, which is already submit
ted, not come up to the pattern which 
the hon. Minister has in view?

Dr. P. S. Deshmukh: They provide 
for a grant, which is not in accord 
with the scheme. Our pattern is to 
give a loan, which will be advanced 
to the State Government and the State 
Government will be responsible for its 
repayment. The loan will be given up 
to a maximum of 50 per cent., subject 
to a ceiling of Rs. 7 lakhs. There is 
no provision for grant and the scheme 
submitted by the Punjab Government 
aked for grants.

Shri Ham Raj: May I know the
pattern which the Punjab Government 
wanted and what was the pattern 
w hich the Central Government had In 
view?
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Dr. P. S. Deshmukh: I have said 
that. In their scheme they have pro
vided for a grant and there is no pro
vision in our scheme for grant; w e 
have provision only for  loans.

Oil-seeds Prices
*611. Shri Rasliwal: W ill the Minis

ter o f Food and Agriculture be  pleased
to state:

(a) whether Government are aware 
that the prices of oil-seeds have re
cently risen enormously;

(b ) if  so, what are the causes; and

(c) the steps, Government propose 
to take to bring down the prices?

The Deputy Minister o f Agriculture 
(Shri M. V. Krishnappa): (a ) to (c ) . 
A  statement giving the required infor
mation is placed on the Table of the 
Lok Sabha. [See Appendix II, anne- 
xure No. 119].

Shri Kasliwal: In reply to question
(b ), several reasons have been given. 
May I know whether it is not a fact 
that the rise in the price of oil-seeds 
was also largely due to the specula
tive activities indulged in by members 
o f the Bombay Oil-seeds Exchange?

Shri M. V. Krishnappa: There is not 
so much of abnormal rise. There is 
a little rise. That is mainly due to 
the drought conditions in Saurashtra 
and other parts o f Gujarat. The price 
has been affected by the adverse con
ditions in oil-seeds production. The 
report o f the shortfall in production 
in Canada and USA is also one o f  the 
reasons. Regarding the doubt o f the 
hon. Member about speculation, the 
Forward Markets Commission has set 
a margin with effect from  the 14th of 
this month to have check over this 
speculation.

Shri Kasliwal: A fter the imposition 
o f  this margin on the 14th November, 
what is the percentage of fall in the 
price o f oil-seeds?

Shri M. V. Krishnappa: It is too
early to say. In the beginning there



Oral Answ ers 28 NbVEM RER IV8T Or&l Aiuhm t* atf&K

y i l  a bullish tendency. Now it is 
erratic.
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Start M. V. Krishnappa: W e have no 

information about smuggling. But 
there is a little smuggling of every
thing in the border and action is being 
taken in the matter.

Alarm Chain
*612. Shri B. Das Gnpta: WH1 the

Minister of Railways be pleased to 
state:

(a) whether it is a fact that the 
alarm-chain apparatus on up Howrah- 
Adra-Chakradaharpur passenger train 
on the South-Eastern Railway has 
been blanked off from the 20th July, 
1957 by the Railway authorities;

(b ) the reasons therefor; and
(c )  what alternative arrangement 

for emergency has been made in this 
long-distance running train?

The Deputy Minister o f Railways 
(Shri Shahnawaz Khan): (a) Yes

(b) The frequent pulling o f the
alarm chain and the consequent deten
tion to the train, causing serious
inconvenience to passengers and reper
cussion on the running o f  other train 
as well.

(c) The vacuum brake remains
operative on the train engine, in the 
Guard’s brake van and in compart
ments set part for ladies. Also the 
guards and the engine crew  have 
instructions to be specially vigilent 
and to stop the train when so required.

Shri B. Das Gupta: May I know in 
how many long-distance trains, not 
local, has the alarm chain apparatus 
been blanked ofT?

Shri Shahnawaz Khan: The hon.
M ember put the question in respect o f 
only one train. I shall require a sepa
rate notice for this.

Shri S s^ ak ar May Z know  Whether 
this is the otily train In which tfce- 
alarm chain apparatus h* 8  been 
blanked off?

Shri Bhahnawas Khan: No. There 
are several others.

Railway Protection Force
*613. Dr. Samantsinhar: W ill the

Minister o f  Railways be pleasetl to 
state:

(a ) whether the Railway Protection 
Force has been established in the- 
South Eastern Railways;

(b ) if  so, the date o f its establish
ment; and

(c) the name of its headquarters?
The Deputy Minister o f  Railways 

(Shri Shahnawaz K han): (a) Yes
(b ) It was established on the 1st 

August 1955, when the South Eastern 
Railway was formed.

(c ) Calcutta.
Delhi Ahmedabad Air Service

,  *614. Shri K. U. Parmar: Will the 
Minister o f Transport and Communi
cations be pleased to state:

(a ) whether Government have re
ceived any request from businessmen 
and industrialists o f Ahmedabad for 
Air Service from Ahmedabad to Delhi 
and uice versa;

(b ) if so, the action taken thereon; 
and

(c) whether there is any proposal 
to start a bi-weekly A ir Service from  
Ahmedabad to Delhi and vice versa  
in the near future?

The Minister of State in the Ministry 
o f Transport and Communications 
(Shri Humayun K abir): (a) and (b ). 
Certain representations had been re
ceived against the curtailment o f 
the Delhi -Jaipur- Jodhpur- Ahmedabad- 
Rajkot air service beyond Jaipur with 
effect from  14th April, 1957 and 
replies had been given that the 
curtailment was necessitated by the 
poor traffic on the route.
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<c) No, S r .
Shri T. B. Vittal Rao: May I know 

whether this curtailment is leading 
to under-Utiluation o f air-craft 
because it stops at Jaipur for six 
hours and how this loss is going to be 
made up*

Shri Hnmayun Kabir: There is a
proposal, which is being examined, 
whether the Delhi-Jaipur service may 
be extended to Udaipur and Ahmed- 
abad That is under consideration

Shri T. B. Vittal Rao: Is there a
proposal that the Delhi-Jaipur service 
should touch Agra also9

Shri Humayun Kabir. Agra will be 
connected with the DelVn Jaipur ser
vice

Shri Kasliwal May I know whether 
the question of connecting Ahmedabad 
by air is being considered9

Shri Humayun Kabir: Ahmedabad
is connected bv air

Shri K U Parmar There is no air 
service on Delhi Ahmedabad line or 
vice-vcr<,a

Shri Humayun Kabir* There a 
connection between Ahmedabad and 
Bombay Then thete aic a numbei of 
services between Bombay and Delhi

Shri K. U Parmar. My question was 
whether thete is an air service bet
ween Delhi and Ahmedabad or not

Shri Humayun Kabir. There is at 
present no direct link The service 
was there before But because the 
traffic is very inadequate, it has not 
been possible to maintain it

Volunteers for Postal Services
*615. Shri B. C. Mullick- Will the 

Minister of Transport and Communi
cations be pleased to refer to the 
reply given to Starred Question No 
1304 on the 29th August, 1957 regard
ing volunteers for postal services and 
state whether the required informa
tion regarding the postal strike has 
been collected’

The'minister of State In (he Minis
try of Transport and Communications 
(Shri Raj Bahadur): Not yet; reports 
from  a few  circles are awaited

Shri B. C. Mullick: How much more 
time will the Government take to get 
the information’

Shri Raj Bahadur. We have receiv- 
ed information from some circles 
Information from West Bengal 
U P and Bihar are awaited
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Aerodrome at Forbusiganj
*616. Shri Mohammed Tahir: Will

the Mmistei of Transport and Com
munications be pleased to state

(a) whether it is a fact that an aero
drome is being constructed at For- 
busiganj in Purnea District in Bihar,

(b) if so, whether land has been 
acquired for the said purpose and 
this land includes a graveyard,

(c ) whether there is any pioposal 
to release the graveyaid from being 
acquired foi the purpose of aero
drome, and

(d) if not, the reasons therefor7
The Minister of State in the Minis

try of Transport and Communications 
(Shri Humayun Kabir): (a) Yes, Sir

(b) The land has been acquired for 
the purpose, but according to the re
cords available with the Government, 
there is no graveyard within the aero
drome boundary The State Govern
ment have, however, been asked to 
furnish a report in this matter.

(c) and (d) Do not arise
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W ater and Drainage Schemes for 
Calcutta

*617. Shri D. C. Sharma: W ill the
Minister o f Health be pleased to 
refer to the reply given to Starred 
Question No. 409 on the 29th July 
1997 and state:

(a) whether the fuller details for
(I) water supply; and (ii) drainage 
for Calcutta have since been received 
from the State Government; and

(b) if so, the decision taken there
on?

The Minister o f Health (Shri Kar
m arkar): (a) Yes.

(b ) The detail:; of the scheme are 
under technical scrutiny o f the Public 
Health Engineering Organisation.

Shri D. C. Sharma: May I know
how much the scheme is going to cost?

Shri Karmarkar: As against Rs. 225 
lakhs, West Bengal has sent schemes 
to the value of Rs. 145 lakhs. It was 
received by us in March 1957.

Shri D. C. Sharma: May I know
whether similar schemes will be sanc
tioned for other big-size towns In 
India?

Shri Karmarkar: I could not follow  
the question.

Mr. Speaker: W ill similar schemes 
be undertaken and grants given for 
other similarly situated towns in 
India? '

Shri Karmarkar: Yes, Sir.
Shrimati Renu Chakravartty: In

view of what the hon. Minister has 
stated, that is, the scheme has been 
submitted by the West Bengal G ov
ernment to the Central Government 
in March 1957, may 1 know how much 
longer time will they take for flnali- 
sation and sanction of the schemes?

Shri Karmarkar: We sent them back 
for comments of the West Bengal 
Government. The Mayor and Deputy 
M ayor of Calcutta had a talk with me 
and with my esteemed colleague, the 
Finance Minister. Then we asked 
them to tell us in view of the paucity

o f  funds to give us an idea ot the 
committed expenditure which w e p ro 
mised to stand this year. The com 
mitted expenditure that has been com 
municated to us is Rs. 20-&0 lakhs. 
That is how the matter stands at pre
sent.

WRITTEN ANSWERS TO 
QUESTIONS

Chlorine Gas Leakage in Station Yard
*595. Shri A. S. Saiga!: Win the

Minister of Railways be pleased to
state:

la ) whether it is a fact that ten per
sons became unconscious and some 
cattle were killed on the 29th Septem
ber, 1957 night at Ajani Railway yard 
due to the leakage o f chlorine gas 
from a cylinder in transit;

(b ) whether Government have any 
information as to who placed those 
cylinders in an open wagon;

(c) whether it was a dangerous and 
explosive article;

(d ) if so, whether it was booked 
with proper care and safety; and

(e) what action Government have 
taken in this regard in order to avert 
repetition of such incidents?

The Deputy Minister o f Railways 
(Shri Shahnawaz Khan): (a) No per
son became unconscious, 11 heads o f 
cattle were killed.

(b ) It is permissible to load chlo
rine drums in open wagons and these 
drums were placed in an open wagon 
by the railway staff at Viramgam 
transhipment point.

(c) Liquefied or compressed chlorine 
comes under the category o f “Dan
gerous Goods” .

(d) The booking was done with 
proper care. Stowing in the wagon at 
Viramgam Transhipment Point, how 
ever, was to some extent not in ac
cordance with extant rules.



Written A n n w n  88 NOVEMBER 1957 Written Answers 2688

(•) General instructions already 
exist in the matter. Also* the rsport* 
of the enquiries made by the Railway 
officers and by the Inspector of Ex* 
plosives concerned are under exam i
nation and further action, as necessary, 
will be taken.

Postal Saving* Bank Accounts
*596. Pandit D. N. Tiwary: Will the 

Minister o f Transport and Common!- 
cattons be pleased to state:

(a) whether arrangement has been 
made tor villagers to open Savings 
Bank Accounts in Village Post Offices 
manned by Extra Departmental Staff;

(b) if so, whether the response of 
the people is encouraging; and

(c) the approximate number of 
accounts opened in Bihar so far?

The Minister of State in the Minis
try of Transport and Commnnleattons 
(Shri Raj Bahadur): (a) Arrange
ments already exist.

(b) Fairly encouraging.
(c) 4,32,949 upto the close of the 

financial year 1956-57.
Air Service to Assam

*599. Shri Basomatari; Will the 
Minister of Transport and Communi
cations be pleased to state:

(a) the steps taken to provide chea
per than existing IAC Air Transport 
for Assam-Manipur and Tripura; and

(b) the steps taken to establish or 
assist to establish an airline in and for 
the Assam area?

The Minister of State In the Minis
try of Transport and Communications 
(Shri Humayun Rabir); (a) It is not
economically feasible to provide air 
transport for Assam, Manipur and 
Tripura at rates substantially diffe
rent from those charged by the Indian 
Airlines Corporation.

(b) The question does not arise as 
Indian Airlines Corporation is operat
ing in the area under the tergis of the 
Air Corporations Act, 1953.

Publicity by Indian Airlines Corpora
tion

*<96. Shrimati Parvathi Krfshnan: 
Will the Minister of Transport and 
Communications be pleased to state 
the amount spent by the Indian Air* 
lines Corporation during each of the 
last two years on advertisements?

The VlnhtUv of State in fee Minis
try of Transport and Ccmnnnleaflom 
(Shri Hamaynn Kabir): The requisite
information is being collected and will 
be laid on the Table of the Lok Sabha 
in due course.

Madras-Rangoon Steamer Service
•SOI. Shrt V. Raja: Will the Minis

ter of Transport and CowBaricatlow
be pleased to state:

(a) the reasons for the stoppage of 
the ship service from Madras to 
Rangoon via Visakhapatnam; and

(b) whether there is any proposal 
to resume this service?

The Minister of State In the Minis
try of Transport and Communications 
(Shri RmJ Bahadur): (a) and (b). A 
statement is laid on the Table of the 
Lok Sabha. [See Appendix II, annex - 
ure No. 120].

Consolidation of Land Holdings
*698. Sardar Iabal Singh: Will the 

Minister of Pood and Agriculture be
pleased to state:

(a) whether any suggestion has 
been given to the State Governments 
relating to common grazing grounds 
in the villages where consolidation of 
land holdings is going on; and

(b) if so, with what effect?
The Minister of Food and Agricul

ture (Shri A. P. Jain): (a) Attention 
of the State Governments has been 
drawn to the importance of reserving 
lands for objects of common utility 
and community purposes during con
solidation proceedings. Provisions of 
Punjab and UJP. provide for reserva
tion for grazing grounds according to 
local needs.
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(b ) The matter is under considera
tion o f  State Governments.

Purchase o f Railways Sleepers
*614. Shri T. K. Chandhnrl: W ill the 

Minister of Railways be pleased to 
state:

(a ) whether it is a fact that the 
Railway Board have decided recently 
to purchase about 22 lakh yooden  
sleepers from foreign countries like 
A uktralia, Brazil, Canada, East Africa, 
Malaya and the Philippines;

(b ) wfiether any orders have al
ready been placed with foreign sup
pliers;

(c) the total amount of foreign ex
change that would be needed for these 
purchase; and

(d ) the reasons for not utilising 
our own timber resources in this 
connection?

The Deputy Minister o f Railways 
(Shri Shahnawaz Khan): (a) Yes;
global tenders have been invited for 
this purpose.

(b ) Yes— an exploratory order for 
supply o f about one and a half lakh 
numbers of wooden sleepers has been 
placed on Australia.

<c) About Rs. 6 25 crores approxi
mately.

(d ) Our demand for sleepers is 
vastly in excess of what local re
sources can yield.
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Sale of Water by D.V.C. to Indastrlal 
Concerns

*619. Dr. Ram Subhag Singh: W ill 
the Minister of Irrigation and Pow er
be pleased to state:

(a) the quantity of water at pre
sent being sold by the Damodar 
Valley Corporation -to various indus
trial concerns in that area; and

(b ) at what rate?
The Minister o f  Irrigation and 

Power (Shri S. K. Fatil): (a) At pre
sent, about 2,000,000 gallons of water 
are being sold quarterly.

(b ) (1) For domestic purposes, at 
one anna for 1,000 gallons.

(2) For industrial purposes, at one 
anna and six pies for 1,000 gallons.

International Maritime Law 
Conference

••20. Shri Raghunath Singh: W ill
the Minister o f Transport and Com 
munications be pleased to state:

(a ) whether it is a fact that the 
Tenth Session of the Diplomatic Con
ference on International Maritime 
Law m et in the Senate House, Brus
sels pn the 30th September, 1697 to 
discuss the draft text o f  an Inter
national Convention limiting ship
owner** liability; and

r

. (b) w be$£r, Jndia was represented 
at the Conference?
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The Miafetar «* ***** *• U »  Pfipl*- 
t r f  « f  T n u p a r t  ta d  OwnnMmterttow 
(Shri t a ]  Behsfdttr): (a ) and (fa). A  
statement is laid on the Table of the 
Lok Sabh*. [See Appendix II, annex- 
lire  No. 2 2 1 3 .

B h m tpQ r Factory
•621. Shri A. 8 . Saigal: Will the

Minister of Railways be pleased to 
state:

(a) whether it is a fact that the 
factory going to be completed at 
Bharatpur for manufacturing goods 
wagons will also manufacture under
frames for passenger coaches;

(b ) what will be the average out
put of frames for passenger coaches 
every year from this factory; and

(c) whether those will be establish
ed in co-operation or with the help 
o f some other foreign countries’

The Deputy Minister o f Railways 
<$hr) Shahnawaz Khan): (a) and (b). 
The firm has been granted licence for 
the manufacture of 300 coaching 
underframes and 1 0 0 0  wagons per 
annum

(c) Not known to the Ministry of 
Railways.

Rural Family Planning
*622. Pandit D. N. Ttwary; W ill the 

Minister o f Health be pleased to 
state:

(a) whether any steps have been 
taken to train social workers to be 
attached to family p la n n in g  centres 
in rural areas;

(b ) whether such training has been 
entrusted to non-official volunteer or
ganisations; and

(c) If so, whether any grant is given 
to them?

of Health (Shri K tr  
■m u w ) : (a) Yes, Sir.

(b) No.
<c) This does not arise in view of 

***** t* part (b) above.

Survey of Hwpma River* for Hydro-
Sifaeferic B dM om

•62S. Shri Ba— nuaUjri: Will the
Minister o f IrrigMio* and Power be
pleased to state:

(a) whether it is a fact that a 
hydro-electric survey was conducted 
on the River Manas in Assam; and

(b ) i1 so, the present position of 
that scheme?

The Minister <*f Irrigation and
Power ISbrl S. K. Patil)-* (a ) and ( b ). 
A ir photography o f Manas River has 
been completed and silt observations 
carried out. Further investigations are 
to be carried out to determine the 
hydro-electric potential of the river 
and to fix the dam site.

Line from BurMot to Hwp ib aJ
•624. Shrimati Renu Chakravartty:

W ill the Minister of Railways be 
pleased to refer to the reply given 
to Starred Question No. 1423 on the 
3rd September, 1957 and state:

(a ) whether the West Bengal Gov
ernment have sent its forqaal ap
proval to  the final alignment o f  the 
broad gauge line from  Baraset to 
Hasnabad via  Basirhat;

(b) how far the work of land
acquisition has proceeded and when
approximately the actual construc
tion of the railway line is likely to 
begin;

(c ) whether construction o f  f a r
houses and buildings has started; and

(d) if so, what portion o f the
allotted Rs- SO lakhs in the budget 
this year has been spent?

The Deputy Minister o f  Railway* 
(Shri Sfcahnawa* K han): (a ) Yea,
Sir; but their approval to the station 
sites is still awaited.

(b ) Gazette Notification under Sec
tion 4 o f the Land Acquisition Act 
has been published on jSfc-lO-'B? for 
acquisition of land on ^he first six 
xpi*** °* Una, L*hd plap# foe the 
full length of the Up*
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recently submitted to the State Qcnr- 
em m en t They may require m odifi- 
-catioo if  any at ttie station sites are 
altered. Starting at construction is 
subject to final approval the relevant 
details by the State Government and 
their assurance that once the execu
tion o f the work has been let out 
there w ill be no difficulty in obtain
ing possession o f the land.

(c ) Not yet, Sir.
(d ) The expenditure incurred on 

this work upto 30-9-1957 is Rs. 76,000. 
The budget provision is Rs. 10 lakhs 
and not Rs. 80 lakhs.

Sinking of Indian Ship
*<26. Shri Shree N a n y  an Das: Win 

Hie Minister o f Transport and Com 
munications be pleased to state:

(a ) whether it is a fact that one 
Indian sailing  boat sailing from  Man
galore to Laccadive Islands has sunk 
off the Mangalore coast;

(b ) if so, whether any member of 
the crew  hiss been drowned in the 
mishap;

(c ) whether it is a fact that a 
number of members of the crew  were 
saved by a Pakistani ship ‘Oceanic 
Endeavour';

(d ) if so, how many o f them were 
saved and whether they have com e 
to India;

(e ) the circumstances in which this 
accident took place;

( f )  what are the other details about 
this mishap; and

(g) the steps taken for rescue of 
the crew and the ship?

The Minister o f State in the Minis- 
try o f Transport and Communications 
(Shri Raj Bahadur): (a ) Yes.

(b ) No.
(c ) Yes.

*d2 , ,t 0  A  statement is laid on
the Table of the Lok Sabha. [See  A p 
pendix- n , annexure No 122J

Private H — tag OoM m  in  M U
*CM. Shri D. C. Sfeanna: W ill the 

Minister o f Health b e  pleased to refer 
to the reply given to Starred Ques
tion No. 1176 on the 26th August. 1957 
and state:

(a ) how  many applications for pri
vate housing colonies in the {o n -  
trolled areas o f Delhi have bean 
granted during 1957; and

(b ) how many applications are still 
pending?

The M inister o f Health (Shsl K *r- 
m arkar): (a ) Nina.

(b ) Forty-nine.

Sewage Treatment Plant In Delhi 
*627. Dr. Ram Subhag Singh: WTO

the Minister o f Health be pleasSS to  
state:

(a ) whether it is a fact that sullage 
water discharged from  'the sew'age 
treatment plant near Coronation 
Pillar, Delhi is badly affecting the 
health of the residents o f Gopalpur, 
Barari, Dhirpur and several other 
villages of Delhi State; and

(b ) if  so, whether Government pro
pose to take any action to protect the 
health o f those villagers?

The Minister o f Health (Shri K ar- 
m arkar): (a) No, Sir.

(b ) Does not arise.
Removal o f Fish Plates near 

Pillbhlt Bridge
*628. Shri Raghunath Singh: W ill

the Minister of Railways be pleased 
to state:

(a) whether it is a fact that a vil
lager on the 10th October, 1957 saved 
the lives o f  nearly 1000 passengers o f 
the 151 N.E.R. Passenger train near 
the Pilibhit Bridge, by informing the 
driver to stop the train as some fish 
plates had been removed; and

(b ) if so, whether any enquiry was 
held to ascertain as to who were res
ponsible for the removal o f  the flsb 
plates?
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The Depvfcr W w W w  af liflw ijv  
(Shri BhihMWM Khan): (a) On the
10th October, 1957, one Ggngaman <*f 
the North Eastern Railway found that 
fish bolts o f  a rail Joint on Bridge 
No. 274-A had sheared. The bridge 
lies between Shahi and Pilibhit 
stations on Bareilly-M ailani section 
o f Lucknow Region. He exhibited 
danger signal by raising his hands up 
and the Driver stopped the approach
ing train No. 451 Up (not 101) Pass
enger about 100 Yards short o f the 
bridge. 'Hvis w as at about 7 - «  h n .

(b ) Yes; Assistant Traffic Superin
tendent, Izatnagar made an enquiry on 
the spot. Fish plate bolts appear to 
bfeve sheared during the passage o f 
No. 308 Dn. Express which left P ili
bhit at 519 hrs. and passed through 
Shahi station at 5*40 hours on that 
date.

Steamer Service
*629. Shri Shree Narayan Das: Will 

the Minister o f Railways be pleased 
to atate:

(a) whether it is a fact that the 
Steamer Service between Paleza Ghat 
and Digha Ghat in the North-Eastern 
Railway Zone has been stopped;

(b ) if so, the circumstances in 
which this has happened; and

(c) whether any, and i f  so, what 
steps have been taken to re-start this 
Steamer Service?

The Deputy Minister o f Railways 
(Shri Shahnawaz K han): (a) A state
ment is laid on the Table of the Lok 
Sabha. [See Appendix II, annexure 
No 123].

(b ) and (c ) .  Do not arise.
Khawal-Kalachara Road

778. Shri Dasaratha Deb: W ill the 
Minister of Transport and Communi
cations be pleased to state;

(a ) whether the condition of the 
Khawai-Kalachara road is very bad 
for vehicular traffic; and

'(b) if so, what steps axe being 
taken to improve its condition?

The Minister of State tn the Minister 
of Transport and OomnwiniwitlMMi 
(Shri Raj Bahadur): (a ) Vehicular
traffic can pass over the Khawai- 
Kalachara village road during fair 
weather but the katcha road surface 
deteriorates during rainy season.

(b ) It Is proposed to im prove the- 
road during the Second Five Y ear 
Plan period.

Amarpor and Agartala Road link
779. Shri Dasaratha Deb: W ill the- 

Minister o f Transport and Communi
cations be pleased to state:

(a ) whether Government proposes 
to give priority to the construction o t  
the road linking up Amarpur w ith 
the Headquarters at Agartala; and

(b ) if so, the steps being taken in. 
this regard?

The Minister o f State In the Min
istry of Transport and Communica
tions (8hrl Raj Bahadur): (a ) and (b ) .  
Amarpur will be linked with Agar— 
tala through Aghrtala-Tellam ura- 
Amarpur road and Agartala-Udaipur- 
A mar pur road.

The Agartala-Teliamura and Agar- 
tala-Udaipur sections of these routes- 
already exist.

The Teliamura-Amarpur and Udai- 
pur-Am trpur sections are proposed to 
be completed during the Second Plan 
period.

Food Adulteration In Agartala

780. Shri Dasaratha Deb: W ill the- 
Minister o f Health be pleased to  state:

(a) the number of food adulteration 
cases detected by the Municipal 
Health authorities o f Agartala Tri
pura during 1957 so far;

(b ) the number o f cases in which 
the accused persons have been 
punished for such adulteration; and

(c) the steps contemplated to stop- 
food  adulteration?
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T *e BStaMer ol Healtfc (ghri I i r .  
snarfcar): (a) Nil.

(b ) Does not arise.
f(c) With a view to exercise an 

effective check on the adulteration 
of food stuffs, the Tripura Adminis
tration have appointed by notifica
tion in the Tripura Gazette dated
the 9th October, 1957, Public Ana
lyst, Licensing Authority, Food
(Health) Authority and Food In
spectors under the Prevention of 
Food Adulteration Act, 1954, for 
the purpose of giving effect to the 
provisions of the Act and the rules 
made thereunder.

Derailment of Wagons
781. Shri Raffhtwath Stngb: Will

the Minister of Hallways be pleased 
to state.

(a) whether it is a fact that seven 
loaded wagons and one brake-van of 
an express tram went off the rail and 
capsized between Muli Road and 
Digsar station on Rajkot Surendra- 
nagar Section of the Western Rail
way on the 10th October, 1957; and

(b ) if so, what are the causes of 
4he derailments?

The Deputy Minister o f  Railways 
(Shri Shabnawaz K han); (a) On 10th 
October, 1957, at about 8  20 hours 
while 543 Up Express Goods tram 
was running between Mull Roard and 
Digsar station on Viramgam-Rajkot 
section of Western Railway, seven 
loaded wagons and one Brake van 
derailed and capsized at mile 90/1.

(b ) The Enquiry Committee in
stituted into the accident have ex
pressed in their &ru$cngs that the 
derailment was due to breakage of 
Left Back Spring of Wagon No. NR 
CL 7*51.

Train Aw tdent 
782. Shri Ragjbvnath Bingfc: W ill

the Minister o f  Railways be pleased 
to state:

(a) whether it is a tact that twenty 
WMons ot a goods tsaip proceeding 
from  Arsikere to Bangalore ware

derailed and capsized shortly before 
midnight oh the 9th October, 1057 
between Honnavalli Hoad and Tiptur 
Stations on the Arsikere an** Banga
lore section o f  the Southern Railway; 
and

(b ) if so, what are the causes of 
the derailment?

H ie  Deputy Minister of Railways 
(Shri Shahmawa* K han): (a ) On
9th October, 1957, at about 23*10 
hours, while No. 2950 Goods Train 
was on the run, the third vehicle 
from  the engine derailed and cap
sized; as a result 18 other vehicles 
behind the third vehicle also derail
ed and capsized at mile 121/11-16 
between HonnavalU Road and 1 p -  
tur stations on the Southern Rail
way.

(b) The accident was due to:
(i) mis-marshalling of 2  train- 

piped vehicles within vaccum- 
braked vehicles,

(ii) abnormal application of brake 
while the train was rolling 
down in 1 in 1 0 0  gradient.

Theft o f Copper Wires
784. Shri N. R. Munisamy: W ill the 

Minister o f Transport and Communi
cations be pleased to state;

(a ) the details of the scheme un
dertaken for eliminating thefts ot 
telephone and telegraph copper 
wires; and

(b ) the States where such activi
ties are rampant?

The Minister o f State in the Min
istry o f Transport and Communica
tions (Shri Raj Bahadur): (a) and
(b ). A  statement is laid on the Table 
o f the Lok Sabha. [See Appendix H, 
annexure No. 124].

Cultivable Lapd in Manipur
785. Shri L  A d ^ w  Singh: W ill the 

Minister o f Food *ttd Agriculture be
pleased to lay a statement showing:

(a) flje total area w ider cultiy*tion 
In Manipur at present;
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(b )  the area under irrigation;
(c )  the area o f  cultivable waste

land; and •
(d ) the area under forest?
The M lnlifri (et  Food and A gri

cu ltu re  (Shri A . P. Jain): (a) to (d ). 
S ince the territory has not so far 
been surveyed, no reliable statistics 
Are available.

Cooperative Sugar Factories in 
Andhra

786. Shri M. V. Krishna Kao: Will 
the Minister o f  Food and Agriculture
be pleased to state:

(a) the number o f applications re
ceived by the Government of India 
from  Andhra Pradesh for the grant 
Of licences to open co-operative sugar 
factories during the year 1956-57;

(b ) how many licences have been 
granted during above period; and

(c) the names o f the places?
The Minister o f  Food and Agricul

ture (Shri A . P. Jain): (a ) Two
applications were received during 
1956-57 for establishment o f Co
operative Sugar Factories at Paya- 
icoraopeta, Distt. Visakhapatnam, and 
Eluru, Distt. West Godavari, in 
Andhra Pradesh. The former, which 
was for establishing a factory by 
shifting an idle plant, was sanction
ed  on 26th October, 1957 and the 
latter was rejected.

(b ) and <c). licen ces  were grant
ed in 1956-57 for the establishment 
o f  five cooperative sugar factories at 
following places:—

1. Tehsil Chodavaram, Distt.
Visakhapetnam.

2. Tehsil Srikakulam, Distt.
Srikakulam.

3. Palakole, D istt W est Goda
va ri

4. Tehsil Hindupur, Distt. A n -
antapur.

5. Chittoor, Distt. Chittoor.
The applications for these were 

received before 1st April. 19M.

Conference e f National HariMor 
Board

787. Shri M. V. Krishna Rao: W ill 
the Minister o f  Transport and Coot* 
m vnkations be pleased to state:

(a ) the problems discussed in the 
Conference o f  National Harbour 
Board in August,-September, 1057 at 
Kandla and the recommendations 
made by them; and

(b ) the steps taken to implement 
those recommendations?

The Minister o f State in the Minis
try  of Transport and Communica
tions (Shri Raj Bahadur): (a ) and
(b ). A  statement is laid on the 
Table of Lok Sabha. [Placed in 
Library. See No. LT-398/57]
State Road Transport Commissioners 

Conference
788. Shri Tangamani: W ill the

Minister o f Transport and Communi
cations be pleased to lay a statement 
on the Table containing the decisions 
of the State Road Transport Com
missioners Conference held at Chan
digarh?

The Minister o f  State is  the Minis
try o f Transport and Communica
tions (Shri Raj Bahadur): The Hon. 
Member has presumably in mind the 
Conference of the representatives of 
State Transport Undertakings held 
at Chandigarh in October, 1957. The 
proceedings of this Conference are 
under preparation and1 w ill be laid 
on the table o f the House shortly.

Sanitary Arrangements in 
Wanda

789. Shri D. C. Shartna: W ill the
Minister o f  Health be pleased to 
state:

(a ) whether Government are 
aware o f the spread o f  any disease* 
irt the Andaman Islands due to lack 
o f  sanitary arrangements; and

(b ) if so, what steps have been 
taken for preventing it?

The Minister o f  Health (Shri 
K a m u fc u ) ;  (a ) There had beta  
cases o f  polio and inftuecftar la the 
islands but this eum ot he attributed 
to the lack o f  sanitary arrangements.
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fb ) Does not arise.
Stem A M m j Committee far D«IU

799. Shri D. C. Sharma: W ill the
Minister o f  Health be pleased to refer 
to the reply given to Unstarred 
Question No. 990 on the 29th August, 
1967 and state:

(a ) whether any further meeting* 
have been held by the Slum A dvi
sory Committee for Delhi; and

(b ) if  so, the subjects discussed.
The Minister of Health (Shri 

Karmarkar): (a) No, Sir.

(b ) Does not arise.
Water 8  apply for Mehranll

791. Shri D. C. Sharma: W ill the
Minister at Health be pleased to 
state:

(a ) whether the Central Govern
ment have received a representation 
from  the Delhi Administration for 
the grant of a loan o f Rs. 2 lakhs to 
the Notified Area Committee, Meh- 
rauli to enable it to implement a 
scheme to provide filtered water in 
that area; and

(b ) i f  so, what decision has been 
taken thereon?

The Minister of Health (Shri 
Karmarkar): (a) No, Sir.

(b ) Does not arise.

Salpha-Drugs
792. Shri D. C. Sharma: W ill the 

Minister o f Health be pleased to 
state:

(a) the total value o f Sulpha-drugs 
imported during the First Five Year 
Plan period; and

(b ) the total value o f recognised 
Sulpha-drugs made m India during 
the period?

The Minister o f Health (Shri 
Karm arkar): (a) Rs. 4,33,66,809.

((b) The total value o f Sulpha- 
drugs manufactured in the country 
is approximately Rs. 17,89,560/.

A a t i -T A  W ork
79*. Shri 1>. C. Sharma: W ill the 

Minister o f  Health be pleased to 
state the amount spent by  the Cen
tral Government on anti-T.B. work, 
in the First Five Year Plan?

The Minister of Health (Shri 
Karmarkar ) :  A  sum o f  Rs. 1,89,49,951 
was spent by the Government o f  
India on Anti-T.B. work in the First 
Five Year Plan.

Doubling of Tracks
J  Shri Shree Narayan Das: 

Bhri Radha Raman:
W ill the Minister o f Hallways b e  

pleased to lay a statement showing:
(a ) the schemes o f  double-tracking- 

sanctioned on each o f the Railways 
during the Second Five Year Plan;

(b ) the cost involved in each of 
these schemes;

(c ) the mileage and sections on. 
which the re-doubling w ill be done v 
and

(d ) programme drawn up to exe
cute these schemes?

The Deputy Minister of Railways 
(Shri Shahnawas K han): (a) to (d ). 
A  statement is laid on the Table o f  
the Lok Sabha. [See Appendix II*. 
annexure No. 125].

f  sft TRT :
TWT :

(_«ft enrrtf :

**rr *roer *nrr ^  sr=rr3:

(*r) H'Kcftq frfir lTtWT 
^ ficfirer tt^ t «c*TCf $  

zft^rrrtfr
ftFTT t  ;
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(n ) Tn«r #  irtaroT 
% fw ft  fintfrr snjnraT #  
*rl;

(*r) ^  *T$wr fr o  sppr

« m  W*T Itfil («ft Wo STo
#*l) : (v ) q%gft ttXvslr^&Y
cft̂ TTTEf TF*T « w ( j  ^  5TRT f f  t  I 
q r ^  *nft fw f ■*fr jfraRT
*?T *T5JT ^  fiFETT »TCT t  f ^  UUMHff 
*rr %fFTTrT ^ z ^ » t  % f*m  f*rsr 
xftx #m f¥F wf«< fluff m r nmflrc

I ®Tl« si<i
PrfNm *^r # *fk qfw^ <pt w r f-
VTT 5 fti !F T  ^=; % 3 °
rT?T ?fH qifTl *̂<t> if qT f̂ TTT pRT
a rm r i *Ts i t t t  ^ f itd  ^
iff 4*1 ~j1 *11 M*1 qT try o tT^o ?ft o ifl <
ir^n r srryt «rrfr R+f«rc, ? e.v.\3 3  ^  
^nft #  r ^ K  =r**ft i

(*r) zft^mff spt tit

5r*n q?^r qx *t*fr | [*fw*
qfifijBd 8TJW?if *TVTT ? ^ ]

( it) w  ^  ^  sttrt f i  ifr^mxff
#  ^ iT^t tPF fv=fr sft f̂t̂ RT ^  *T3RO'-
^  fom  w r t  i

(*r) *r#<mT, vi, *r*7*trr
^■•mri, *5z qrra ,̂ fa^f^nmrrt,
<rqT qrarqrsr̂  qfnfsrsrr srVr qT^ar-* -o '
»T#<T̂iTr ?r>TT«fr *f r̂fr t̂t T̂ ft i 

fit*** qfo*$*T WT V* ITH

\»£V «ft?WWST»TTVT:^TTqfT*rfH 
?r*n *fwi7 ̂  «fdM f̂t f̂ qr
f a  :

( * )  w  w w  fe^ft qfrr^T %3tt 
apt fW  fad f̂t ^  t#  *rtr

(^ )  ^  *fr fw fr  £  ?

im  « n r  m iw i ^  tw u- 
«Wt w^Tfr) : (v )  fc&ft Thr
?hrft# v^if<<ft % qRr 
^N*it x **  ^ i %■ ? en\9 ^
«ft^TT \Ro ^ f  fe r  q r  
Tjff I

( ^ )  c:.; ,

ft?  ̂  qfrw^r v  v4vr1rdT ^  w i t t

\9«.\». *ww sn rm  : **tt

q fr w ^  Ŵ T HUT *rtt I ff VcTT̂  ^ft
f^TT f̂ F :

(^i) n iti •FTT ®T W  ?TfT f<«Hit
q f r ^ f  % v*NrT<*A % f ^

T*! I<i<. «lrl(M <|if ^  J 

(?r) ^T q r  r+cT-TT «TT JflT | ;
xttK

( ^ ) trt «(W frr t  qx fv^*TT
5ITT gm  I  ?

qfrai^r wwt frnn: *nrr^n n  t t w -  
(«ftT n i »OTC) : (W) ?e:o I

( ^ )  n̂PTIT  ̂  ̂ ? E. 'Ilfl <!H*< I

(it )  ^tihtit u 'V o  ?rm  ^q^ t

Bankura Adra Line
. . .  f  Shri S. C. Samanta:

\ S h r i Subodh Hasda:

Will the Minister of Railways be  
pleased to refer to the reply given to 
Unstarred Question No. 606 on the 
1 2 th August, 1957 and state whether 
the railway line between Bankura 
and Adra will be thoroughly re
paired?

The Deputy Minister o f  Railways 
(Shri Shahnawaz K han): Track re
newals as required on condition 
basis and to a programme, depend
ing on availability o f funds and 
materials w ill be done.
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Xmv*rt and Export «f Plants to 
P iU ftu

199. Shri Ab4*1 S&Um: W ill the
Minister o f  Pood and Agriculture be 
pleased to state:

(a) the names o f  plants that have 
been imported from  Pakistan into this 
country and those which have been

exported to Pakistan front this coun
try during the years 1955-54 and 1986- 
57; and

(b ) their value?
The Minister o f Food and Acrtcul- 

ture (Shri A . P. Jain): (a) and (b ). 
The required information is given, 
below :

1955-56 1956-57
SI. N am e o f plants N o . o f  Value o f  N o. o f Value o f
N o. plants plants plants plants

E xports to Pakistan

I . M ango . 7)369

(In  rupees) 

16 ,3 16 -0 0 36,989

(In  rupees) 

43,905 00

2 . L ich i 388 1 ,2 13 - 0 0 r ,s 67 3,282-00

3- Am la 50 16 3 -0 0 42R 1,385 00

4 - Plantain • 30 23 00 % 1 3 4 0 0

5 - Chickoo • S 3 3 3 0 ' 00

6. Loquat . • • • 46 50-00

7 - G uava . 55 3 1 1  00

8. Ja ck  fru it • • • • 12 20 00

9 - Koronda *• 1 ,2 8 1 1,400 • 00

10 . Peaches • ** 1 36 200 00

7,837 1 7 ,7 1 5 0 0 ^  ‘ 40,605 : s i , 0 17 -0 0
n v r  *

1 .  D ate suckers o f  A sh , Khadrnwi 
and H illaw i varieties.

S . Rooted plants o f grape-vine varie
ties (0  Spin  K ish m ish ,(«) H aita.

Imptvrts in'o India 
72

Supplied free for experim ental 
purposes."

100
In exchange for seeds o f  differ- N il. 
ent species.

c;oo. *fv TTTTT«J- fafj? : WT «,fc-
irnTT trfr ^  w?t r  

( v )  I  f%
tT*> *TTT-?TT$*J

^tt^ t tan* n  ^  t*: «rcr w r
«rr ; *rVr 

(W ) frr, ?ft 5 ^ T T  m  
*rt *rr ?

qfrn r ’ T 7TTT fTOT RTTIWIT $  TTWT-
(«ft r m  : (*>) sfr f f ,
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vfTP^r % «rnri %■ \ °
fnjrft i

(«■) f t e r T  farr q r f r f^ p f f  h  
f f  if arr* *r  1 1 *w
? w  inj The $  TRff ?w ?tv trcFtft
VTX f̂t % ?ftT TT 5*5
V^T 3TT ?PRTT ^ f
Hallway Staff clash with Osmania 

Students
801. Shri Raghunath Singh: W ill

the Minister o f Railways be pleased 
to state whether it is a fact that on
the 9th September, 1957 Osmania
students clashed with railway staff in 
which some persons were injured at 
Jamai Osmania station?

The Deputy Minister o f Railways 
(Shri Shahnawaz .K han): Yes

Dining Car on Grand Trunk 
Express

802. Shri S. V. Ramaswami: W ill 
the Minister of Railways be pleased 
to state:

(a) whether the dining car attach
ed to the Grand Trunk Express com 
ing to Delhi was suddenly cut off at 
Nagpur on the 5th October, 1957 at 
10 30 A M .

(b ) if so, the reasons therefor;
(c )  whether it is a fact that food for 

200 passengers was prepared and was 
ready to be served;

(d ) whether it is a fact that the 
request to detain the train for 15 
minutes to enable passengers to take 
food was not heeded to and the train 
started off;

(e ) whether the passengers were 
inconvenienced and the food, went 
waste;

( f )  whether it is a fact that this 
dining car was reported sick even at 
Madras before starting on the 4th 
October, 1957; and

(g) what is the history sheef o f this 
dining car from  the 29th September, 
1957 to the 5th October, 1957?

The D epot? Minister o f Railways 
(Shri Shahnawa* Kfean): (a ) to (g) .
A  statement is laid on the Table o f  
the Lok Sabha. [See Appendix II, 
annexure No. 127.]

Training of Village Leaders
80S. Shri Sanganna: W ill the Minis

ter of Community Development be
pleased to state:

(a) whether the cost of training of 
village leaders is charged to the over
all outlay of the Community D eve
lopment and National Extension 
Service Blocks or otherwise; and

(b) whether the training given to 
the village leaders is free o f  cost?

The Minister o f Community Deve
lopment (Shri S. K D ey): (a) Yes.
The cost of training which is relative
ly insignificant is charged to the over
all outlay of the Community Develop
ment and National Extension Service 
Blocks

(b) Yes.

qfTWTT fatftaw

*;©¥. a * f f ? T f  :
zrz qrTR" f^iT far :

(?p) spqw irrsRT *r

fairtw trfr=nr f*Wi'»ii •̂*-s Wm  ;

(*?) qpf<*rr
#  q f w r  f*M d 5RTI

% srftr^rjr sftr
flf, jft 3TT T f r o  ®flTT

WT t  ?

w m n  («ft ^-rmpr) : ( ^ )
trsp *nn in* <tt *tot

t  wnrCTv £r n f  1 1 [v fa ir  
'H, #* in  1

(«r ) ( ? )  T fr n r
qfk^rn: crfhfff
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«re qrnw l »»>^ %
*!*ap* i  I

^  *tt% ?fWf ^  *tpt tnftRrv
^rvqwf ?prt q r f tt: ^ tv x  vnhrr^t 
TT V^*R”T TT?r ft* V* %5=5af ^  
*mrw-3rfavmf, w i*«T -ftd rw *rv f
ffTTT fvU T  «rW l ^  I

( ? )  t o t  % vRrirrzT fax-H- 
ureshff t” f *?r-^r?rWf ^t *rt s j^ t
f r m  T̂RTT $ %ftT TTXT., T #  'jfccFfTO 
l^.-spjp ^rff T̂Tcft | t

( v )  ?rtft m srtsrem v fa  
v^ h fP T  ^  f^ r  <rf̂ Ti ^ 5
*5R fIT ^  %t SnWPtf ijTW '̂iq
£  v i  t  >

Survey of Railway Lines to Garo 
Hills

805. Shri Basumatari: Will the
Minister of Railways be pleased to 
j>tate whether any attempt was made 
to survey for a new link line from 
Bangaigon to Garo Hills ma Goalpara 
for the progress of certain industries 
such as coal, lime and cement in 
<3aro Hills.?

The Deputy Minister of Railways 
<Shri Shahnawaz Khan): An apprecia
tion o f the Traffic prospects o f the 
alignment Garo Hills Goalpara-Ferry- 
Jogigopa-Bongaigaon was undertaken 
m 1955 and was found to be unremu- 
nerative and costly project

Fisheries

8 <M> Shri Easwara Iyer: Will the
Minister of Food and Agriculture be
pleased to state’

(a) the progress of the JKeel fishe
ries development programme in 
Delhi; and

(b) the amount spent on the pro
gramme during 1955-56 and 1956-57?

Tiie Minister of Ffe*d and Agricul
ture (Start A . P. Jala): (a) No sub
stantial progress excepting the survey 
and soil testing could be achieved due 
to breach caused in the spurs during 
extra-ordinarily heavy flood in the 
Jamuna in 1955.

(b ) Nil.
Railway Workshop in Awam

807. Shri Basumatari: W ill the
Minister o f Railways be pleased to  
state whether Government propose 
to establish a proper loco and car
riage maintenance and repair w ork
shop in Assam?

The Deputy Minister o f Railways 
(Shri Shahnawax K han): Yes. Set
ting up of a new repair workshop at 
Bongaigaon in the Assam Region is 
under consideration of the Board.

Barrage on Haora River in Tripura
808 Shri Basumatari: W ill the

Minister o f Irrigation and Power be
pleased to state:

(a) whether any surveys and in
vestigations have been carried out in 
respect o f the Hoara River in Tripura; 
and

(b ) if so, whether any H ydro-Elec
tric Scheme has been contemplated in 
that area1"

The Minister of Irrigation and Power 
(Shri S. K Patll): (a) The answer is 
in the affirmative. These surveys 
were conducted in connection with 
flood protection schemes.

(b) The answer is in the negative.
Land Revenue in Tripura

809. Shri Bangshi Thakur: W ill the 
Minister of Food and Agriculture be
pleased to state the total land revenue 
collected in Tripura from the year 
1953 up to the month o f October 1&57 
and the amount yet to be collected?

The Minister o f Food and Agricul
ture (Shri A. P. Jain): Rs. 54,88,108
and Rs- 12,00,881 respectively.
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Nstfsnsllwftnn of M ut|o&  Doeka
TShrt K K k u iith  Stngh:

«M . j  Shri M. R. Krishna:
^ Shri T. &  Vittal Rao:

W ill the Minister o f Transport and 
Communications be pleased to state:

(a ) whether the Government of 
India have decided to purchase the 
Mazagon Dock from the British Ship 
builders;

(b ) whether the negotiations for 
ftaking over the Dockyard have been 
completed; and

<c) if so, the result thereof?
The Minister of State in the Minis

try o f  Transport aind Communications 
<Shri Raj Bahadur): (a) and (b ). No. 
The Government o f India have not 
decided to purchase the Mazagon 
Dock; nor are they negotiating for its 
purchase. What the Government are 
trying to do is to persuade the owners
(a ) not to dispose o f the dockyard by 
bits and pieces and (b) to continue to 
maintain intact the repair facilities till 
it is possible for someone in India to 
take up the concern and run it effi
ciently.

<c) Does not arise.

*  m Hm r« i -Trerm fnw wn
m/rwnr

e;??. «To WTo WTRT :
% rTTTTf r̂

5TFT ««KI1
flTWR ftp :

(* 0
% T̂RTTZRT % JTT̂  #  W

<TT WT 3FT& j f  ^ ; lil <
(W ) ^  W * | f *  TT3TWR-

% ^Tf?r W’ ff ^  % fatf
^  ?rnr *r r̂

ihVTT $  ?

f w i *  m  y q ^ u  | \
v v r fh r  v h m  3  % far#
»tor *mt3f »rfT  ^  »nft $,

^  * n v r  s r r fW  £  t

Anti-CorruptJou Organisation on the 
N. E. Railway

812. Shri Jhnlan Sinha: W ill the
Minister o f Railways be pleased to 
state the achievements of the anti- 
corruption organisation on the N.E.

,  Railway since its inception?

The Deputy Minister of Railways 
(Shri Shahnawaz Khan): The anti-
corruption organisation on the North- 
Eastern Railway has, since its incep
tion, investigated 1554 cases o f cor
ruption and disposed of 1 1 2 1  cases. 
They have undertaken detection 
driyes at frequent intervals and pur
sued the departmental proceedings 
in the cases detected. As a result o f 
their investigations, 510 Railway staff 
have so far been punished for cor
rupt practice or for other delinquen
cies brought to notice.

rnsfto nr*

: *crr
Tpft IT? f̂ TT

^  5W T̂VFZT 
tiw i fVTVft ^ %
fa #  fadHt TTf̂ r f r  ^ ?

v w f f t  («ft smr *nrnr irt) :
i>M<t mzT? im pr ^
%4$%i %rnF  ̂ *<*■>£*! W>TTr V f t w  tjt*TT I 
t^fo ^*Bo Wl^» v K o  *rr <̂ iq| ^ ftp

( affiliated )
^  m^n? ^ir*nr ^.vav.ooo | i

t w *  (^ t  wtj w m  w t) :
< * )  ?WT (* )•  3WW3 SP? (traffic m^RTT ( recognition ) *n* *
purvey ) ^  f t  <nr?ft t
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Sanctuaries for Wild Life
<14. Shri Shtvananjapim: W ill the 

Minj*t^r o f  Food and Agriculture be
pleased to state:

(a) whether it is a fact that the 
Indian Board for Wild Life has 
approved the starting o f two more 
sanctuaries, one at Mamandur and the 
other in Adilabad district in Andhra 
Pradesh;

(b) whether the Government of 
India are to share the expenditure 
in this connection; and

(c) if so, the estimated exp en d i-' 
ture thereon?

The Minister o f Food and Agricul
ture (Shri A. F. Jain): (a ) The sanc
tuary near Mamandur Reserve Forests 
was sanctioned in 1956-57. No pro
posal regarding a sanctuary in Adila
bad District has been received from  
the Andhra State.

(b ) 50 per cent, o f the non-recurring 
expenditure other than on residential 
buildings, is contributed by the G ov
ernment of India as grant.

(c ) The total estimated expenditure 
on the Mamandur Sanctuary in 1958- 
57 was Rs. 1,36,700 consisting o f 
Rs. 1 ,1 2 ,0 0 0  for the formation of a 
road from  Balapalle to Papasamudram, 
Rs. 8,000 for expenditure on staff and 
Rs. 16,700 for repairs to rest houses. 
O f this 50 per cent, of the non-recur
ring item of road formation viz. 
Rs. 56,000, was sanctioned as grant 
from  the Government of India.

Iipans for Manipnr Administration
81S. Shri L. Achaw Singh: W ill the 

Minister o f Food and Agriculture be 
pleased to state:

(a) the amount of loans and ad
vances granted by the Manipur ad
ministration in the past and proposed 
to be written off;

(b ) the respective amounts grant
ed so far for agricultural and indus
trial purposes; and

(c) whether notices for recovery 
have been issued under the Bengal 
Advances Recovery Act?

The M tnhfor o f  Food and A gricul
ture (Shri A . F. Jain): (a ) to (c ) . A  
statement is laid on the Table o f  Lok 
Sabha. [See Appendix H, annexure 
No. 129].

Agriculture Implements for 
Manipur

818. Shri L. Achaw Singh: W ill the 
Minister o f  Food and Agriculture be
pleased to state:

(a ) whether it is a fact that 40 
bundles of shovel, fork, hoe andf 
spades have been received by the 
Agriculture Department in Manipur 
from the U.S.A. through C.AJLS. for 
distribution to the poor and needy 
farmers in Manipur during 1957; and

(b) how they have been actually 
distributed?

The Minister o f Food and Agricul
ture (Shri A. P. Jain): (a) Yes.

(b ) These agricultural implements 
were suitable for gardening and 
except for a few  which are still in the 
stock o f the Manipur Administration, 
others were distributed amongst those 
interested in gardening.

Rice in Tripura
811. Shri Bangshi Thakur: W ill the 

Minister of Food and Agriculture be
pleased to state:

(a) whether it is a fact that about 
15,000 maunds of rice from  a godown 
of Tripura Administration* Agartala 
was thrown into a pond; and

(b) if so, the reasons therefor?
The Minister o f  Food and A gricul

ture (Shri A. P. Jain): (a) and (b ).
During the floods in Agartala on 2nd 
June, 1956, water entered in to Govern
ment rice godowns causing damage to 
considerable quantity o f rice. A fter 
the flood water subsided, the stocks o f  
rice were salvaged and it was found 
that about 15,000 mds. was unfit fo r  
human consumption and even fo r  
cattle feed. A  quantity o f  720 mds. 
was used for manure purposes and the 
balance quantity was burled In G ov
ernment land



* 7 15  Written Answers 28 NOVEMBER 1957

BtM |w  under B w y lr

SIS. Shri Nanutmhan: W ill the
Minister o f  Transport and Oommnni- 
eatfons be pleased to state:

(a) the number o f bridges on the 
National Highway No. 7 that are 
undergoing major repair or are being 
rebuilt at present;

(b ) the estimated expenditure pro
posed to be incurred for the current 
financial year; and

(c) the progress of repair work so 
far?

The Minister o f State In the Minis
try of Transport and C om m u n lf Hons 
(Shri Raj Bahadur): (a) to (c ). The 
requisite information is being collect
ed and will be laid on the Table of 
the Sabha in due couse.

ffCTTOT srtsr IfT Wjpprft

TT*T : TOT « I V
w«iT jrfir ^  ft* :

(*r) TOT *TT*FTT fafed t

«f*Tfd*ff T O T

xftx

(w )  ?rr, ?fr to t  ’

9TTV ?TWT ftfir W*>
# * )  : (*>) ?t I

(*f )  ftinr HTH5 tf̂ ETT
fi^ TM^ *  5qf»RT7RT FT ^

VT fit# f  I ^  «fPw
iru fg gre ?T^rrtt n  s n fW

T)W m  W W
f^T %  :

(V) TOT t  %

?niTf #' «ftf qrrft vt * u f  | ;

(sr) Trf* ?ft i*r T̂Rptf *  ^qr

(*r) to t  m? w *  
ir o m  rrrr srft* n* afro vnfo 

*<\X* tw  m  Tpft 
f  ; tflr

(*) *rf?T T̂, fJTWTT ft r̂ spftt 
4  .j'tvVt %zrr s rm r  7

w t w  *r*ft ( s f t v n r r v r )  : ( v )
aft ?t I

( ^ )  5*flPT % ^r-^hnxv
ifhRT wcerifi jnrftr »f | t fPr^rr
^  *fr tnp zfRrrr * * r f

1

(*T) STftt TO £*f <fr̂  afTT TPfr 
f%r# \  1

(*r) 3T? v m  1

Catering Contracts »n  Northern 
Railway

821. Sardar Iqbal Singh: Will the
Minister o f Railways be pleased to 
state:

(a) whether it is a fact that in the 
year 1956-57 applications were invit
ed for  contracts for tea and meals 
stalls at some of the stations on the 
Northern Railway;

(b ) if so, the names o f  stations 
where contract was granted and the 
terms and conditions thereof where 
contract is granted;

(c) whether it is a fact that many 
persons are not running the contract 
themselves but have sublet them to 
others; and

(d) if so, What action is being 
taken in the matter?

Written Answer a 2716
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' The Deputy Minister o f Railways 
(Shri Shahnawax Khan): (a ) Yes.

(b ) Bikaner, Tehsil Bhadra, Bahjol, 
Rampur, HaJLr, Sujangarh, Raniwara, 
SamaLka, Sirhmd, Maur, Delhi Queens 
Road Goods Shed, Patti, Gurdaspur, 
Khurdpur a id Madhopur Punjab.

The form of Agreement, embodying 
the terms and conditions on which the 
vending contracts are granted, is laid 
on the Table of the Lok Sabha. 
[Placed in Library. See No. LT-403/ 
57 J.

(c ) No.

(d ) Does not arise.

Ayurvedic Treatment for Cancer

822. Shri Kodiyan: Will the Min
ister o f Health be pleased to state:

(a) whether the attention o f the
Government of India has befen
drawn to the statement o f  Dr A. Lak- 
shmipathi, President of the Andhra 
Pradesh Ayurvedic Board, that
several cases of cancer have been
cured by Ayurvedic treatment; and

(b ) if so, whether Government 
w ill conduct an investigation into 
the matter with a view to popular
ise the treatment?

The Minister o f Health (Shri Kar- 
m arkar): (a ) No. Information has
since been furnished by the Andhra 
Pradesh Government to the effect that 
Dr. Lak*hmipathi is reported to have 
stated th<it he had treated some cases 
o f cancer with ‘Pallathaki’— marking 
nut preparations.

Description o f work

(b ) Poes not arise; the G overnment
of India have, however, given a grant 
o f  Rs. 20,000 for research in cancer 
in Arsha Rasayanasala at Muktyla in 
Kistna District, Andhra Pradesh. The 
research has begun on regular Hw*s 
four months ago and it is too early to 
expect any definite results.
Public Call Office at Knln Post Office

823. Shri rfaljit Singh: W ill the
Minister of Transport and Communi
cations be pleased to state:

(a ) whether it is a fact that there 
is a proposal to open a Public Call 
Office at Kulu Post Office in Kangra 
Di; tnct in Punjab; and

(b) if  so, the decision taken in this 
regard?

The Minister o f State in the Minis
try of Transport and Communications
(Shri Raj Bahadur): (a) and (b ). The 
proposal for opening a P C.O. at Kulu 
was approved and the work was sanc
tioned in June, ’57.

Amritsar Aerodrome
824. Sardar Iqbal Singh: W ill the

Minister o f  Transport and Conun uni
cations be pleased to state:

(a ) whether there is any proposal 
for improvement of the aerodrome at 
Amritsar; and

(b ) if so, the details thereof?
The Minister o f State In the Minis

try o f Transport and rn mmimimHimi 
(Shri Humayun K abir): (a) Yes Sir.

(b ) (i) The following improvement 
works are proposed to be carried out 
at the Amritsar Aerodrome:

Estimate
coat.

1 2
In lakhs
o f Rs.

1 . Construction o f Second Runway 7 * 3 8

2 . Providing Runway Lighting . 3 '9 7

3 . Providing shoulders and over-runs to the Runway . . . .  3 * 2 2
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4. Construction ofW .T . Station 1*82

5. Construction o f  New Approach Road ....................................... 0*64
6. Enlargement o f Control T o w e r ..........................................................  0*35

Total . . 17  *38

(*0 The following improvement works are already in progress at the 
Amritsar Aerodrome .

(1) Construction of additional residential quarters (2Cf% icn-plenc) i-c<

(2) Construction of Additional Wing of Terminal Building . 0*52
(5 5 % completed)

Total . 1*56

Kandla Port
825. Sardar Iqbal Singh: W ill the

Minister o f Transport and Communi
cations be pleased to state:

(a ) the total tonnage o f imports and 
exports which passed through the 
port o f Kandla during 1955-56;

(b ) the names of important com
modities imported and exported 
during the same period; and

(c) how far the Kandla port was 
able to relieve congestion on the Bom 
bay port?

The Minister o f State In the Minis, 
try o f  Transport and Communications 
(Shri Raj Bahadur): (a ) 307, 902 tons.

(b ) Imports

Mineral oils 
Building materials 
Iron and Steel 
Machinery 
Timber

Exports
Salt
Iron ore 
Cotton and W ool 
Bones

Cc) During 1957-58 imports o f  food- 
grains to the extent o f about 70,000 
tons were diverted to Kandla Port. In 
addition, during the same year imports 
and exports o f about 128,000 tons 
were handled at Kandla Port, which.

Bombay Port would have been requir
ed to handle but for the development 
o f Kandla as a m ajor port. Kandla 
Port was not in a position to afford 
any relief to Bombay in the earlier 
years because none o f the new cargo 
berths was ready till March, 1957.

Railway Ont-agencies

826. Sardar Iqbal Singh: W ill the
Minister o f Railways be pleased to 
state:

(a) the number and names of places 
on . the Northern Railway zone in 
which Railway Out-agencies were 
abolished during the year 1956-57 and 
so far in 1957-58;

(b ) the reasons for  their abolition; 
and

(c) the distance from such places to 
the nearest Railway Station?

The Deputy Minister o f Railways 
(Shri Shahnawas K han): (a ) to (c ) .
A  statement is laid on the Table o f  
the Lok Sabha. [Sec Appendix H, 
annexure No. 130}.

TJS. Patients from  West Pakistan
827. Sardar Iqbal Singh: W ill th»

Minister o f Health be pleased to state:
(a) the amount sanctioned as assist

ance to displaced T.B. patients f rom 
West Pakistan during 1987-58 (upto 
81st October, 1957);
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(b ) how many patients have receiv
ed regular hospital treatment;

(c )  how many could not be accom 
modated in hospitals lor want o f  seats;

(d ) the number of displaced T.B. 
patients from  West Pakistan who died 
during the said period; and

(e) whether any T.B. hospital is 
proposed to be opened entirely for 
displaced persons in the near future?

The Minister o f Health (Shri Kar- 
m arkar): (a ) A  sum of Rs. 8,04,900 
was sanctioned by Central Govern
ment to State Governments and other 
institutions foi the reservation o f 473 
beds in the various T.B. Hospi
tals Sanatorium for the free treatment 
of displaced T.B. patients from  West 
Pakistan and for the supply o f free 
medicines as w ell as grant of cash 
assistance in deserving cases.

(b ) to (e ). The required information 
is being collected and will, when 
available, be placed on the Table of 
the Sabha.

Amritsar Railway Workshop
828. Sardar Iqbal Stngh: W ill the

Minister of Railways be pleased to 
state:

(a) the number of persons to be re
cruited in Amritsar Railway W ork
shop and other Railway establish
ments at Amritsar in 1957-58;

(b ) the number of applications re
ceived so far for service in that Rail
way Workshop; and

(c) the procedure followed for the 
selection o f candidates?

The Deputy Minister o f  Railways 
(Shri Shahnawas K han): (a ) 232 men
are expected to be recruited in the 
Amritsar Railway Workshop and 138 
in the other Railway establishments 
at Amritsar during 1957>58.

(b) 1052 applications have so far 
been received by the Northern Rail
way for recruitment in the Amritsar 
Railway Workshop in respect o f Class 
IV  staff.

<c) Recruitment o f  Class 111 staff 
is made by the Railway Service Com
mission. In regard to the recruitment 
o f Class IV staff, notices calling tor  
the applications are issued in the 
Railway Gazette and also exhibited on 
the notice boards near the gates o f  
the Workshop. These notices are also 
sent to the local Employment Ex
change and to the Scheduled Castes 
Associations. The final selection out 
of the applications received in res
ponse to these notices is made by a 
properly constituted Selection Board.

Educational Facilities at 
Railway Station

829. Sardar Iqbal Singh: W ill the
Minister of Railways be pleased to 
state:

(a) whether it is a fact that there is 
no school for the education o f  the 
children of the employees living in 
the Railway Quarters at Bhatinda 
Railway Station; and

(b ) if so, the arrangements Govern
ment propose to make for the same?

The Deputy Minister o f  Railways 
(Shri Shahnawaz Khan): (a) No, Sir.

(b ) Does not arise.

New Telegraph Offices in Punjab
830. Sardar Iqbal Singh: W ill the

Minister o f Transport and Communi
cations be pleased to state the names 
of places where telegraph offices are 
proposed to be provided in Punjab 
during 1957-58?

The Minister of State in the Minis
try of Transport and Commnnicationa 
(Shri Raj Bahadur):

1 Ambala City Motor Stand *
2. Chachiot (already opened).
3 Haibeymandi.*
4 Kukerpind (already opened).
5 Mamligh (already opened).
6 . Manauli*.
7. Gurgaon, Model town (already

opened).

•Subject to availability o f Stores intime.
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8. Nawanshah Mandi (already open- 
ed).m*

9. Nurpur (already opened).
10. Patto Hira Singh (already open* 

ed).
11. Chandigarh Punjab University 

(already opened).
12. Rajpur Bhayan (already opened).
13. Saila Khurd (already opened).
14. Sialba Majri*
15. San dhole (already opened).
16. Saroa (already opened).

Control o f Malaria In Panjab and 
Himachal Pradesh

831. Sardar Iqbal Singh: W ill the
Minister o f Health be pleased to state:

(a) the amount spent on the 
National Scheme for the control of 
malaria in Punjab and Himachal Pra
desh so far;

(b ) the number of patients treated 
in each State so far;

(c )  the equipment supplied for the 
scheme and whether it is adequate; 
and

(d ) whether the affected people are 
responsive and are co-operating with 
the scheme?

The Minister o f Health (Shri Kar- 
m arkar): (a) to (d). Information is 
being collected and w ill be placed on 
the Table of the Lok Sabha in due 
course.

De-Lnxe Train Service

832. Sardar Iqbal Singh: W ill the 
Minister of Railways be pleased to 
state whether there is any proposal 
under consideration to run a Deluxe 
air-conditioned train between Delhi, 
Amritsar and Pathankot?

The Deputy Minister o f Railways 
(Shri Shaluutwax K han): There is no 
such proposal under consideration.

•subject to availability o f stores In time.
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Air Traffic Control Examinations
835. Shri Bhadauria: W ill the Min

ister of Transport and Communica
tions be pleased to state how many 
officers in Air Traffic Control Service 
are qualified pilots or Navigators or 
have had held those licences?

The Minister o f State In the Minis
try o f Transport and Cotnmnnlrstlons 
(Shri Humayun K abir): Twenty
Seven (27).

Dum Dum Air port
836. Shri Bhadauria: Will the Min

ister o f Transport and Communica
tions be pleased to state:

(a) whether the 2 parallel runways 
at Dum Dum A ir port have a separa
tion as recommended by International 
Civil Aviation Organisation for opera
tions under Clear Visual Flight Con
ditions;

(b ) if so, whether operations are 
restricted for simultaneous aircraft 
movements strictly for conditions 
under Clear Visual Flight Rules; and
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( c )  whether both runway* a n  used
under conditions when the Clear 
Visual Flight Rules conditions are not 
strictly applicable?

The Minister o f State in the Minis- 
try o f Transport and Communications 
(Shri Homayun Kabir): (a) Yes, Sir. 
The two parallel runways at Dum 
Dum have a separation o f 700 ft. as 
recommended by International Civil 
Aviation Organisation for operations 
under Visual Flight Rules.

(b ) and (c). The operations are 
restricted for simultaneous aircraft 
movements according to conditions 
under Visual Flight Rules.

Santa Crus A ir port
837. Shri Kamalnayan Bajaj: Will

the Minister of Transport and Com* 
mnnlcations be pleased to state:

(a) whether it is a fact that in view 
of the proximity of the Bandra 
Slaughter House near Santa Cruz A ir
port, Bombay, the vultures and birds 
are a constant danger to unhampered 
flying; and

(b) if so, the action Government 
propose to take to remedy the danger?

The Minister o f State in (he Minis
try of Transport and Communications 
(Shri Humayun Kabir): (a) and (b ). 
As the proximity o f the Slaughter 
house is not desirable the Bombay 
Government have been requested to 
have the slaughter house shifted from 
Bandra to Deonar. In the meantime 
the following interim measures have 
been suggested to the Bombay G ov
ernment namely:—

( 1 ) provision o f a roof between 
the outer wall and the edge of 
the existing slaughter cham
ber o f Bandra Slaughter 
House, so as to hide the offals 
etc., from  vultures;

( 2 ) eviction of tenants living 
around the Slaughter House 
who transact business with 
the Slaughter House contrac
tor* by way of purchase o f 
offals; and

(2) extensive ahooting cdE vultures 
by the Bombay Municipal 
Corporation squads.

Rural Universities

838. Shri N. R. MunUamy: W ill tha 
Ministet o f Food and Agriesltnre be  
pleased to state;

(a) the amount of Technical Co
operation Mission Aid received or ex
pected for the establishment o f Agri
cultural or Rural Universities in 
India; and

(b ) how it is distributed or pro
posed to be distributed State-wise in 
India?

The Minister o f Food and Agricul
ture (Shri A. P. Jain): (a) No aid has
been received nor has any specific 
request been made for such aid so far.

(b ) Does not arise.

Railway Staff

839. Shri Sambandam: Will the
Minister of Railways be pleased to 
state:

(a) the total number o f clerical 
posts in the grade o f Rs 60-130 which 
have been upgraded to Rs. 80-220 by 
the recent order in March, 1957;

(b) the total number o f  graduate 
clerks who have filled the upgraded 
posts under the 2 0  per cent, reserva
tion for degree holders and the lowest 
minimum service put in by graduate 
clerks who have taken the upgraded 
posts; and

(c) the total number o f  non-gradu
ate clerks who have so far been super
seded?

The Deputy Minister at Railways
(Shri Shahnawas K han): (a ) to (c ) .  
Information is being collected and 
w ill be laid on the Table o f  the Lok  
Sabha.
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SM. Sbrt B. € . MoUtek: W ill the
Minister o f  Transport and Commnni- 
catknu be pleased to state:

(a ) whether it is a fact that the ’ 
R.M.S. (N -6) section from  Howrah to 
Tfttanagar has been transferred to 
West Bengal circle from  Orissa circle; 
and

(b ) if  so, the reasons therefor?
The Minister o f State in the Minis

try o f Transport and Communications 
(Shri Raj Bahadur): (a) Yes.

(b ) The transfer was made as the
m ajor portion of its beat lies in West 
Bengal.

Litan-Ckhrui Road, Manipur
841. Shri L. Achaw Singh: Will the 

Minister o f  Transport and Commnni- 
cations be pleased to state:

(a ) whether the earth work and
cutung of minor hills on the new
Litan-Ukhrul Road m Manipur had
already been done before orders for 
the construction o f  the road were 
issued;

(b) when this road was opened for 
motor traffic;

(c ) the amount sanctioned and spent 
for this work so far; and

(d ) how long will it take to make 
the new road an all-weather road?

The Minister o f  State in the Minis* 
try o f Transport and Communications 
(Shri Raj Bahadur): (a) No, Sir.

(b ) The road was opened as a fair 
weather road in December 1956 after 
the completion o f earth work cutting.

(c )  The amount sanctioned is 
Rs. 10 06 lakhs. Upto 30th June 1957, 
an expenditure o f Rs. 5 51 lakhs was 
Incurred.

(d ) Metalling is in progress. The 
road is expected to be made all- 
weather by the end o f  1960-61.

MESSAGE FROM R A JY A  SABHA
is  k m  *

Secretary: Sir, I have to report the 
following message received from  the 
Secretary of Rajya Sabha:

‘I am directed to inform the* 
Lok Sabha that the Rajya Sabha, 
at ils sitting held on Tuesday, the 
26th November, 1957, passed the 
enclosed motion concurring in the 
recommendation o f the Lok Sabha 
that the Rajya Sabha do join  la 
the Joint Committee o f  the 
Houses on the Bill to provide for  
the release o f offenders on proba
tion or after due admonition and 
for matters connected therewith. 
The names of the members nomi
nated by the Rajya Sabha to serve 
on the said Joint Committee are 
set out in the motion.

M o t i o n

“That this House concurs in the 
recommendation of the Lok Sabha 
that the Rajya Sabha do join in 
the Joint Committee of the Houses 
on the Bill to provide for the 
release o f offenders on probation 
or after due admonition and for 
matter** connected therewith, and 
resoJves (hat the foJ/owing mem
bers of the Rajya Sabha be nomi
nated to serve on the said Joint 
Committee.—

1. Shri Surendra Mohan Ghoee.
2 Shn K. Madhava Menon.
3. Shri Ahmad Said Khan.
4. Shrimati Lilavati Munshi.
5. Shri B, M. Gupte.
6 . Shri R. U. Agnibhoj.
7. Shrimati T. Nallamuttm

Ramamurti.
8 . Shri N. R. MalkanL
9. Prof. A, R. Wadia.

10. Shri Abdur Rezzak Khan.
11. Shri Rajendra Pratap Sinha.
1 2 . Shrimati Violet A lv a ." '

CALLING ATTENTION TO MATTER 
OF URGENT PUBLIC 

IMPORTANCE
Fasrvkhabax>-Kanpu»  Passing**  

Train deraxlmknt 
Shri Jagdlah Awasthi (B ilhaur): 

Under Rule 197, I beg to call the
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' m atter o f 

urgent public importance
[Shri Jagdish Awasthi]

Attention o f the Minister o f Railways 
to the follow ing matter of urgent pub* 
lie importance and 1 request that he 
may make a statement thereon:—

“The derailment of the Farru-
khabad-Kanpur Passenger Train
on the 25th November, 1957 ”
The Minister of Railways (Shri 

Jagjlvan Ram ): At about 10*10 hours 
on 25-11-57, while No. 470 Down Far- 
rukhabad-Kanpur Passenger (Metre 

-Gauge) train, with a load o f  11 bogie 
coaches, was entering line No. 13 
(Platform No. 7) at Kanpur Qentral 
Station of the Northern Railway, the 
engine and two coaches next to it, 
namely, one third-postal van and one 
third-luggage-brakevan, derailed o f  all 
wheels The bogie coach, third from 
the engine, which was a composite 
first-second-third, also derailed of its 
leading bogie wheels. The remaining
8  bogies remained on the track The 
derailment occurred a few  feet beyond 
the Facing Points No. 107 in Kanpur 
Station Yard The engine o f the train 
had partially capsized and the first 
and second bogie coaches got slightly 
telescoped into each other There was 
no injury to anyone. The underailed 
rear portion of the tram, which was 
fouling the main running line, was 
drawn out and the running line was 
cleared at 11-30 hoiirs

The breakdown train and the crane 
were requisitioned from  Lucknow 
immediately after the accident; the 
form er reached Kanpur Central at 
14-00 hours and the latter at 15'10 
hours. Thereafter, the re-railing ope
rations were commenced

The extent o f damage to the Rail
way property has been assessed at 
Rs. 5,000 approximately.

An enquiry by a Committee o f  Divi
sional Officers o f the Railway has 

.commenced.

*730

INDIAN R A ILW AY S (AM END
MENT) BILL*

The Minister o f Railways (8hrt 
Jagjlvan R am ): I beg to m ove for 
leave to introduce a BiU further to 
amend the Indian Railways Act, 1890. 

Mr. Speaker: The question is:
“That leave be granted to intro

duce a Bill further to amend the 
Indian Railways Act, 1890.”

The motion was adopted.
Shri Jagjivan Ram: I introduce the 

Bill.

CAPITAL ISSUES (CONTROL) 
AMENDMENT BILL*

The Minister of Finance (Shri T. T. 
Krtshnamachari): Sir, I beg to move 
for leave to introduce a Bill further to 
amend the Capital Issues (Control) 
Act, 1947.

Mr. Speaker: The question is 1

“That leave be granted to intro
duce a Bill further to amend the 
Capital Issues (Control) Act, 
1947."

The  motion was adopted.
Shri T. T. Krlshnamacharl: I intro

duce the Bill.

CENTRAL EXCISES AND SALT 
(AMENDMENT) BILL*

The Minister o f Finance (Shri T. T. 
Krtshnamachari): Sir, I beg to m ove
for  leave to introduce a Bill further 
to amend the Central Excises and 
Salt Act, 1944.

Mr. Speaker: The question is:
“That leave be granted to intro

duce a Bill further to amend the 
Central Excises and Salt Act, 
1944.”

The motion was adopted.
Shri T. T. Krtshnamachari: I intro-

ducef the Bill.
“ Published in the Gazette o f  India Extraordinary Part II Section 2, 

.dated 28-11-57. pp. 886— 98; 883— 887and 894— 895 respectively.
+Introduced with the recommendation o f the President.
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MOTION RE: STATEMENT BY
FINANCE MINISTER ON HIS 

VISIT ABROAD
Mr. Speaker: The House w ill now 

resume further discussion o f the 
motion m oved by Shri M. R. Masani 
regarding the Statement o f the Fin
ance Minister on his visit abroad. Out 
of 2 | hours allotted for this, one 
hour and six minutes have already 
been availed of One hour and 24 
minutes now remain. Acharya Kripa
lani may continue his speech.

Shri Jatpal Singh (Ranchi West- 
Reserved-Sch. Tribes): Before we pro
ceed, may I humbly submit that you 
will reconsider the recommendation in 
regard to the allotment of time in 
regard to this particular motion? You 
had indicated elsewhere that you 
would use your discretion to extend 
it by half-an-hour or so

Some Hon. Members: More
Shri Jaipal Singh: One hour or half- 

an-hour is left to your discretion. I 
would submit that this debate has 
taken rather an important turn. I f 
you could extend the time further to 
enable hon. Members who have tabled 
amendments, for example, they will 
be able to speak.

Mr. Speaker: We have got one and 
a half hours now. That means, half 
past one. The hon Member will 
reply

Shri M. R. Masani (Ranchi-East): 
Yes.

Mr. Speaker: I will try to extend
the time till two o ’clock not more 
than that at the most

The Prime Minister and Minister o f 
External Affairs (Shri Jawaharlql 
Nehru): Mr. Speaker, at the outset,
may I say that I welcom e this discus
sion as I welcomed a question that was 
put in this House yesterday in regard 
to the report o f an interview given by 
the Finance Minister. So far as the 
Government is concerned, we do not 
wish to come in the way of the fullest 
discussion of this. If it pleases you to

extend the time for discussion, Wfe l!Pe 
quite agreeable to it and w e do not 
wish to come in the way. That de
pends on the convenience of the House 
and the work before f t

This question raises certain rather 
important and vital issues, and certain 
issues which may be considered to be 
of a personal character although there 
is nothing personal about what a 
Minister does in his official capacity. 
The first point is, I should like to clear 
that up because some doubt seems to 
have arisen in the mind o f the Mem
bers, if there was any variation or 
different emphasis even in regard to 
our foreign policy. We have said that 
there is none. But, I should like to 
state that with greater emphasis that 
I believe, our Government believes, 
that this policy is not only the right 
policy, it is the only policy, it is the 
policy which has succeeded, not failed, 
it is a policy, I venture to say, 
to which inevitably other count
rios will come. I say there is no al
ternative to this policy except one and 
that is, disaster to mankind. Let 
countries choose which policy they 
want: the policy that leads inevitably 
to this disaster to all humanity or the 
policy which in its broad outlines w e 
endeavour, in all humility, to pursue. 
O f course that does not mean that in 
its application there may not be slight 
variations here and there. But, basi
cally, it is the policy, if I may say so, 
contrary to the policy of cold war.

At any moment we could perhaps 
criticise this cold war because it goes 
counter to the broad approach, I hope: 
which we have in this country and 
which we have had. But, at this 
particular moment in the w orld ’s his
tory when all kinds o f dreadful weap
ons are being thrown about, when 
people are feverishly preparing ' for  
even more terrible weapons, to think 
in terms of cold war Is to invite that 
very disaster against which the count
ries are supposed to prepare. So, I 
submit' that in regard to our baadc 
foreign policy, let there be no doubt. 
It is as firm and as strong as India 
can make it.
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[Shri Jawaharlal Nehru ]
But, it is not merely a question o f 

our desire, It is not merely a question, 
o f  our inheritance from our past think
ing, past actions and past condition
ing, but it is something which I ven
ture to say is inevitable if one takes 
a broad view of things in the world. 
It is a policy which must be adopted 
by other countries also unless, as Z 
said, they drift, not gradually, but 
rather rapidly to disaster. But, while 
keeping to the broad terms o f that 
policy, there are many ways o f fur
thering it here and there. But, in the 
main, I should like to make it clear 
that certainly, if  there is the slightest 
variation from  that policy, that basic 
policy, by this Government or any 
Government, I shall be no member of 
that Government.

Apart from  following a certain 
policy, that policy itself is one of ap
proach, apart from other things o f 
holding to certain principles, and yet 
at the same time approaching in a 
friendly way other Government whe
ther one agrees with them or dis
agrees. W e have ventured to do that 
and I believe that we have done that 
with a measure of success.

There are many people here, M em
bers, who have been abroad and who 
can perhaps look at this problem in a 
wider perspective. I am sorry that hon. 
Member Acharya Kripalani is not here 
because he has recently returned from  
a long tour o f  foreign countries, and 
1 should have asked him to reply to 
•ome of his arguments himself from  
the experiences h e has gathered dur
ing his tour.

W e are criticised for going on beg
ging missions and thereby demeaning 
ourselves and our self-respect and 
honour or taking up some other atti
tude which is offensive, or, as Shri 
Masani said referring to our Defence 
Minister, being not agreeable enough 
to  others or being offensive to others. 
W e are criticised for all this an both 
sides, either being too agreeable or not 
enough agreeable or being disagree
able.

I «h»ll deal with these matters sepa

rately, but what I w ould like this 
House to consider, and any one out
side this House, is: how  does India
stand in the eyes o f  the world? D o 
we stand there in the shape o f a hum
ble suppliant prepared to give up our 
basic policies for  a mess o f pottage, 
for some money or something? H ow  
do we stand? H ow does the w orld 
look at us? Do they look upon us with 
some respect, do they think w e are a 
self-respecting country, a country with 
some honour, a country which has a 
policy which it tries to follow  with 
some integrity? W e may make mis
takes, o f course; w e all do.

It is not for me to answer that ques
tion. Any person with knowledge can 
answer it, and I ask and invite Achar
ya Kripalani to answer it from  his 
own experience o f a few  months’ tour 
abroad. And I say there is only one 
answer to it. The answer is that 
India’s head is high, that India is no 
suppliant to anybody, that so far as 
we are concerned, we would rather 
see anything happen, anything to the 
Second Five Year Plan or to any Plan 
rather than that the honour o f India 
should be sullied, and the self-respect 
o f India should go. Let us be clear 
about that.

Acharya Kripalani, I regret to say, 
used some language unworthy of him 
and unworthy o f this House yesterday 
with his suggestions that w e should 
strut about like proud cocks in the 
international arena, challenging every
body and cursing everybody. That is 
neither good politics, nor good sense, 
nor indeed does it follow  from  the 
basic policy that w e pursue.

How is it, if  the House w ill think o f  
it, that this country is not allied in *  
military sense to any country and yet 
whenever our citizens or nationals go, 
they are welcom ed? Whether they 
happen to go to what is called the 
capitalist camp or Western Europe and 
America, or the Communist camp or 
the East, our people are welcomed, 
and not only welcom ed but received 
with affection almost. W hy is it if I
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go  abroad to any country, whether it 
in the United States or the Soviet 
Union or China or Japan or Scandina
via, that I am welcomed with fervour? 
— not because I have any virtues, not 
-because o f  any particular personal 
reason, but because the policy we have 
pursued of friendliness with firmness 
in regard to our own basic policy with 
integrity about certain ideals has im 
pressed people. And this is not a wel
come from Governments only, which, 
o f course, one has to put out anyhow, 
but it is always a welcome from  the 
people of the country where we go to, 
because we have touched the hearts 
o f the people, because we have set 
something and we follow  a policy 
which finds an echo in the hearts of 
the people Therefore, let us be quite 
clear on this subject.

We go, Shri Mukerjee said, with a 
begging bowl to other countries. Well, 
it is true that we have asked, not in 
a hush-hush way, but openly for the 
help of other countries. We have ask
ed for it making it clear as every one 
knows that we are not bargaining with 
any policy in regard to it, any basic 
policy that we pursue Other count
ries have also been helped in the past 
and in the present I think Shri Masa- 
ni quoted yesterday Prof. Kaldor when 
he said that he hoped that India would 
get one-fifth of the help from the 
United States that China had got from 
the Soviet Union. Now, China is w el
come to that help, and the Soviet 
Union is welcome to give it, but I am 
merely pointing out that this business 
o f  loans or long credits or help of this 
kind being given by countries in a 
position to do so, industrialised count
ries or more advanced countries, is a 
common thing—has been and is. There 
is no abandonment of self-respect in
volved. Of course, one can do the 
same thing in a good way or a bad 
way, that is a different matter. There 
is no harm in that provided always 
that we do not barter anything for 
that help, that is important; and I in
vite the House to see that we have not 
done so. Our Finance Minister has 
not done m o.

Abroad
There is one aspect which I should 

like to put to this House. I am not 
here to defend every word that the 
Finance Minister may say or has said. 
We are not a regimented school where 
we speak only  with one voice, one 
tone, one intonation. We speak some
times in somewhat different languages, 
but we are together because we have 
a common purpose, because w e are 
working for common purposes, be
cause we have, broadly speaking, a 
common approach even though we 
differ m many other ways. That is 
the way of democratic governments.
4

Now, there is a certain reflex of the 
cold war in other countries sometimes 
in our considering a problem even in 
our country because maybe o f  our 
sympathies, maybe of our inclinations, 
maybe of our apprehensions and sus
picions. The result is that if I go to 
the Soviet Union and I am received 
there with the greatest friendship and 
cordiality which touches my heart and 
1 thank them for it in appropriate 
language, people in America, or maybe 
some people here who think that way, 
think that I have sold my conscience 
to the Soviet Union. See what I have 
said when I left the Soviet Union, I 
think I used the words “I have left a 
bit o f my heart here” . I did. I felt 
as moved by what I saw there, the re
ception I got there So everybody 
wonders there must have been some 
secret pact there, I am lost to what 
they consider the right side and all 
that Somewhat later, I go to the 
United States, and I receive a cordial 
welcome there, and I say how much in 
common we have with the United 
States in the democratic tradition», 
how I have admired Lincoln and 
Washington and Jefferson and othfers. 
Well, people say, *He has sold himself 
to the United States' immediately.

The fact o f the matter is that I have 
deliberately conditioned myself, and I 
think, succeeded in doing so, in acting 
as far as possible the good  in others, 
because I find, and I am convinced, 
that the common points between 
countries are far greater than the un
common points, than the points o f  coo-
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troversy. Unfortunately, when we get 
tied up with this cold war business 
and outlook, every stress is Lpid on the 
points o f difference, till they are mag
nified out of all proportion, and every
thing, even the common humanity o f 
the people, sinks somewhere into the 
background.

Here you see in the w orld today 
these great giants, the United States 
o f  America and the Soviet Union fac
ing each other grim ly with armed 
might, and apparently hostile to each 
other, but I am convinced, and I have 
said so often enough, that there 
is far more in common between the 
Soviet Union and the United States 
than people imagine, in fact, between 
the people, I say, between the funda
mental outlooks of the two countries. 
We get lost in these old-w orld terms 
which gradually cease to have much 
meaning.

Of course, there arc differences; I 
do not deny them, but the similarities 
are striking and amazing and they are 
basic, and I have no doubt that they 
will come together—those two count
ries; I hope they will, in the sense of 
ensuring the peace of the world, be
cause the time has come When If is 
obvious that neither of them can think 
or can dare to think even of crushing 
and suppressing the other. It cannot 
be done without common destruction 
to all mankind.

Therefore, if that is so, the only 
other way is to think coolly that while 
retaining their different outlooks, they 
have to live together. The only way 
is the way of coexistence, peaceful 
coexistence.

So, I say, when I go to countries, 1 
go to Scandinavia, Japan etc. I am 
moved. Maybe, I am rather emotion- 
ally inclined in this way. But I am 
moved. Everybody is moved when 
•thers are kind to him, when others 
are affectionate to him. I have no 
doubt that it is a law, a fundamental 
law o f  nature that you get what you 
give. I f you give affection you w ill 
get it. I f  you give hatred, you are

likely to get it. So, it has been our 
good fortune to have the goodwill and 
even the affection o f the people o f 
other countries, even though w e did 
not wholly agree with them, even 
though we were entirely opposed to 
each other. But when w e say this, . 
when we use this friendly language 
to one, used as they are, used as some 
of us even are to the language o f cold 
war, immediately suspicions arise that 
something is afoot. Now, I beg o f you 
to consider this, that this is not a ques
tion o f doing anything underhand or  
behindhand. If at any time we want 
to do something behind the scenes, 
how long can we keep it behind the 
scenes? It w ill come out sooner or 
later. That is why I said at the every 
outset that I welcomed this discus
sion here. It is far better to discuss 
things in an open House than whisper 
them in the lobbies and elsewhere- 
That is so far as our major policies 
are concerned.

May I just say one word, that while 
the question of foreign assistance is a 
natural question, if it does not come 
India does not vanish into the thin 
air? India carries on with greater 
difficulties, greater problems. N o 
doubt, we carry on. I am not frighte
ned. I say quite clearly I am not 
frightened of the prospect of no help 
coming. I think India is strong enough 
to bear that burden too; we w ill suffer*, 
we will slow down, but we will carry 
on and w e will carry on with oui 
head high and bow down to no
body. O f course, I want that help to 
come in all friendliness, and I hope it 
will come, because that somewhat 
eases our process o f development.

Shri M. R. Masani said yesterday 
something about foreign help being 
needed and being essential for India, 
foreign exchange or foreign help, fo r  
the next half a century. I am no pro
phet, but it seemed to me a remark 
which I would not accept at alL I d o  
not accept it.

Shrl M. R. Masani (Ranchi-East): 
I said, foreign capital; I did not say 
foreign help.
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Shri Jawahsrlal Nehru: I stand cor
rected. He said, foreign capital. I do 
not even accept that; that is to say, I 
am not opposed to foreign capital com 
ing, but 1 am not looking forw ard to 
fifty years of—if  I m ay use the word— 
■dependence on foreign capital coining 
here. There may be foreign capital, 
but 1 do not know fifty years later 
what the state of the world w ill be. I 
think the pace o f  change in the world 
is so terrific that all our present day 
ideas w ill not probably be applicable 
fifty years later. However, that is 
something about the future.

Now, may I say quite frankly that 
when I saw, first o f all, a report, a re
port o f the report in The Neto Y ork  
Tim es o f the interview which the F in
ance Minister gave, some passage in it 
disturbed me, caused me considerable 
concern? He was not here then; he 
had gone. I communicated with him 
about this. I said ‘I was concerned 
at this. Does it mean this?’. He sent 
me a brief telegram saying ‘Of 
course, not. There was complete mis
understanding.’ and so on and so 
forth. Well, I was satisfied, except 
that I regretted that any such mis
understanding should arise in the 
minds of people who read that. But 
so far as I was concerned, I was con
tent at that, and all my concern was 
that this misunderstanding should go, 
because in all these matters, when we 
discuss a matter in various hypothe
tical situations, all kinds of things are 
said, which, isolated from  their con
text, may mean something quite diffe
rent.

Now, questions were asked yester
day or the no time did he envisage 
any type o f conflict between India and 
Russia and China. Well, the very idea 
of asking that question or imagining 
that such a thing was a remote possi
bility surprises me. Now, people 
think, some people, that w e adopt a 
certain policy in India, because w e 
are afraid o f Russia or China, that we 
adopted a certain policy in Tibet be
cause w e were afraid o f  China. Well, 
it Is not fo r  m e to present to this 
House m y bona /Ides in these matters.

Abroad
But so far as I know  myself, and so  
far as I know our Government, X can 
assure this House that there was not 
the slightest element o f fear or appre
hension in regard to our policy in re
gard to China or Tibet or Russia.

I am absolutely convinced that—  
not for emotional reasons, not for  any 
reasons o f m y likes and dislikes or 
wishful thinking, but for severely 
practical reasons— there is not the re
motest possibility o f Russia or Chins 
or the United States o f America at
tacking or being aggressive to o r  
having war with India. And, there
fore, I fashion my policy accordingly. 
I admit countries change their policies; 
countries get excited; things happenr 
you have a liking fo r  a country or 
you dislike it; all these things happen. 
You see today countries that were at 
war with each other—and the most 
terrible o f wars— ten or twelve years 
ago— are friends today, military allies 
against others who were their allies. 
These things happen. So, I am not 
basing my judgment on likes and dis
likes, but on the realities o f the situa
tion. I would not go into that. I am 
prepared to argue this with anybody.

Other people seem to think that w ar 
is bound to come and if war comes 
India will suffer in this way or that 
way. Well, my reply to them is that 
if war comes, war o f  that kind, it is 
perfectly clear to me that nobody will 
escape suffering, and it might indeed 
end in putting an end to human exis
tence in this world.

So let this be quite clear. W h a t
ever ideology Russia follows or China 
follows or the United States o f Am e
rica follovfi, there is no question o f  
our being affected, and allowing it to- 
affect our policy, through fear. WKal 
is the position today? There are large 
numbers o f  countries in Western 
Europe, America etc. which accept, 
by and large, what might be called a 
modern version o f capitalism tempered1 
by socialistic advances, in some cases, 
considerable advances. A  very large 
portion of the w orld is governed b y  
w h a t . might be called the Commu
nist ideology. H i ere it is. These are
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facts. But people, more especially the 
people in these rival camps and blocs, 
seem to forget that there is a very 
large part of the world which, though 
wanting to be, and being in fact, 
friendly to these countries— both—  
still is not committed to either this 
ideology or that, either to the western 
capitalist ideology or to the Commu
nist ideology of Russia. W e are not 
hostile to either. We may accept 
something from here and something 
from  there. But we are not commit
ted to them, and a good part o f the 
world is not so committed.

Now, whatever it may be, it is also 
clear that you cannot force and compel 
your ideologies on the other, and we 
have seen that; whether it is, if I may 
respectfully say so, in the case o f the 
western bloc trying to force down its 
ideology by force of arms or on the 
side o f the Communist nations trying 
to force down their ideology by force 
o f  arms, both have failed. And it has 
been made quite clear that you may 
convert people, if you like, by peace
ful methods, but you cannot ultimately 
convert a country or a nation by the 
sword, though you may destroy it by 
modern arms.

So coming back to a certain personal 
aspect, the Finance Minister delivered 
many speeches there. It is for the 
House or Members to read them— 
they are in the Library o f the House 
and anyone who wants can obtain 
copies o f them— and find out exactly 
where he said something against our 
policy, basic policy. You may not like, 
you may say, ‘Oh, he is too friendly 
to the Americans' or ‘too friendly to 
the British’ or ‘too friendly to the 
Germans’ . May be, you m ay not 
-accept that in that way. But when we 
go  to America, it is our business to 
be  friendly to the Americans, when 
w e go to Germany, it is our business 
to  be friendly to the Germans. A re we 
going there to pick up quarrels with 
them? When we go to Russia, it is 
our business to be friendly to the Rus
sians or the Chinese or Japanese, as 
the esse may be. That is not from  the

point o f view  o f  some kind o f  bar
gaining diplomacy, trickery and 
manoeuvre— not that. It is or should 
be the normal intercourse between 
nations, because only then can you get 
the best out o f the other and give the 
best that you can, and then decide for 
yourself what you like, because, 
otherwise, your mind is closed i f  the 
approach is hostile.

May I mention here a fact which 
perhaps may not be relevant? W e 
talk about the Commonwealth con
nection and some hon. Members on 
the other side o f the House and— I 
should be quite frank— some hon. 
Members on this side o f the House, do 
not like that connection. There it is. 
They say: “W hy? Apart from  other 
reasons, see what England does about 
Kashmir. See what she does about 
Goa or some other place and so on. 
And you want to be tied up to them’ .

I can quite understand and appreci
ate this strong reaction, because, after 
all, I have the same reactions often 
enough. W e are made of the same 
stuff and we react to the same things 
more or less. Take this Kashmir mat
ter. It has been a matter of deep pain 
and grief to me— the attitude o f the 
United Kingdom Government in it. I 
am not going into that, but trying 
merely to point it out. But that does 
not lead me to get so excited as to 
change my basic policies. If m y being 
in the Commonwealth had even in the 
slightest affected m y policies, affected 
my policies in regard to foreign or 
domestic matters and made me go 
against me in a particular direction, 
then the case for quitting the Com 
monwealth was complete, to m y mind. 
If it does not, then I am not going to 
quit it, because I do not believe in 
breaking any bond which we have in 
the world today. There are too many 
destructive tendencies afoot. I want 
to keep that bond. It might help; it 
does help.

In fact, I welcom e in a few  days' 
time the Commonwealth Parliament
ary Conference that is going to be  held 
here, knowing fu ll w ell that wbat
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happens to us in  parts o f  the Com
monwealth, in South Africa, in other 
places, knowing also that the Com 
monwealth contains today all kinds of 
other countries, Malaya, Ghana and 
others, but, above all, believing that 
at this time more particularly in the 
world, what are required are more 
and more bonds. Let these be of silk, 
not of iron chains, but let us have this 
type of bonds so that we may approach 
and try to understand each other, and 
even where we differ, we can do so in 
a friendly way.

Shri M. Ft. Masani referred to Shri 
Krishna Menon and the fact— if it is a 
fact— of, I am using his words, *hia 
provocative utterances’ in the United 
States, that it did not go down with 
the people well there, that he was dis
liked by some Americans or others. 
May I say straight off that in the re
cent debate, Shri Krishna Menon made 
certain remarks which I regretted 
very much, which, in fact, he withdrew 
■—he apologised for them. It is clear 
that the strain on him during this 
time was so very m uch..........

Shri Hem Barua (Gauhati): He
was sick also.

Shri Jawaharlal Nehru: The strain
on him was very very great. For the 
moment, he broke down under the 
strain and said something which was 
unfortunate.

But having said that, I would like 
to say that his performance, his put
ting forward of our case for Kashmir, 
has been a magnificent one. Let us 
realise it. I want to make it quite 
clear to all that in what he said he re
presented us, he represented us fully 
and completely.

Let us, therefore, judge of these pro
blems. I do not want anyone o f  our 
colleagues or anyone else to say things 
which irritate people. I am afraid 
with all the goodwill in the world 
sometimes I slip and say such things. 
I am sorry for it afterwards, but that 
is a different matter. It may be that Is 
a humdh failing.

X should like, therefore, this House 
to approach this question not in ft

narrow, censorious w ay o f patching a 
w ord here or a w ord there— we all 
make mistakes, we may make mistakes 
— but see the broad trends o f our acti
vity. Obviously, we function, that is, 
in our Government, with joint respon
sibility. That is not only the theory 
but, 1 submit, the practice. I am res
ponsible for what my colleague, the 
Finance Minister may do— I may not 
agree with every word he says— just 
as he is responsible for what I do or 
for what each one o f us does. That 
is the only way to function, and we 
have to give each other, naturally, a 
large measure of freedom  to interpret 
Government’s policies. We cannot all 
the time be sitting together and issu
ing every letter and every statement 
to be made. Sometimes the emphasis 
may be slightly this or slightly that, 
but basically there is, or can be, no 
change not only in our foreign policy 
but, broadly speaking, in our domestic 
and economic policy.

One thing more. I should like to 
refer to Acharya Kripalani's remarks 
yesterday; one remark of his about a 
friendly country was peculiarly unfor
tunate. It is a great country, a count
ry which is faced with grave perils 
and has faced them bravely and it is 
our pride and privilege to have been 
closely associated with that country 
in its period of trial and difficulty. 
We hope to be associated with them 
in this close and intimate way in fu
ture. So, it was peculiarly unhappy 
to learn of the word that he used 
which was completely unjustified.

Shri Hem Barua: Regarding the
Prime Minister's speech referring to 
Acharya Kripalani, I just want to say 
a few  things, one or two words.

Mr. Speaker: Acharya Kripalani Is
not here. How could he anticipate 
what the Prime Minister was going to 
say?

Shri Hem Barua: Just a w ord by 
way o f explanation. Sir. The Prime 
Minister in the course o f  his speech 
had made a reference to Acharya 
Kripalani. I  am sorry he could not 
be here. He had another engagement 
and he could not cancel that. About
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a Word he used yesterday, the Prime 
Minister said that it was unworthy o f 
an hon. Member o f this House and this 
House itself. I agree With the Prime 
Mirtlster when he says like that. But, 
at the same time, this word was pre
viously used by a Member in this 
House. * * ** • • * *
When Kripalaniji said like that, it was 
the Finance Minister who said that the 
hon. Member knows this kind o f 
things better. Acharyaji had learnt it 
from the Finance Minister himself. 
That is what I have to say.

Mr. Speaker: W hoever might have
used it, it is unfortunate that that word 
should find a place in our proceedings 
here, whoever might be responsible 
for it or whoever might have started 
it. When once the ball iB set rolling, 
w e d o  not know where it goes. It 1b 
ultimately coming to personal remarks 
like this.

Shri Prank Anthony (Nominated— 
A nglo-Indians): Sir, my motion asks 
this House to record its approval of 
the statement made by the Finance 
Minister Sir, the Prime Minister has 
risen above this debate which took a 
rather controversial character. But, 
I shall seek in my own way to bring 
the debate back to what was intended 
to be the subject-matter of discussion; 
and that is the statement o f the 
Finance Minister.

I feel that the two speakers, Prof 
Mukerjee and Acharyaji who spoke 
from  this side of the House strayed 
very much from  this subject of dis
cussion. So far as the communist 
spokesman was concerned, I felt that 
e v e ry , one o f us in this House knew 
that, speaking for his group, he would 
use it as an occasion to mount a tirade 
•gainst what are known as democra
cies and also use it as an occasion to 
sing halletujhas on behalf o f  the com 
munist dictatorships. I see m y friend, 
P » f .  Mukarje* is here. His person
ality unlike his talks is extrem ely

‘^tpunged^M^orderecTby the Chair.

likable fend I expected verbal pyiro* 
technics from  him. Sometimes I in
dulge in tftem m yself. But, as a 
lawyer I also know this that verbal 
emotionalism is not always conducive 
either to clarity o f thought or accu
racy o f statement.

Our friend. Prof. Mukerjee, good 
communist that he is, not only ac
claimed, but I felt he magnified the 
kind of assistance that we are getting 
from  the communist countries. I do 
not deprecate them. I think w e 
should welcom e aid from  whatever 
country it comes. He told us that w e 
had received— I think it was—Rs. 60 
cfores from Soviet Russia and that it 
had been given to us on uniquely 
geherous terms. As I said, I am not 
deprecating the aid. I feel that G ov
ernment would welcom e aid from any 
country with which we have diplo
matic relations. But what I am 

.deprecating is the distorted picture 
that Prof Mukerjee sought to give to 
this House in the matter of the aid 
that we are receiving He said: 'Look 
at the aid that Russia has given us; 
look at the generous terms on which 
we have received the aid; Rs. 60 crores 
at 2 J per cent’— and I take it— ‘for a 
period of 1 2  years’. He asked the 
Finance Minister- *Have you got any
thing comparable from  the so-called 
Democracies?*

T am not here to strike a compara
tive balance between the aid we have 
got from  the communist and the de
mocratic countries But I do feel this 
that even Prof. Mukerjee, in spite o f 
his comrtiunist stlgmatism preventing 
the rays o f democratic enlightenment 
from penetrating his mifid should at 
least be fair enough to this House not 
to attempt to give a distorted picture.

As the Prime Minister has pointed 
out, we do not go as suppliants to 
anybody. W e do not go  with a beg
ging bow l; we get aid, without com 
promising either our self-respect or our 
basic policies. But what will be the 
effect? People would probably b e  
left with the invpreeirfon that h m  wfe
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are a democracy, seeking to vindicate 
the principles o f democracy— seeking 
as the Finance M inuter said, to re
generate this country by democratic 
process— and yet countries which have 
certain ideological bonds with us do 
not assist us.

I am not going to deal with the 
table of assistance that w e have re
ceived from  all the democracies; but, 
I will deal only with some of the 
figures so far as American aid is con
cerned. What is the nature of this 
aid we have received from  America? 
In 10 years wc have received from  
America almost one billion dollars, 
that is, about Rs. 500 crores. Now, 
my friend says, ‘Look at the generous 
way in which the Russians have 
treated us*. Probably, they have been 
generous. I am not against that. But 
do not by implication say that other 
people have behaved usunously to
wards us, because, of these Rs 500 
crores that we have received, Rs. 200 
crores has not been given by way of 
loan. It has been by way of straight 
aid. If you call it a gift you can. W e 
have to pay no interest on it and we 
do not have to return it.

I am talking about the aid from  
U. S. Government, apart from t̂he aid 
that we may get which is quite sub
stantial from private American agen
cies. Apart from this Rs. 500 crores, 
Rs. 200 crores of which are to be the 
straight aid, we get Rs. 30 crores of 
straight aid in respect o f our Techni
cal Assistance Programme I feel that 
here at least you may abuse the 
democracies— that is part of the stock- 
in-trade of the communists— but I do 
not say that our gratitude should 
take the nature o f our becoming some 
kind of satellite. What is the posi
tion with regard to aid in respect of 
foodgrains? Shri M ukerjee knows as 
fe-ell as I do. But for American aid 
not only would our position have 
befen difficult but this country would 
have faced starvation. That is a stark 
fact and let us recognise that. In 
11)51, w e received 2 million tons by  

Of a loan. pfer cent raU bf 
iriterfesi, orefr a period o f—not 12 yMrs

as Russians have given—30-35 years. 
Recently there was an agreement. I 
think it was somewhere in August. It 
provided for the supply of 3' 5 million 
tons of foodgrains (w heat), 2 0 0 ,0 0 0  
tons of rice, a large quantity of milk 
and dairy products and cotton. I 
think it amounts to about Rs. 176 
crores. Of these Rs. 176 crores, 
Rs. 25 crores is straight aid 
and we do not give back anything of 
this. I am only saying this in order 
to correct the distorted picture that 
Shri Hiren M ukerjee deliberately 
sought to draw before this House.

In this morning's paper, there is a 
report of a statement by the Food 
Minister. He says that because ‘ of 
circumstances beyond our control, we 
are facing a food gap of 3-4 million 
tons and the only way in which wfe 
will be able to bridge it will be with 
American help. I do not wish to deal 
with the assistance that has been 
given to us by the other democracies. 
Shri Mukerjee knows but he forgets, 
as all communists forget, the aid we 
get from the Commonwealth countries 
under the Colombo Plan. Canada and 
Australia and other countries give aid 
— not loans with interest.

I have the very greatest respect for 
Acharya Kripalani. I was not only 
surprised but disappointed with his 
performance. Hfe dealt with anything 
but the statement of the Finance 
Minister. His speech ranged from  
SWadeshi to personalities and 1 feel 
that he allowed his personal anger 
With the Finance Minister over some 
incident between them to overcom e 
his usual sense of proportion. Quite 
frankly I was unable to Understand 
Acharya Kripalani’s reference to the 
FinaHce Minister as a financial orphan.

The Minister o f  Finance (Shri T. T. 
tCiishnamachaii): I am an orphan all 
right. I have not got either father 
bf mother.

Shri Frank Anthony: But he used
it in a figurative kind o f  way. I could 
only presume that he meant that b e - 
bimse the Finance S in ister was npt a 
khas Congressman being in the C oo -
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gress, he was not a financial orphan 
but a political orphan. Quite frankly,
I feel that Acharya had a nostalgic 
ring about his reference to the Finance 
Minister being a financial orphan. I 
feel that if the Finane Minister does 
reply, he can very well say to the 
Acharya that, if anything, Acharya to
day is much more a political orphan 
than the Finance Minister is because 
the Finance Minister not being a 
khas Congressman is in the Congress 
fold all right, while Acharyaji in spite 
o f  all his nostalgic acquaintance and 
apparent claim to be a Congressman 
is outside the Congress fold.

But, what was the main attack o f the 
Acharya. He attacked the Plan and 
he attacked the basis of the Plan.
The Prime Minister was here when the 
Acharya was making this attack. If 
anybody is to be held responsible for 
the Ptan and the basis of the Plan, 
it should be the Prime Minister pri
marily. The Prime Minister was here 
and that was perhaps the reason why 
Acharya did not seek to make a fron
tal attack. Being a khas Congressman, 
he probably still carries certain fright 
o f the Prime Minister with him. So, 
instead of him, he turned his vigorous 
attacks to the unfortunate Finance 
J^inister.

What did Acharya say? I cannot 
understand.. I w ill ask him but he is 
not here. I do not like to say any
thing about anybody. But what did 
he say? He purported to sound a 
clarion call to the country. Scrap the 
Plan. Let us think only in terms of 
swndeshi. Let us do little things in a 
little way. That was his clarion call 
to the country. In this Sputnik age, 
Acharya Kripalani makes a call to 
the country to resurrect some decom 
posed economic doctrine, a sort o f a 
cow-dung and bullock cart economy.

Mr, Speaker: No, no. Order, order. 
In trying to defend or advance argu
ments, he should not swing the pendu
lum to the other side.

' Shri Frank Anthony: I do not
know which side.

Mr. Speaker: Every one o f  thsse I*
Swadeshi. He may say Swadeshi is 
not suitable for the time being and 
so on. But cow -dung and bullock - 
cart— I do not think it is right. There 
were great men. W e have deemed 
particular persons as great; there was 
the Father of the Nation. They all 
started that particular theory and went
o n .......... (Interruptions.) Order, order.
It is not right that anything direct or 
indirect said here should make insi
nuations like these. They are unneces
sary. This is a circle and it must be 
cut somewhere.

Shri Frank Anthony: I am sorry; 1 
seem to be misunderstood. I was not 
calling into question the concept < of 
Swadeshi. But what I was calling 
into question was what I under
stood Acharya to mean that we 
should retain our background economy 
and our backward way of life. That 
is what I feel he was asking us to 
do. Let us do little things in a little 
way. Let us scrap this Plan of ours. 
He said that.

I know that Acharya said that he 
had been a 'backward pupil. My ex
perience of backward pupil is that 
they grow up into backward adults. 
1 have had something to do with edu
cation and I find that backward pupil 
invariably try to make and impress 
their backwardness m everything they 
do. My fear of Acharyajt is this. When 
attacking the Plan, he is seeking to 
perpetuate in India a backward way 
of life and a backward economy.

His nexl ground of attack was that 
the Finance Minister had degraA d 
the country by going with a begging 
bowl. My communist friend, Shri 
Mukerjee, evaded the crucial question. 
The question is this. Do we need aid 
today? Here, I join issue, very res
pectfully and squarely, with the 
Prime Minister. I say it is only poli
tical bravedo to say that we do not 
need aid. We do need aid, a large 
quantity of aid and w e need it im 
mediately: How are we going io
attempt to bridge this huge foreign 
exchange gap which is widening every



27S1  M otion i t :  38 N O V d fB S R  1B57 Statement bv Finance
M inister on h it V iiit

Abroad
d iy . I do not understand w hy we 
think it is repugnant to our self-res
pect to admit that w e need aid. W e 
do need aid urgently. I am one o f 
those w ho feel that w e w ill never be  
able to carry through with the core 
o f the Plan, whatever it m ay mean, 
unless w e get substantial aid.

Acharyaji objected to my friend, 
the Finance Minister, going with a 
begging bowl. Begging bowl implies 
wanting charity. In asking for aid, as 
w e are doing, we are asking for ex 
tended credits. It is not synonymous 
either with begging or with charity. 
Other sell-respecting countries, with 
as much self-respect as we have got, 
have also built their backward econo
mies on the basis of foreign aid. t 
for  one cannot understand why they 
should seek to stigmatise foreign aid 
as something repugnant to our self- 
respect.

I do not know why we should 
blame the Finance Minister for going 
to get aid. After all he did not go on 
a holiday jaunt. He did not go as a 
result of some private decision on his 
part This must have been a Cabinet 
decision. Acharya also objected to t£ie 
fact that the Finance Minister should 
go and get aid.
IS hrs.

W hy didn’t we get it through 
the normal diplomatic channels? If 
Acharyaji was here I would have 
said: this is a unique occasion and 
unique occasions require unique mea
sures. Methods o f normal diplomatic 
channels would not do. W e want 
massive aid and w e want it on Gov- 
vem m ent to Government level. Who 
other than the Finance Minister is the 
best qualified person, as he said in 
his statement, to make these Govern
ments understand the magnitude and 
the extent o f  our needs and what w e 
are trying to do with the aid we are 
seeking to get?

Sir, Acharya Kripalani asked why 
we should go to these countries. Are 
they friends of ours? Look at the 
Kashmir question; look at the Goa 
question. Acharya Kripalani, sitting 
near the Communists, seems to be

acquiring some kind o f a Communist 
taint. I thought it was always a de
mocratic virtue that you may disagree 
among yourselves. W e certainly have 
very serious points o f disagreement 
with America and Britain. I always 
thought that it was a supreme demo
cratic virtue, to which I believe the 
Acharya still subscribes, that friend
ship does not mean that you agree 
with everything and on every point. 
You may disagree, but you can still 
remain friends.

I would like both my friends 
Acharya Kripalani and Prof. Hiren 
M ukerjee to answer this question. We 
need aid— presumably even Prof. 
Mukerjee w ill concede that proposition. 
From whom are we going to seek 
aid? It is natural that we should 
seek aid from the democracies. They 
have given us substantial help. They 
are, I believe, the only people who 
are capable of giving us the kind of 
substantial help that we need. It is 
not only natural, it is proper that we 
should go to them and say: w e have 
certain ideological bonds with you: 
we need Rs. 400 or Rs. 500 and ask 
them to give it to us, not by way 
o f  charity, not into a begging bowl, 
but give it to us on terms of extended 
credit.

My friend objects. If my friend 
Prof. Mukerjee is able to persuade 
his cronies either in the Kremlin or 
in Peking to give us Rs. 500 crores, I 
am quite certain that the Government 
of India would welcome. Can Prof. 
Mukerjee or his group persuade 
their communist friends to give us 
Rs. 500 crores as extended credit?

An Hon. Member: Send them in A 
delegation.

Shri Frank Anthony: Not the kind 
of Rs. 00 crores about which m y hon. 
friend was vociferous. We need Rs. 
500 crores to Rs. 600 crores and if  we 
get it from  the Communist countries, 
I would feel glad.

Shri R. Ramanathan Chettlar 
(Pudukottai): On a point o f  order. 
Sir, is "cronies’* a parliamentary 
term?

An. Hon. Member: It is a thoroughly
parliamentary term.
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Mir. Spe%k$r: At any rate it i* not
unparliamentary. I am also guided 
by the House.

Shri R . Chetttax: He
•aid "cronies in the Kremlin” .

Star! T. T. Krlshwunachari: It is all 
right.

Shri Freak Anthony: I regret to
say this* But I feel that it has to be 
said*

What was the motive for all this 
abuse of the Finance Minister? W ho 
has mounted this abuse against him? 
What was the reason? I feel that it 
is not merely the normal communist 
motive of wanting to abuse the demo
cracies, wanting to glorify the Com 
munist dictatorships. It was a diffe
rent motive. I say this because it has 
got to be said. I know that the Com
munists profess loudly their interest 
in the Plan, their desire to see the Plan 
succeed, but the louder their protesta
tion the more I suspect they are 
wanting the Plan to succeed. I feel 
that secretly it would serve the com 
munist policy and technique to see 
that the Plan fails, because if the 
Plan fails, there will be economic 
frustration, there w ill be economic 
bitterness, there will be consequent 
political unrest and it is on that frus
tration, on that bitterness, on that 
unrest that the communists thrive It 
is on the crest o f these troubles that 
the Communists usually ride to power.

I disagree with my hon. friend, Shri 
T. T. Krishnamachari on many of his 
fiscal policies. But I felt that any 
person who could see clearly should 
have seen through this communist 
game. They were frightened since 
they felt that the Finance Minister’s 
visit might succeed. So, they thought, 
let us do what we can to make his 
mission a failure. Of course, it was 
a pretext—some alleged statement of 
hib.

What has the Finance Minister said? 
B e went on a difficult and delicate 
mission. He does not have to come 
back to the Prime Minister for every 
word, o r  every utterance he makes.

But they wanted to drive a w edge 
between the two. It yroi a very good 
pretext; her* is an opportunity tag 
them to bring about a disagreement, 
to drive a wedge between the Prime 
Minister on his foreign policy and the 
alleged statement o f the Finance 
Minister. I  am glad that the G ovem - 
rpent has not fallen into the trap.

If they had driven a wedge between 
the Prime Minister and the Finance 
Minister, if the Finance Minister had 
been repudiated, what would have 
happened? It would have meant that 
the mission would have failed, and 
the communists would have succeed
ed in the strategy of killing the mis
sion.

Sir, I feel that there has a great deal 
o f controversy been raised, but much 
of it has been deliberately fabricated. 
I also feel this that with regard to 
our Plan, some of us may disagree 
with certain details o f the Plan. But 
w e have accepted this Plan; the House 
has accepted it. What do we say? 
We say that basically w e will give 
due priority to the fact that ours Is 
an agricultural country; so w e will 
give first priority to it. After that w e 
must build a m-mmum industrial base 
to Indian economy, because unless we 
build that we can never give to our 
people, as we hope to give them, in 
fifteen or twenty years a reasonable 
standard of living That is the Plan. 
I believe that w e have accepted the 
fundamentals o f the plan; the House 
has accepted it

I feel that in some respects the 
Plan represents not only a kind of 
hostage that we are giving to the 
future prosperity of India; it repre
sents a hostage which we are giving 
to the future o f democracy In India. 
I believe that through the Plan demo
cracy in India w ill be on trial and 
that is the crucial basic issue. I be
lieve that people who formulate poli
cies in the other democracies w ill see 
through the present mist o f contro
versy and they v i l l  realise that 
Plan is a challenge to thye future o f  
democracy in
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If the Plan fails it w ill not only be
9  o f the Plan, it w ill not only
Ive a failure o f  democracy in India, it 
w ill be m ore than that. It w ill be a 
failure o f  dem ocracy in the world.

BUSINESS OF THE HOUSE
Shri A . K. G op a lw  (Kasergod): 

May I make a submission?
You have already said that some 

m ore time would be given for this 
discussion. I suggest that, if  possible, 
the whole of today may be allotted 
fo f  this (l^scussion. Or else, if  there 
is some time left, the discussion on 
the food situation may be taken up 
and may be continued tomorrow. 
There is, o f course, the Delhi Munici
pal Corporation Bill for which some 
time will be required. After this dis
cussion is over, discussion on the Delhi 
Corporation Bill may be resumed and 
the discussion on food situation com 
menced tomorrow.

wwr?* ffc* (% Tftrre7T): snarer

f*F ^  SrapTT far^K-
^TTRt I  | ^  TT ?T* T O  ^

srre m  fsrq
3IT f^ T  5fiTf j 3RTT *»fl

*rt ^ f  msr *rr *tttt
^ firsiT "̂TTT +f«l '?0<l T̂M'I

ftnrR w *  tfrr ftrfVr^ fr^ iT - 
«rrTift *r% 1

Shri Yajnik (Ahm edabad): I would 
support that proposal. In view of the 
long statement made by the Prime 
Minister in the matter, I feel that 
sufficient time should be given to all 
groups in this House to have their 
say in the matter.

U r. Speaker: I have already said 
that normally, according to the time 
that has been allotted, we would have 
to conclude this debate at 13.30 hours, 
but that I would extend^ it till 14.00 
hours. In view o f the suggestions now 
made I w ill extend it to 14.30 and that 
Will be  ftn%l. I cannot allow one move

hour. We will have to conclude it by 
14.30. I believe the Home Minister 
and the Finance Minister also would 
like to take part in the debate.

Shri i m )  R aj 81*afe: Than others 
will not have any time.

ftffr. Speaker: They w ill have time. 
I will call representatives o f  the vari
ous groups. I have already 'done so 
with respect to some of them. I will 
call the others also. Therefore, this 
debate will certainly conclude at 14.30 
hours.

Shri Jaipal Singh (Ranchi-West—  
Reserved— Sch. Tribes) : Sir, at the
time when we met in the Business
Advisory Committee w e had not in 
mind the intervention of the Prime 
Minister. N ow you have been pleased 
to tell us that the hon. Home Minister 
also would like to be heard. We 
would, be very happy to listen to him, 
but there will be many more Cabinet 
Ministers; perhaps, the hon. Shri 
tytorarji Desai might also join it. W e 
the sponsors of this motion are 
most anxious that adequate time may 
be available at the disposal o f the 
House. May I again plead that you 
use your discretionary powers moire 
generously and let us debate this up 
to about 16.00 hours today?

Shri Yajnlk: How would you have 
time for the various groups if the 
Ministers also intervene?

Mr. Speaker: A ll the various groups 
w ill be given time. I Bhall call on 
Shri Yajnik and one or two other 
groups that still remain. I shall try 
to do my best. A  suggestion has been 
m ade’ to me that so far as the time 
taken by both the Ministers is con
cerned, the time up to 14.39 should be 
exclusive of the time taken by the 
Ministers. There is another sugges
tion that has been made by Shri 
Gopalan that, in view  of the fact that 
one full day has been allotted for  the 
debate on the food  situation and these 
is not enough time today to complete 
the debate, w e may pass over thm 
discussion on the food  situation ttQ
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tom orrow and take up the Delhi 
Municipal Corporation Bill which is 
next on the Order Paper.

Shri M. K . Maaanl (Ranchi-East): 
May I Sir, with your permission, 
make a submission? I do not think 
that *>■<« debate should drag on from  
day to day. We have already had 
one adjournment. I think w e should 
sit today and finish this.

Mr. Speaker: Shri Gopalan’s sug
gestion was to postpone the debate on 
the food situation.

Shri M. R. Masanl: I thought Shri 
Gopalan had wanted this debate to be 
adjourned.

Mr. Speaker: This w ill conclude 
today. Hon. Members may kindly 
restrict their speeches to 15 minutes.

Shri Thirumala Rao (K akinda): 
Sir, tomorrow is a non-official day. I 
do not think the discussion on the food 
situation w ill have the full time 
allotted to it. W e shall have to cut 
It short at 14.30 hours. Therefore, We 
have to consider whether it can be 
conveniently postponed to Monday 
and have one full day, and some other 
business is given time tomorrow.

M r. Speaker; W e have got 4J hours 
m ore for this Delhi Corporation Bill. 
I f w e conclude this debate today at
15.00 hours, even then we w ill have 
only tw o hours and the remaining 2| 
hours for the Delhi Corporation Bill 
can be taken up tomorrow. W e can 
finish these 2| hours tomorrow from
12.00 to 14.30. The Corporation Bill 
can, therefore, be finished tomorrow. 
Then the Food Debate may stand over 
to Monday.

Shri Braj R aj Singh: We have
decided to sit on Monday from  14.30 
hours.

Mr. Speaker: This w ill start on
M onday so that overnight they may 
think out some other problems; or it 
w ill be taken up on Tuesday i f  not 
do Monday.

MOTION RE: STATEMENT B Y  FIN 
ANCE MINISTER ON B IS  VISIT 

ABROAD
Shri Y »jn ik  (Ahm edabad): Mr Spea

ker, Sir, I am one o f those on this side 
of the House w ho cherished the best 
good wishes for the success of the 
mission o f the Finance Minister. There 
is certainly no harm in asking for aid 
from  any camp, whether it is capitalist 
or communist.

While wishing success to this mis
sion, w e hoped that he would do 
everything possible to vindicate the 
political and economic stand that has 
oeen adopted by this Government and 
by the Parliament. In ordinary 
parlance, Sir, it is said that the first 
shot wins half the battle. Unfortu
nately, with the tirst shot the Finance 
Minister lost half the battle. The first 
shot was fired by him at the aero
drome, and I make no apology for re
turning again to this rather sorry 
episode of the interview he gav*;, 
because it was supposed to create a 
good climate for his mission in Am eri
ca.

But the shot has reacted on him. 
It is no use telling us that he answered 
hypothetical questions and the ans
wers were misunderstood. The 
Finance Minister is too experienced 
a parliamentarian and a man of public 
affairs to be drawn into any unsa
voury controversy. What did he say? 
He has even repeated yesterday 
what he has said in substance.
13.18 hrs.

[Mr. Deputy-Spkaker in the Chair]
He visualised first the possibility of 

some of our friends, by which he 
meant the Communists, creating 
trouble in the event of some border 
dispute. Then the first presumption 
Is that he first o f all chsfrges them 
with such despicable and treacherous 
motives of creating trouble if  there i> 
any border dispute. Secondly, he 
charges our people also to be so foo l
ish as to follow  the lead o f the Com
munists in that event and mobilising
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themselves in large number* so as to 
create a critical situation for the 
Government. Thirdly, the Govern
ment is supposed to be so weak as 
would be faced by a grim crisis in 
the event o f any Communist trying 
to rake trouble in this country. 
Fourthly, he envisaged the possibility, 
however remote he might call it to
day, o f China somehow being drawn 
in the tentacles o f the Communists 
o f this country.

What does all this amount to? It 
shows that it over-estimates the 
strength of the Communists and it 
tinder-estimates very seriously the 
strength of our Government and the 
people who are behind it. So, Sir, 
I  fe «l this is a sorry espiaode and, 
after all that the Prime Minister has 
told us, I would earnestly request the 
Finance Minister to bury the contro
versy and to withdraw any unsavoury 
statements that he has made or, in 
the alternative, to give us a clear 
line by line verbatim, report or a 
substantial report of what he said in 
black and white so that it would re
present clearly what he had to say to 
the American or to the Indian people.

Now, having defamed, in my opi
nion, the Communist Party and hav
ing envisaged the weakness of our 
own Government he goes to America. 
As I said, we wished him all success. 
As he has himself stated, he tried to 
do two things and they were good 
things in themselves. He has stated 
in the report that he wanted to assess 
the possibilities o f having a long
term and short-term loan. Nothing 
wrong about it. We want it. The 
Prime Minister has repeated that we 
may not go on our knees for getting 
any aid. But, at the same time, we 
certainly want aid. There is nothing 
wrong in asking fo r  a long-term  and 
short-term aid from  America, and in 
assessing the possibilities for  the pur
pose. The second thing was explain
ing the principles and the aspirations 
o f  our economic policy. That was all 
w ell and good.

I am sorry that the Prime Minister 
did not speak about our economic

policy, because that is the main 
policy which is concerned with the 
Second Five Year Plan. Now, w hat 
is the socialist policy? And how was 
it explained or explained away in 
the United States? I would have 
wished our Finance Minister stood 
surely on the ground and to have told! 
the Americans point-blank that “ Yes, 
our country is certainly wedded to- 
the policy o f  a socialist State. W e 
believe in the socialisation of our in
dustry and commerce by gradual 
stages.” Meanwhile, certainly in our 
backward economy there is plenty o f  
room for the private sector and tor- 
private industries which may flourish1 
side by side.

There is also plenty o f  room  fox- 
foreign capital on reasonable terms. 
But it was not necesary to whittle 
down the importance of the socialist 
sector. It was not necessary to raise 
high up before their eyes the virtues 
of the private sector. It was not 
necessary to harp on the m ixed eco
nomy. It was not necessary to ex
plain away the general line of socia
lism, the general ideal o f a socialist 
pattern o f society, that is not only- 
held up before us by this Government 
but that is agreed to largely by the- 
large number o f political parties i»  
this country.

I would say it is almost the unani
mous desire of this Government, the 
ruling party and the millions in this 
land, that w e adopts and we stand1 
four-square by the socialist pattern 
o f society that we want to be estab
lished here. There should be no 
whittling down of that ideal. There 
should also be no whittling down o f  
the stages by which we propose to pro
ceed.

At the same time, w e might cer
tainly envisage a good scope for the 
import o f foreign capital. But I  am 
sorry to say the emphasis was all on 
the other side. In the statement that 
has been placed before us there 1*  
perhaps m ore that is unsaid than 
that is said- And if  he goes on con
tinually talking about, explaining, 
explaining and explaining the policies
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p t  India, the economic policy, I do not 
see any w ord of socialism. I do not 
see any word about the method of 
explaining it to the people o f  America.

W e have an Ambassador there. The 
Ambassador surely hag been explain
ing our policy. But to put the whole 
emphasis on one side, the private 
sector, to place the whole emphasis 
on the importance of foreign capital 
«n d  to whittle down the strength of 
-our feeling behind the socialist pat
tern of society was, I think, render
ing disservice to this Government, 
our Government and the people of 
India.

What do we gain thereby? Do we 
think that the American Embassy 
here in India consists o f fools? They 
have a big, highly equipped personnel. 
They know everything that is happen
ing in this country. They read the 
newspapers. The newspaper-cutting 
and reports are going everyday to 
America. They know every bit of 
what is happening in this country. 
They know about our policy o f socia
lism. They know about our policy 
o f  nationalisation. They also know 
that we want to extend the public 
sector as far as possible in the inter
ests of the millions for whom this 
State is to work as a welfare State.

The Ambassador there and the 
American Ambassador in India, bet
ween them, everything is known. You 
oannot hide your socialist light be
hind the bushel. It is no use whin
ing and whimpering before the 
American Gods in order to please 
them and to show that “ our economy 
is nearly as good as yours, that we 
also are for the capitalist sector and 
so on” . I think itf we stand four
square on our principles, we have a 
better chance of getting good aid.

For the matter of that, Yugoslavia 
has got aid from  America, not by 
whittling down its faith in Commu
nism. They say “w e are Com
munists” . Even the Soviet Govern
ment have in past times received aid 
from  America. Today, Poland re -
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ceives aid. But they do not want to 
explain away, nor Yugoslavia. In 
fact, our real strength lies in this. 
The Prim e Minister stated this morn
ing that w e stand without any align
ment with either of the contending 
blocks. Well, that is our stirength. 
Ours is the biggest country in the 
w orld which stands m idway between 
two blocks and both blocks might as
pire and desire that w e align oursel
ves with them. But w e do not, and 
therein lies our strength.

W e stand four-square on our policy 
of non-alignment and it is due to 
that that we have got a large measure 
o f aid from  both sides and w e w ill 
continue to receive from  both sides. 
So, to that end, it was not necessary 
at all to whisper in the ears o f  the 
American bankers about the great 
virtues of our private sector and 
economy. It was not necessary at 
all.

Now, the Americans are straight
forward people, sincere and human. 
They like straightforwardness. They 
like to call a spade a spade. If w e 
are after the socialist pattern - of 
society, let us say it from the house
tops as the Prime Minister is never 
tired to say, and it is by that w e 
want to win what we want, and not 
by diluting our heady spirit of socia
lism with the water of capitalism.

Then, our Finance Minister goes to 
the Commonwealth Finance Ministers’ 
Conference. A  bulletin giving the 
substance of the decisions is placed 
before us. I read it from  end to end, 
and I see nothing but the glories of 
the pound-sterling. W e do not swear 
by pound-sterling. What is pound- 
sterling? The Empire is now a Com
monwealth, and the Commonwealth 
might tomorrow be called by some 
other name. But let us understand that 
in the past, as in the present, it is 
not tbe Kjing that is the ruler or the 
Queeiv Jt is not the Prime Minister 
o f Britain or the India Office that 
ruled over us. It is the poi^ fl-sterl- 
ing and the Bank of England that has 
ruled over the economy at this land.
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It is for that end that the shopkeepers 
W t *  to Indie and that end remains 
«van softer the end o f  the British rule 
oyer this country. The pound- 
sterling represents the economic grip 
a f Britain over our economy, and we 
still sing the praise of the pound- 
sterling. W e hitch our socialists 
wagon to the star o f the pound-sterl
ing. Well, the pound-sterling might 
be good lor us. Let us certainly 
benefit by it as far as we can, but 
w e need not swear by it. W e have 
already committed ourselves again to 
the convening of a Commonwealth 
Trade and Economic Conference.

To conclude, I would say this. Our 
econom y is still in a very backward 
state. W e have just emerged from  & 
stage of political tutelage- Our lea
ders are never tired of telling us 
that though we have got political 
freedom we have not got economic 
freedom. The economic freedom  is 
to he obtained, both internally and ex
ternally. Our economy today is very 
largely in the grip of foreign capita
lists. Look at our oil; look at our 
tea trade; look at our jute industry 
and jute commerce; look at all our 
trade, finance and banking, and 
foreign trade A ll that is in the hands 
of the foreigners, mostly British. 
Only the oil empire of America is 
coming in.

While, we want foreign aid, and 
while we want pound-sterling and 
dollar, let us always remember that 
sooner or later we want to be free 
from the tentacles of all foreign aid 
as soon as possible. It was hearten
ing to hear the Prime Minister saying 
that we do not envisage foreign sup
port and foreign aid for long. We 
desir^ that the aid should be necessary 
for as few  years as possible. Let us 
free ourselves from the tentacles^ of 
foreign capital as soon as possible. 
Let us always see while we welcome 
foreign capital on terms that are 
suitable to our economy— the British 
empire has gone, but the British eco
nomic empire remains to a certain 
-extent—that w e are not under the 
qhartow of Britain, under the A nglo-

American shadow for very long. 
Let us see that w e secure our total 
and complete economic Independence 
from  foreign aid as soon as possible.

The Minister of Home Affairs 
(Pandit O. B. Pant): Mr. Deputy-
Speaker, I regret that I had not the 
privilege of listening to the speech of 
the Prime Minister; I happened to 
be busy in the other House. Other
wise, perhaps it w ould not have been 
necessary for  me to intervene in this 
debate. I may, however, observe 
that I am not entering any arena and 
I am not intervening in this discus
sion in the polemical spirit.

I think it is a fairly important
subject which we are discussing. 
One of our colleagues has spent some 
weeks in foreign countries. He holds 
a responsible position here. He went 
as much in his own personal capacity 
as an emissary of our country. What 
welcom e did he expect and what sort 
o f reception would we like to give 
to our representatives and other devo
ted workers who go abroad and do 
everything that is humanly possible 
in order to advance the cause of the 
country on their return? Are we 
going to set a precedent which w ill 
come in the way o f such devotion to 
public duty?

I had seen the statement to which 
reference has been made in the amend
ment I had also the privilege of 
going through the speeches of the 
Finance Minister which have been 
published and are embodied in the 
copy which has been laid in the library. 
There has been a lot of discussion, 
but I am afraid that there has been 
little attempt to come to brass tacks. 
What is it to which objection is or can 
be taken? I have read his speeches 
and I must say that I have nothing but 
admiration for the ability, the expert 
knowledge, the equipoise, the clarity 
of thought and the lucidity o f ex 
pression which mark those speeches. 
His utterance throughout has been of 
a character o f which any country can
not only be appreciative, but to some 
extent even proud. He has faithfully 
expounded our policy. He has so t
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departed an inch from the fundamen
tals o f  our policy.

What is our policy? Well, every
one knows here that the respect that 
w e command outside India is due to a 
large extent to that policy. Nobody 
who seeks any financial aid or any 
other sort of help for the country can 
gain it, can secure it, except by ad
hering faithfully to that policy. Any 
departure from that would put us in 
the wrong; it will harm the cause.

I listened to the speech o f Shri 
Mukerjee yesterday. I need not say 
that 1 was surprised. He used, I think, 
the expression “rhetorical flourish”  in 
the course o f his speech. He flourishes 
on rhetoric and his speech had hardly 
much more than that character and that 
characteristic. But I was really taken 
aback, somewhat like a feeling of cons- 
temation overwhelming me, as I listen
ed to some of the remarks made by 
Acharya Kripalani. He is a respected 
leader. We all have looked to him 
for guiden ce and he has been with us 
for a long time. His presence here 
is due as much to the support of 
others as to our own. So, in a way 
he indirectly also represents us.

So, when he made certain remarks, 
w e were really somewhat confounded. 
He is an apostle and an exponent of 
Gandhian philosophy. W ould Gandhiji 
have ever used such words even for 
the worst o f his enemies? We expect 
from  Kripalaniji not only the normal 
standard of decency, but something 
m o e. We expect him to set a 
standard o f sublime dignity in this 
House. When he speaks in a way 
which is, to say the least, vulgar, one 
becomes sad. The pathos and the 
anti-climax are both equally unthink
able, but when they actually occur, 
then one's faith in human nature is 
shaken. One’s hope and trust that 
decency will mark the behaviour of 
decent people whatever be the pro
vocation, fades away. So, I was great
ly  distressed.

So far aa the merits of the case 
before us go, nobody is thinking of 
the merits but we have been digres
sing into other fields and into avenues

which arc not dinoctly germane. W hat
did the Finance Minister dot He want 
there to attend the meetings o f the 
International Monetary Fund and also 
o f the International Bank. That was 
the primary purpose. But there were 
other responsibilities which he had to 
discharge either here or abroad. And 
it was natu.ally expected b y  those 
who live in other countries and also 
by us, that he would utilize this 
opportunity for putting our own case, 
not with a view to persuade people to 
go out of their way, to put anything 
in the beggar’s bowl, as w e have been 
told, but, apart from  any financial 
considerations, to foster the spirit of 
und erstandin g.

We need understanding and good
will. It is not a question of money, 
but it is a question of spirit. Our 
country, its traditions, its policy, the 
principles laid down by  our Prime 
Minister, the creed o f Panchsheel 
which w e have accepted, all call for 
a ceaseless and strenuous attempt for 
the promotion of a spirit o f co-opera
tion.

Nations today are not independent. 
All nations are inter-dependent. 
Whether you call it aid, whether you 
call it loan, whether you call it trade 
or commerce, there is continuous 
interchange o f goods and thoughts 
among nations. So, when any one o f 
our eminent personages goes abroad, 
it becomes his duty to place a correct 
picture about his country, its princi
ples, its aspirations and its objectives 
before the people of the country he 
visits. He did so, and he did so 
faithfully, efficiently, persuasively and 
with marked talent effectively.

I think for all that he deserves the 
gratitude of our people. Even if he 
had not done anything, what he did 
in the course of his tour entitles him 
to our gratitude. Instead o f that, w e 
introduce politics. A  stray sentence 
used in a report by a correspondent is 
made the subject o f fierce controversy.

Well, there are news published 
from  day to day on coining onslaughts. 
Plots have been hatched for days 
together, not only during the day but 
also during the night. Bat th«y aU
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n igh t But they all miscarried because 
there was hardly anything which those 
•who were making plots or hatching 
them could hang themselves to. So all 
that faded away. But, still some occas- 
idn was sought if not for placing views 
in an intelligible and coherent 
manner, at least for pouring abuse.

Well, I don’t think that is the 
proper way of tackling problems 
which are complicated and intricate. 
What is the position? I am really 
amazed. The Communist Party is 
perhaps the only party in our country 
which says that the Plan should be 
retained in its full amplitude, that it 
should not be pruned, that not an iota 
should be taken out o f it. Granted 
their sincerity, their desire to see that 
the country advances rapidly, though 
some people tell me that this insist
ence on the maintenance of the Plan 
in its fullness is designed by motives 
which may not be altogether pure. 
They#say that perhaps kfiowing that 
adequate resources for implementing 
the whole o f the Plan are not going 
to be available, it may be possible to 
argue at the end of these five years 
tha* these people ar not capable of 
carrying out thoir plans.

Shrimati Renu Chakravartty 
(Basirhat): We have not said that.

Pandit G. B. Pant: I hope not. But 
I have got some documents to that 
effect.

Shrimati Renu Chakravartty: Place
them on the Table.

Pandit G. B. Pant: I am inclined to 
disregard them as I think the collec
tive honesty of the people should be 
better than the revelations made b> 
these documents. Whatever it be, the 
fact remains that they want the whole 
of the Plan to be implemented.

If the whole of the Plan is to be 
implemented, what are the methods 
which they are going to suggest for 
securing the necessary resources for 
the implementation o f  the Plan? 
Everyone kndws that if you are going 
to put up three steel plants, if you are 
going to extend your railway system, 
if you are going to establish heavy 
industries, if  yov are going to have

tools and machines made in your own 
country, then you do require aid from  
other countries. Whether you get it 
by means o f negotiation in your own 
country or outside is a minor matter. 
But these a .e  essential.
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Shri A . K. Gopalan (Kasergod): 
May I make a clarification? It has 
also been said by  other speakers and 
the ball was set rolling by my friend 
Mr. Frank Anthony. I thought that 
it is the general chronic disease with 
him and he would do it. But, on 
behalf of my party I want to make it 
clear that we have never said that w e 
are against getting aid from  any 
country. W e are not against aid from 
any country. What we have said 
was— and Shri Hiren M ukerjee also 
said the same— about the manner and 
method in which w e go and beg. We 
are not against foreign aid. We must 
get foreign aid. So, I request the hon. 
Home Minister not to say that we are 
against getting foreign aid. If anybody 
said that our policy is against getting 
aid from  this country or that country, 
that is wrong. The only thing is that 
no political strings should be attached 
to the aid.

Pandit G. B. Pant: 1 never said that 
the professions of the Communist 
Party are to the contrary What I was 
saying is that you want aid from all 
countries; you don’t want to spurn 
them. But you only want this that 
when you go to a country, adopt such 
methods as will only induce that 
country to withhold everything that 
they possibly can keep. That is, when 
you go to America, then you tell them 
that you are a very selfish people, you 
don't know how the affairs o f dem o
cracy are to be managed, you are 
rich and prosperous; but you have 
adopted very ignoble means for 
amassing these riches and we do not 
want to touch with the pole the means 
that you have adopted, and we want 
all that you have. But we know that 
you don’t deserve any sort of respect 
and w e have always discarded you. 
T h a tw  how we should get aid.

Shri A. K. Q sp tlu i: No, no.
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Pandit G . B. Pant: That is what I

am sa>ing. When we go to Russia, 
w e tell them: the Soviet system was 
based, at a stage, on carnage, on 
blood-shed, that the leaders o f the 
Soviet party and members of the 
Politbureau. are spirited away over
night, they are thrown into the 
dungeon, that many parts of Russia, 
which form part of the Soviet system 
are still in a primitive stage, that 
their methods have always been 
impure and unclean, let us have all 
that we need, we cannot do without 
jo u r  help. That is how we get assis
tance from Russia. You say you want 
aid all right, but you want us to adopt 
methods which will lead to results 
entirely contrary to what you want. 
If that is so, it would be more 
straight forward to say that we do 
not want aid.

Our own position is this. W e stand 
for co-operation with every country. 
We are prepared to place our humble 
services, backward and undeveloped 
as our country is, at the feet of every 
country. We are humble W e do not 
possess many resources. But, what
ever little we possess, we would be 
happy to share with them. W p want 
to promote that spirit o f co-operation 
in the world. All countries should 
co-operate. Whatever be their 
ideologies, we are not here to sit as 
censors on othe.s. Russia is entitled 
to have its system. America is entitled 
to have its system. So far as the 
feconomic sphere is concerned, both 
have made enormous progress. W e 
are lagging far behind. We seek help 
from  them so long as it is without 
strings, so long as it helps the cause 
of peace and the spirit of co-operation 
in the world. W e do not want any
thing for ourselves if it is going to 
endanger the larger interests o f 
humanity. So, whatever we wish 
must be consistent with our spirit of 
ffifendliness tdwards all. W e value 
more this spirit, this attitude, the 
fcinlty and goodwill o f other nations 
than even the aid that we may get in 
dollars.

Russia has been good enough to 
help us. W e are obliged and grateful

to Russia. It accorded a magniftcient 
reception to our Prime Minister when 
he visited Russia. W e have no cause 
to be in any way unfriendly to Russia. 
We appreciate also what Am erica has. 
done. America has been acting self
less!}. It haB given away m illions 
and billions o f dollars to undeveloped 
countries for their Uplift and advance
ment. It has adopted its own way o f  
life. We are not herb to judge as to  
the methods that they have follow ed 
from  day to day. They are good 
people. So are the Russians. So are 
the Chinese. W e have today the 
unique privilege o f enjoying the 
friendship and goodwill o f all these. 
I venture to say that our Finance- 
Minister has further strengthened 
these bonds of friendship and good
will with every country that he has 
visited. He has nowhere said a word 
which would, in any way, compromise 
the honour of our country. lie  has 
said things which can only raise us in 
tine estimation of others.

But, can we conceal the exact state 
of affairs? Can we cover them up? 
Is it not true that wc stand in need o f  
machines which will enable us to be 
independent in future in the economic 
field, but which we cannot today 
construct in ou own country, which 
we cannot manufacture here. Whether 
for the sake of advance or fo r  the 
sake o f future economic and political 
independence, it is absolutely neces
sary that our Plan should get through 
and for that we should not alienate 
any one unnecessarily What did he 
say? When he went there, he told 
them what our needs are. He never 
said, you give us so much. He met 
all classes of people w ho could be 
helpful, not so much with a view  to  
getting pecuniary aid as with a view  
to establishing contacts and to 
further promote the feeling of fellow 
ship between America and ourselves. 
It is true and I feel that it is cortect 
that there has been unnecessary 
misunderstanding about our country 
ih. America. We are friends of 
Af»€ric*. W e appreciate all ttnrf ftky?
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hlvie done. It is  hardly to our advan
tage to  ctfeate a feeling of bitterness 
when it does hot exist in our country.

Our people are, by  their tradition, 
friends o f  the entire human family. 
Sarvam  Vishnu Mayam jagat: w e
have from  our childhood been nourish
ed on these tenets. The people of all 
other countries are also friendly to 
us. But, a few  either misguided 
persons or those who have mis
conceived notions, create difficulties 
and they have to be cleared. W e stand 
for non-violence. We stand for 
individual liberty. W e stand for right 
means for the achievement of right 
ends. W e stand for  world peace and 
for friendliness with all. I f all of us 
accept these principles and try to act 
accordingly, I think we can solve 
many of our problems. Ultimately our 
strength lies in the vitality o f our own 
economic and social systems. W e do 
want help from  others. But, we want 
that help only if we are worthy of it. 
We want that help so that we may be 
of service to others anti to other coun
tries too. That is the way, the co
operative way, that can help our 
country and others too. The Finance 
Minister has, throughout, been 
actuated and guided by these princi
ples. On behalf of this House, I wish 
to offer him my felicitations and also 
to express my admiration for the 
magnificient w ork that he did in 
foreign countries.

Shri Anthony Filial (Madras 
N orth): Mr. Deputy-Speaker, at the 
outset, let me first congratulate the 
Finance Minister for at least a little 
moral courage for exhibiting what I 
may term some element o f intellec
tual honesty. While in the United 
States he had the courage to say that 
our system of socialism was in no way 
different to American capitalism, and 
that in some respects Indian socialism 
was jno.e  capitalistic than American 
capitalism. That is a remark bom  of 
intellectual honesty, which I think all 
sections erf this House should 
appreciate.
M In .

I was surprised when m y friend 
Shri M ukerjee dem anded a categorical

assurance from  the Prime Minister 
that that government does not stand 
for a mixed economy. Would a cate
gorical assurance do for him, when the 
reality is the reverse? What is the 
purpose of the Opposition or any 
member of the Opposition who has 
been on various platforms complain
ing that these pious platitudes with 
regard to our socialist econom y are 
nonsense, plead for reiteration o f  
the nonsense..............

Shri C. T>. Pande (Naini Tal): On
a point of order. May I point out that 
our Government is committed to a 
mixed economy and therefore it is 
wrong to say that it Is not so? It is a 
part of the economic policy as laid 
down by the resolution of 1948.

Mr. Deputy-Speaker: What he has
said may be wrong, but there is no 
point o f order.

Shri C. D, Pande: Point of order in
the sense that to say it is not the 
policy of the Government is wrong. 
It is the policy o f the Government to 
have a mixed economy here.

Shri Anthony Pillai: It may be that
we adopt various, shall we say, 
intellectual disguises with regard to 
our pattern of society, but we all know  
that the reality is the reverse and that 
reality has been very clearly expound
ed by the Finance Minister, and fo r  
that exposition I am duly grateful.

There are : eally two points of view 
in this House. One solution has 
been suggested by Shri Masani, name
ly that the exuberant utterances o f  
Shri Krishna Menon hinder our retain
ing the goodwill of the United States. 
Shri Mukerjee on the other side w ould 
urge that a halt be put on the- 
activities of the Finance Minister in 
the interests o f maintaining the good
will of the Soviet Union. Both o f  
them would suggest that the simple 
solution would be to remove either o f  
these members from  the 'treasury 
Benches. But the issue that faces 
this country is not the fate o f these 
two individuals.

What is the stark reality? THi* 
modem Columbus that lire sent out to
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the United States came back with a 
Delphic oracle which has got to be 
interpreted. He said that he went out 
without expectations and came back 
without disappointments. This is a 
■very profound remark which un
doubtedly will have to ,be  interpreted 
in various ways. According to my in
terpretation, what it means is this, 
that it is a confession that our domes
tic policies cannot be fulfilled with
out substantial foreign assistance, that 
to a large extent our foreign and 

■domestic policies have failed to 
provide that assistance, and that it is 
necessary for a super-engineer to re
build the climate in the United States 
for further assistance. If the domes
tic and foreign policies have failed 
to this extent, then it is not merely 
a question of cashiering either the 
Finance Minister or the Defence 
"Minister; the whole Government is 
responsible to the nation for  this 
failure. Shri Krishnamachari under
took, at the express instructions of the 

■Cabinet, this task of removing doubts, 
of rebuilding the climate in the 
United States, but my humble opinion 
is that the more urgent task is to 
rebuild the climate in our country. 
W e have here layers of population 
which are highly discontented The 
workers, the peasantry, the small 
trader are all highly discontented with 
the state of affairs that prevails.

Shri M ukerjee referred to a re
mark that was made in the Manches
ter Guardian to the effect that our 
Five Year Plan was a gamble and 
that the gamble had failed. Personal
ly  I do not see anything wrong in 
that remark o f the Manchester Guar
dian. It was undoubtedly a gamble. 
In fact, the plan has built-in gambles. 
’There are three gambles, in fact. One 
was a gamble that there would be 
am adequate amount o f foreign assis
tance, a pious hope to that effect; 
there was a gamble with regard to 
good  monsoons; and thirdly there was 
a  gamble that deficit financing would 
not lead to inflation. Therefore, to 
suggest that th« Five Y ear Plan was

not a gam ble w ould be utterly wrong. 
On the contrary, w e w ho believe in 
a socialist ideology have very* funda
mental differences with regard to 
m ake-up o f the Plan. We believe that 
if the Plan has to succeed, it should 
not depend on charitable aid, on 
goodwill on the part o f any country. 
It should depend on our ability to 
evoke the sense o f urgency, the sense 
of co-operation among the actual pro
ducers.

W e have received reports with 
regard to our agricultural production. 
There is the report by Shri Asoka 
Mehta and also the report from  Shri 
Balvantray Mehta. These reports 
would clearly indicate that w e have 
failed completely to evoke any ade
quate response from  the real tillers 
of the soil; but on our ability to in
crease our production of agricultural 
products depends the whole Plan, 
the success of the Plan, and if we 
have failed in that effort, then any 
deficit financing on top of that failure 
will have disastrous consequences. 
Hence this scramble for foreign assist
ance.

Shri Masani was vrry clear. He 
said that foreign assistance on a gov
ernm ent-to-government basis cannot 
be expected from the United States in 
this Sputnik rivalry, in this race 
to the moon, and therefore we can 
expcct only foreign assistance from 
the United States to the private 
sector. In other words, underlying 
this whole debate is the apprehension 
that faced with the possibility of our 
having to abandon the Five Year Plan 
unless sufficient foreign assistance 
com js to our aid, there will be an 
attempt in various devious ways to 
subvert the basis o f the Plan, to 
abandon the public sector in the in
terests of the private sector. That is 
the underlying apprehension which 
has caused so much heat and contro
versy in this debate. It is not the 
precise statements made by  the 
Finance Minister in his trip abroad, 
which is urgent but what may possibly 
be the future consequences o f Shri 
Krishnamachari’s travels.
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I would like to add one m ore point. 

It is with regard to this unnecessary 
controversy that has arisen over an 
alleged interview which the Finance 
Minister gave to a correspondent of a 
foreign newspaper. Personally I do 
not think that it is not permissible 
to a Minister to give rein to his 
imagination with regard to hypothe
tical situations. If the Finance Min
ister had stated that it is possible that 
Shri Dange, personifying the Com
munist Party, may take a leftward 
turn, it is not an impossible con
jecture. It is not a far-fetched con- 
jectnre. Has the Communist Party 
denied it, that it has given up, or 
abjured a leftward turn for ever and 
ever? If that conjecture is a legiti
mate conjecture, the consequential 
conjecture that some foreign govern
ment may lend assistance to the Com 
munist Party is also not an impossi
ble conjecture. Has the Communist 
Party ever denounced the rape of 
Hungary in spite of the fact that the 
Government o f the USSR is a sub
scriber to the doctrine of Panch 
Sheela? Here, we have a conspirarcy 
of silence. If that conspiracy of 
silence can be maintained, what is 
there in the tenets of Stalinism to 
state with emphasis or to state posi
tively that if the Communist Party 
should take a leftward turn, the 
Soviet Government or China will not 
necessarily give it assistance? It may 
be that the Finance Minister never 
made these remarks. But if he did 
give free rein to his imagination, to 
analyse the conjectural possibilities, I 
do not see anything wrong in that.

It may £e  that it is unwise to do so; 
it may be that in the context of our 
foreign policy, it is not wise to suggest 
that a friendly nation today may 
possibly take up arms tomorrow. But 
that conjecture is a conjecture per se; 
it is not fantastic conjecture.

On the other hand, my own view  
is that our foreign policy to a large 
extent is determined by pious plati
tudes. W e follow  a policy o f neutra
lity. That is true. But that neutra
lity has not meant isolation. What

.has it meant in practice? It has 
meant that being friendly with all 
nations may possibly lead to assis
tance from  all nations. To a large 
extent, those expectations were not 
belied, particularly, during the First 
Five Year Plan. India tried to play 
the role o f an honest broker and 
accept commissions from  all sides. And 
as long as the guns boomed in Korea 
and in Indo-China, it was possible for 
Shri Jawaharlal Nehru to play the 
role o f an honest broker. But today, 
when the cold war is tapering off 
into sabre-rattling and into a race for 
the moon, opportunities to play that 
role are producing diminishing 
returns, and hence the crisis with 
regard to the possibilities of getting 
assistance from  abroad.

On the other hand, though our 
neutrality has meant basically that 
we should be friendly with all, there 
is also the other aspect of the policy, 
namely to what extent we should be 
firm and honest with our friends. 
Here, we have a paradoxical situation 
in which a netural country is com
pelled to spend more and more on 
defence, even at the expense of 
jeopardising our Plan. Is it not wise 
to tell whoever those friends may be 
who have compelled this increased 
expenditure on the Plan, is it not wise 
to suggest to them that if this conti
nues, w e shall have no other alterna
tive but to get even military aid from 
other nations to safeguard our Plan? 
On the other hand, could we also not 
be equally firm with the Soviet bloc 
and tell them that if they are sub
scribers to the Panch Sheela, w e shall 
not tolerate the rape o f any country 
like Hungary, that we shall openly 
speak out and denounce any such 
aggressive act on the part • o f our 
friends? Therefore, there is, really a 
a contradiction in that our wanting 
to be friendly, nice and sugary to 
everyone, renders us impotent in 
being firm and honest in our 
dealings in the implementation o f our 
policy of neutrality. My humble sub
mission is that this policy o f  being 
sugary with everyone is yielding dimi
nishing returns. It is about
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that w e try the other method both in 
Hie interests of our dignity and in 
♦he interests o f our self-interest. I* 
*s wise to say to our friends that 
with regard to certain matters, we 
shall be equally firm, and we shall be 
equally outspoken. Unless we make 
a basic reappraisal of the tone and 
tenor our foreign policy and of out 
domestic policies, the aim of improving 
the economic situation of this country 
will certainly be in jeopardy.

Shri P. K. Deo (Kalahandi): Even 
after all these eloquent and highly 
controversial speeches by some mem
bers of the House, I still regard the 
visit of the Finance Minister to 
foreign countries as a piece of patrio
tic enterprise. The object of his 
visits is twofold, firstly, to assess 
the prospects of obtaining medium- 
term and long-term economic assis
tance for our Second Five Year Plan, 
and secondly, to create greater un
derstanding of India’s economic pro
blems and policies. A guarded and 
intelligent assessment of his success 
is needed.

Acharya Kripalani has said that 
our Finance Minister went with a 
begging bowl. I would call it a very 
uncharitable remark on his part. The 
devil should be given his due credit.

Shri Hem Barua (Gauhati): Is the 
Finance Minister a devil?

Shri P. K. Deo: I have been close
ly following his utterances in the 
USA. On 4th October, 1957, while 
addressing the Eastern Conference 
sponsored by the East American 
Council, he has said ‘We want loans’ . 
He never said *We want aid'. He also 
said that he will prove our repaying 
capacity.

An important sentiment has been 
rcdeased regarding the ideal of socia
listic pattern of society or socialism 
and the so-called departure of that 
ideal in the -Finance Minister’s speech. 
Everybody in this House would agree 
ftiat this country has accepted the

Second Five Year Plan, and to achieve 
the targets envisaged in the Plan, w e 
need foreign capital to the tune o f  
Rs. 700 crores. It is immaterial whe
ther it comes from  the USA or the 
USSR; so long- as no political strings 
are attached to the aid, it should be 
welcomed. We accepted the other day 
Soviet aid to the tune of Rs. 60 crores, 
and it is no harm if we ask for such 
aid from the United States of America.

It is an admitted fact that there 
has been surplus capital in the United 
States, and that made our Finance 
Minister go there and use the good
will o f this country and his personal 
influence to induce the official and 
non-official agencies of the United1 
States to help us to implement our 
Second Five Year Plan.

Now, coming to the achievements, 
or failures, wc should judge thtm  
from his performances and the results 
achieved m different countries. So 
far as Her Majesty’s Government in 
UK is concerned, help from them is 
more in the forms of platitudes than 
of real promises So far as the loan 
from the World Bank is concerned, 
before the Finance Minister’s depar
ture from here, a delegation had 
already visited this country on behalf 
of the World Bank, and they had 
given a favourable report regarding 
the soundness of our projects, espe
cially our railway expansion pror- 
gramme. How far will it be fair orb 
the part of the Finance Minister to- 
claim that ho has achieved the dis
bursement of $150 million of bank 
loans to India for our Plan purposes?

Our Finance Minister feels that orp 
the whole he has been successful. 
That might be a complacent belief or 
effective intelligent thinking. But it 
depends on the results. Totfay's p»(>eir 
gave an indication that Mr. Cooper* 
gave a statement that India w ooki ber 
expecting financial assistance from* 
America to the tune o f $300 m ilB o v  
that is, more than half o f what m r  
had asked for. That i* A very good 
sign. The question o f assistance front 
the USA has been under the oanri.



deration of the United States G ov
ernment.

A t this delicate moment, the reaction 
of our Communist friends is to rather 
sabotage any prospect of our getting 
any such loans from the United 
States. (An Hon. M em ber: You are 
there). The wheat loan from Canada 
has been a piece of success.

So far as our trade relations with 
West Germany are concerned, negotia
tions for deferred payment are nothing 
but postponement of our burden. A  
long-term perspective indicates that 
lightening of this burden could be 
achieved by balancing our trade re
lations. 1 would like to know cate
gorically from the Finance Minister 
if he discussed the question of balanc
ing of our trade with West Germany 
and of the marketability of our pro
ducts there.

The visit of the private industrial
mission in search of capital for the 
private sector synchronised with the 
visit of our Finance Minister to that 
country. We would like to know if 
there was any co-ordination between 
those two visits, if the private dele
gation helped in any way m getting 
foreign assistance from that country.

Many persons in this country ex
pressed their regret over the state
ment of the Finance Minister. My 
hon friend, Shri H. N. Mukerjee, ac
cused the Finance Minister of having 
hit the Prime Minister below the belt. 
But that has been contradicted, and 
our Prime Minister here has given 
his unqualified support to the state
ment of the Finance Minister after 
the misunderstanding has been cleared. 
(A n Hon. Member: Not yet).

TTiere has been a feeling in certain 
quarters that when our Finance 
Minister has been negotiating for 
foreign aid from the United States, our 
Prime Minister should not have made 
a reference to the activities of inter
national gangsters at Kashmir. There 
has been some feeling, at * the same 
time, that when the USSR has been 
supporting us in the Security Council
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on the Kashmir question and when 
we have been fighting for China's 
recognition in the United Nations, we 
should not have gone to the western 
bloc for financial or economic assis
tance. But these things are quite 
different. They cannot be put toge- 
there. Everybody in this House feels 
that India is not prepared to sacri
fice the ideology of neutrality and non- 
alignment with power blocs for the 
sake of foreign aid. We all feel that 
we have to raise our internal re
sources and have to stick to the policy 
of more exports and try to imple
ment our Second Five Year Plan 
successfully.

It will not be out of place to mention 
here that sometime back, a Japanese 
firm, Yunoshitta and Company, pro
mised technical and financial assis
tance to the Government of India for 
developing the Paradip port on the 
cost of Orissa. Irl return, they were 
to get 2 million tons of iron ore from 
this country. That would earn Rs. 12 
crores worth foreign exchange. If 
our Finance Minister gives his sympa
thetic consideration to this proposal, 
that will also help us a long way to 
get foreign resources.

With this, I support the statement 
of the Finance Minister.

*
Shri Somatti (Dausa): Mr. Deputy- 

Speaker, Sir. undoubtedly our country 
is faced with a very difficult and 
critical economic situation. It cannot 
be denied that the Finance Minister 
undertook his mission at a time when 
the country's needs o f foreign 
exchange are so urgent and acute. It 
is therefore in the context of this 
pressing need for implementing even 
the core of our Second Five Year 
Plan that we have to examine and 
discuss the results o f the very diffi
cult mission which he undertook 
recently.

I may remind hon. Members that 
the present Finance Minister imposed 
the heaviest burden on the private 
sector which any Finance Minister 
could do at the time of his last budget. 
The burden was not only heavy, 
but the nature of the taxation

Statement by Finance 2780
M inister on his Visit

Abroad

28 NOVEMBER 1657



2781 M otion re: 28 NOVEMBER 1957 Statem ent by Finance 276a
M inister on  hi* Visit

Abroad
[Shri Som&cti ] 

measures he initiated is unpreceden
ted. Having got the approval o f the 
House for these taxation measures,
I think it is nothing short o f a re
markable achievement that he was 
able to visit those countries and create 
such a favourable atmosphere where 
the private sector plays such a pre
dominant role.

It is also clear from  the statements 
already made by the Home Minister 
and the Prime Minister that all this 
achievement of the Finance Minister 
has been made without sacrificing any 
of the principles or policies this coun
try has been following. And it is 
not the claim of the Finance Minis
ter's statement, to which reference 
can be made, but all reports indicate 
— and it can be said without the least 
fear o f exaggeration— that never in 
the recent past have the conditions 
been more favourable in th6 United 
States of America for large-scale 
assistance for this country for the im
plementation of the Second Five Year 
Plan than now.

We have the testimony of the leader 
Of the unofficial industrialists' dele
gation, Shri G. D. Birla. He has 
testified to the very favourable im
pression that was created by the 
Finance Minister’s visit. W e have 
seen this morning the report o f a 
speech of Mr. Sherman Cooper, who 
was for sometime US Ambassador to 
this country, estimating that the order 
of assistance from America might be 
in the region of about $250 to $300 
million. Shri Birla has also estimated 
that the aid that we might expect 
from America would be about $250 
million. (An Hon. M ember: For
private sector?).

W e are also aware of the fact that 
it was due to the visit of our Finance 
Minister that the United States G ov
ernment constituted a committee of 
high officials to go into the various 
aspects of our Plan and our require
ments, and it is reported . that that 
committee has made a very favourable 
report for the consideration of the

President. That being so, I think the 
bitter controversy which has been 
raised about the mission of the Finan
ce Minister is really very unjustified 
and is calculated to do a ffreat mischief 
to the very objective which w e have 
all in view, namely, to  promote the 
pace of economic development as fast 
as possible.

Apart from  the assistance that we 
might receive from  the Government, 
there are various other agencies like 
the W orld Bank, the Export-Im port 
Ba&k and other American-sponsored 
institutions from  which valuable assis
tance has been forthcoming, and 
from  which there are further pros
pects of assistance forthcoming, for 
many of our projects. In addition, 
this is the first time that we have 
heard that a combine o f  private com
mercial banks in the United States of 
America have come forward to help 
the Tata Steel expansion project.

We have also a report of the Indus
trialists Miss’on that the present cli
mate m America to afford assistance in 
the implementation of the Second Five 
Year Plan is such that a very substan
tial investment from  the industrialists 
and investors of America may be 
expected All that means that if the 
atmosphere that has been created by 
the Finance Minister’s mission is pur
sued to its logical conclusion, then, 
naturally, this mission will bear fruit
ful results which w  ll be of great assis
tance at a time when we are faced 
with such a difficult situation in our 
foreign exchange resources.

Coming to the question which is 
often raised, as if the private sector 
has run away with a huge amount o f 
foreign exchange resources, as if there 
has been an over-investment by the 
private sector in several projects. 
There have been frequent criticisms 
that the private sector is not playing 
its role, that the investors are shy and 
that they are not making their fu ll 
contribution. On the other hand, when 
they show enterprise and go ahead, 
they are charged with recklessness. 
I think at a time when the private
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sector is in a position to secure sub
stantial foreign assistance by way of 
deferred payments, it is highly desir
able that the Government of India 
should pursue policies which will 
enable the private sector to take fu ll 
advantage o f the opportunities that 
have been created by this atmosphere 
in foreign countries.

It appears that our trade with West 
Germany shows an adverse balance 
to the tune of about Rs. 80 crores in 
the last year alone. That shows the 
nature of capital equipment which w e 
are importing from  West Germany. 
And, if, as the Finance Minister has 
said in his statement, the German 
Government and the German 
machinery manufacturers there are in 
a position to enter into long-term  
credit facilities for the private sector, 
that means that we are in a position 
to avail foreign exchange facilities to 
the extent o f about Rs. 250 crores dur
ing the next three years— if proper 
advantage is taken o f the facilities 
that West Germany is in a position to 
offer for the economic development of 
our country.

My point is, whether the projects 
are in the private sector or in the 
public sector, it is a part o f  the Plan 
itself and whatever contributes to the 
increase in production— if the private 
sector today is in a position to secure 
substantial credit facilities from  
abroad— there is no reason why G ov
ernment should not come forward and 
take such measures as will enable the 
private sector to avail itself of those 
facilities.

I would not take much time o f the 
House; but it is clear that this debate 
which has taken place and the w ay 
in which certain remarks have been 
flung about may cause much damage 
than good to the country. A t a time 
when any country is faced with an 
economic crisis one would naturally 
expect that all sections of the people 
would co-operate to get the diffi
culty solved. I think it is in the inter
ests of the country that all parties 
should have com e forw ard to 
strengthen the hands o f the Finance

Minister to go ahead with the mission 
in w h'ch he has been able to create a 
certain atmosphere, but the results 
whereof can only be  secured if our 
country and this House here 
strengthen his hands and enable the 
Government to go ahead to take 
advantage o f the atmosphere that 
been created. I think it is really very 
essential at this critical stage of the 
Plan, y/hen this mission has produced 
such results in creating a favourable 
atmosphere especially in America and 
West Germany, which alone are in a 
position to deliver the goods, that 
everything possible should be done to 
enable both the private sector and the 
public sector to avail this opportunity 
and take full advantage o f the results 
o f the mission.

I feel that the Finance Minister has 
really achieved remarkable success on 
a very difficult mission and that every
thing possible should be done so that 
the atmosphere that has been created 
would enable us to achieve the ob jec
tive that we have in view.

Mr. Deputy-Speaker: Shri Gopalan 
wanted some five minutes for some 
personal explanation.

Shri S. M. Banerjee (Kanpur): He 
took already 2£ minutes "to explain 
that point as I think.

Shri T. T. Krishjuunachari: Mr.
Deputy-Speaker, when this motion 
was tabled by m y hon. friend, Shri 
Masani, I was not quite sure in m y 
mind whether I ought to welcom e a 
discussion or feel aggrieved that m y 
friend, Shri Masani, should have 
brought this matter on to the surface. 
In retrospect, the m ixed feelings with 
which I approached this debate have 
somewhat been changed largely 
because of the very massive support 
that I got on the floor of this House 
from my chief, the Prime Minister 
and no less massive and equally spon
taneous support from  m y senior col
league the Home Minister. After all, 
even if this debate had some element 
that was not good in it some good has 
come out o f  it.
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Basically the approach that has been 

made by the Opposition follows the 
pattern of communist stock. A  pro
phet of communism once said that if 
h e  had 4 enemies he would make 
friends with 3 and destroy the fourth; 
and this process will go on that way.

Shri Hem Barua: That was Mr.
Chester Bowles who said like that.

Shri T. T. Krishnamachari: I am
afraid my hon. friend does not know 
anything about communists (Interrup
tion).

Mr. Deputy-Speakef: He has said 
that a prophet has said so and he calls 
the man who said that a prophet. 
There is nothing to oppose it.

Shri Hem Barua: I said that it was 
Mr. Chester Bowles.

Mr. Deputy-Speaker: It may be that 
he is a prophet; what is the harm?

Shri T. T. Krishnamachari: My
friends the communists must seek to 
divide the Cabinet and that is a pro
cess that they have been carrying on 
for long. They must praise the Prime 
Minister and decry his colleagues, m 
the hope that sometime or other they 
might perhaps win over the Prime 
Minister. They do not understand, as 
often people who believe in dogmas 
such as they do do not understand, 
that the Prime Minister has chosen his 
colleagues and if he does not want 
them he can drop them. So, there is 
no point in saying the Prime Minister 
is a good man but his colleagues are 
bad men. The Prime Minister chooses 
thosp colleagues.

Th!s propaganda is not merely car
ried on by the communists but also by 
those papers which are run by  fellow  
travellers. W e are pleased that our 
leader is spared from the various epi
thets that tite often hurled at our 
devoted heads but none the less the 
tactics happen to be unavailing and I 
think it is worth while mentioning.

But in dealing with Shri H. N. 
M ukerjee I should not forget the fact 
that the motion was m oved by  Shri

Maiani. I am grateful to whatever he
said about me and about m y work. 
I am, perhaps, somewhat less grateful 
in regard to whatever he said about 
what I should have said in America. 
But support came from  another quar
ter, from  an old colleague. I hope 
that it does not bear the patent so far 
as the communists are concerned. Shri 
Frank Anthony and I have been here 
for a number of years, almost since 
1942— a significant year in the history 
of communism in India. I have known 
in those days Mr. Frank Anthony 
spontaneously supported any good
cause. Here he found that this poor
fellow  who was one of his comrades 
being harassed and he brought in an 
amendment. I am grateful to him not 
only for the amendment but to his 
somewhat critical approach to the 
whole problem.

I would just like to say a word
about Acharya Kripalani. It is a
matter of deep regret that I should 
have provided the occasion for him to 
have said what he did. I am not in a 
position, I have not got the authority 
or the age or the experience that m y 
senior colleague, the Home Minister 
has to speak about Acharya Kripalani 
as he did. A ll that I can say is that 
Acharya Kripalani is a respected 
leader and I think that respect still 
holds good. I have not had the privi
lege of knowing him very well so as 
to exchange pleasantaries. N one-the- 
less, it is sad that some people should 
have occasion even to criticise a per
son who has occupied that position in 
Indian public life. I have nothing 
more to say about what he has said 
about me and my trip, not even to 
quote what he said in England.

About my friend, Shri Mukerjee, 
the orator of the Communist Party, is 
nursed in the traditions of Oxford. Ho 
is good enough to say that he found 
me a charming man outside this 
House. May I say that I heartily 
reciprocate that sentiment? I found 
him more charming. I found him cul
tured. I do not see how  that type o f 
culture that he imbibed at Oxford can 
still be preserved in the atmosphere 
in which he now thrives, because the
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atmosphere is, may I say, Mr. Deputy- 
Speaker, overpowering. Not that I 
say that my friend opposite is any the 
less charming. But she is not quite 
so soft outside as Mr. M ukerjee; she 
is hard as nails but she is charming 
and when she is not here w e miss her.

But this personal charm, Oxford, 
culture or Cambridge education goes 
by the board when the indoctrination 
of communism starts. A  totalitarian 
mind believes that anything that is 
untrue becomes true by repeating it. 
It is not a communist following; it 
belonged to Mr. Hitler as well. Now 
Shri Mukerjee must go back to his 
old stock of imports and must quote 
figures—may I say, misquote. He 
wants the House to believe that all 
this trouble, the need for money, for 
foreign aid, the need for m y going 
abroad and asking for aid— the root 
cause of all this is the import policy 
that has been pursued by the then 
Commerce and Industry Minister. It 
does not matter whether the occasion 
is appropriate or not because the Com 
m u n is ts  never choose an appropriate 
occasion. Every occasion is appropriate 
for their propaganda. He misquoted a 
lot of figures He quoted something 
about condensed milk and powdered 
milk Powdered milk came free. It is 
imported no doubt and it came by the 
sea through the customs. A lot of 
powdered milk has been coming free. 
It is being distributed for poor 
children I suppose the communist* 
do not like it.

He was afraid that I might get up 
and say that 6ur imports had been 
largely in the field of capital goods. 
He must meet that argument. So, he 
says: “ Your imports o f  capital goods 
are not for making producer goods 
but for making consumer goods” . This 
is a new line so far as the communists 
mind is concerned; it is inventive if it 
is nothing else. We may probably 
hear more of it later.

But what did he say? He said that 
I had in an interview said something 
which I did not, which would affect 
our relations with two countries w ho 
are our neighbours. But at the same 
time, he abused every other country

that is friendly. If you want to sym
pathise with East Germany, there is 
no need to abuse West Germany. If 
you want to be friendly with Soviet 
Russia, there is no need to abuse 
Britain or the United States. But, 
Shri Mukerjee is a good man. He 
says: “Do as I tell you but do not do 
as I do” . The Russians do as he does 
but I must do as he tells me.

Now, about m y statements in the 
United States and elsewhere. Unfortu
nately, I am far too lazy to lay down 
or put in paper whatever I say. I do 
not prepare speeches either because I 
fancy that I am being overworked or 
I am incapable of doing that kind of 
work. But I took good care so far as 
anything that I said in the United 
States was concerned that I put it 
down on paper. Not merely did I do 
it but I had it printed, undoubtedly at 
Government expense, and put in the 
library. As the Prime Minister said, 
I would like hon. Members who are 
interested in order to find fault with 
whatever I have said, to read it again. 
Maybe that we did not speak with one 
vo ce in this Cabinet. But hon. Mem
bers will find that the sentiments that 
are mentioned there are the same as 
mentioned by any senior Member of 
the Cabinet in this country or else
where. I have nothing to be ashamed 
of in regard to what I said abroad and 
I refuse to be hung because of my mis
deeds until such time as my hon. 
friends take charge of this Govern
ment. In which case, of course, I 
have been assured by m y communist 
friends that they will probably swing 
me first It would be a good thing to 
do. After all, many o f  them are m y 
good friends. They would not like 
to create any suffering for me.

The pomt really about it is this. 
Hon. Members in this House and out
side must be wary. There are a hand
ful o f papers in this country whiph, 
if they are not communist, are fellow  
travellers-owned papers and if they 
cannot say anything against the 
Prime Minister, they choose the lesser 
dignitaries in the Cabinet. They 
choose to misrepresent what w e have 
said. I am not here to defend whe
ther it is right for us to go to tha
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foreign country and ask for aid with
out political strings. If Shri M ukerjee 
says that the policy of the Govern
ment is wrong and, therefore, he must 
pass a vote of censure on the Govern
ment having done something in pur
suance of a policy which is basically 
wrong, I agree with him. Let us have 
it. We will try to defend it to the 
best of our ability. But the policy is 
a thing which, at any rate, Shri 
Gopalan in clearer terms, being not 
so w ell educated as Shri Mukerjee, 
states something which he is not 
against. If that is your attitude, you 
must prove what you say, if you have 
any reason to say that the policy o f 
this country has been twisted, mis
representation has been made or the 
dignity of this country has been low er
ed. I am afraid, Sir, no such case has 
been made out.

Well, about other speakers, Shri 
Anthony Pillai— I do not know what 
Shri Pillai was saying, whether he was 
saying something in my favour or 
against— I think largely thought that 
there is a justifiable case on the Fin
ance Minister’s side though he may 
not approve entirely whatever I have 
J>een doing. Well, I thank him for 
small mercies

A n Hon. Member: He did not
approve.

Shri T. T. Krishnam achari: That is
what I said, I do not know exactly 
where I stand in relation to him.

The hon. Member from  Orissa gave 
us a limited approval. O f course, Shri 
Yajmk said that everything that I 
wanted to do was right but everything 
that 1 did was wrong. He has been 
trained in this art o f dialectics fo r  a 
long time, and we see evidence o f it 
here.

To come back to the point which 
Shri Masani started, let m e tell Shri 
Masani once agam that I am grateful 
to him for whatever he said about me. 
But, at the same time, I would like to 
•ay much of what he said was not

quite correct, because' w e have publi
cised our taxation policies. Shri 
Somani said something about our tax 
policy. I have found that the Ameri
cans found that one or two elemeatr 
in our tax policy were not quite so 
unreasonable as some people in this 
country seem to think. And, certain
ly, as compared to Israel I think w e 
are doing better.

There is one thing that people in 
America did not know. The large 
depreciation allowances, the develop
ment rebates which we are giving, 
which have made industry plough back 
their profits to some extent and 
expand, is a thing which they w ere not 
aware of. The second thing they were 
not aware of was that w e are not a 
Communist country, in spite o f the fact 
that we have a Communist Opposition 
which is reasonably vociferous, and 
individual liberty does exist in this 
country, and might exist so long as 
w e are all here and democracy 
flourishes.

As the Prime Minister mentioned, 
there are certain points which are 
common to us, valuable points. For 
instance, our Constitution, the Rule of 
the Law, the respect1 for individual 
freedom, the ability of a man to go 
to a court if something is done against 
which even the Communists enjoy in 
this country, these are points o f con
tacts. O f course, there are points of 
difference.

I did not say that they are more 
socialistic. A ll I did say was that 
the social security measures which 
they have adopted in their country 
are something which w e would not 
be able to adopt for many many years 
to come, because they are so perfect, 
their standard of life is such that 
in a socialist economy w e would not 
be able to achieve for many years to 
come. Therefore, these are matters 
m which w e probably can envy them. 
Their standard of living is 
high. Their social security measures 
are high. Their wages are very high 
even in relation to their cost o f liv
ing. And, labour is very powerful in 
America. If anybody thinks that 
labour is not powerful in America.
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they make a mistake. The labour 
lobby is probably the strongest lobby 
in America.

So, these are some o f the things 
from  which w e see how  they are in
fluenced. It may be that w e w ould 
like to implant some of the things in 
our country. I certainly would like, 
if  we can afford it, to bring in their 
social security measures. That does 
not mean we accept the entire sys
tem, that does not mean w e accept 
capitalism as such. I have repeatedly 
said that so far as we are concerned 
capitalism is o f short duration here, 
it is a matter of barely over 40 years.

1 would like Shri Masani to read 
what I have said. Perhaps, he may 
approve of me a little less but, none
theless, I am grateful to him for 
whatever he has said. I am grateful 
to Shri Frank Anthony for his 
amendment, which is certainly very 
flattering so far as I am concerned. 
Well, by and large I am grateful even 
to the Communist Party for not hav
ing made it worse than what it was.

Shri M. S . Masani: Mr. Deputy-
Speaker, Sir, yesterday evening, I 
must confess, I had a certain amount 
of doubt whether my fellow  sponsors 
and I had done wisely in tabling this 
motion. I felt that for two reasons. 
One was that the debate had gone off 
from  the economic plane on which I 
had largely pitched it to a political 
plane, and that unfortunately has last
ed right till this moment.

The Finance Minister, for instance, 
feels that some of the things that I 
said about taxation measures were 
not correct. I think it is a great pity 
that he has not taken more time to 
point out where these inaccuracies 
were. I have taken the trouble to 
list the disincentives or obstacles to 
investment in India as I have under
stood them, and I hope even now he 
will get someone in his Ministry to 
take trouble to tabulate the answers 
or corrections to each o f  those diffi
culties to which I drew attention.

The second reason I had some- 
doubts was that the general feeling 
left on one yesterday was that per
haps the debate may do more harm 
than good in the general context of 
our economic situation and our need 
for economic aid, credits and invest
ment from abroad. That, Sir, I think 
one no longer feels, and I think w e 
all can feel, as the Finance Minister 
has expressed already, that this de
bate has been worthwhile because it. 
has given an opportunity to Parlia
ment and the country to rally round' 
the policy o f this Government of oura 
in seeking the help o f friendly coun
tries o f the world. The very power
ful speeches made by the Prime 
Minister and the Home Minister to 
day have corrected any damage that* 
might have been done towards the 
end of yesterday's debate. 1 feel, 
therefore, that if it can be said by the 
Manchester Guardian that the Plan 
was a gamble and the gamble had 
failed, I would say that the Commu
nist Party's plan in this debate was., 
a gamble and that gamble has also> 
failed.

Now, in so far as the Prime Min* 
ister’s speech was concerned, I fe lt  
that in one o f the finest speeches that 
he has made in this House for some 
time, he placed a very correct per
spective o f our approach to other 
countries and to the rest o f the 
world. I am sure that we all agree 
about the way in which he explained 
our approach as being a friendly one, 
that when we go to a country our 
business is to make friends with that 
country and be friendly to it, that 
w e get back in international rela
tions what we give, and that w e 
should give our best in those contacts 
that we make so that w e may get the 
best out of other people

I think it was good of the Prim e 
Minister in that context and in that 
spirit to confess to us frankly that he 
shared the regret that some o f  us felt 
at the outbrusts and statements o f the 
Defence Minister on the 18th of Nov
ember in tile Security Council. In 
the light o f that, Sir, w e all hope that 
the Minister concerned will observe
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greater ■restraint in his utterances in 
future.

Now, it seems that irked by the 
Communist charges the Prime Minis
ter asked vis to ask ourselves and 
answer these questions: "D o w e
stand as humble suppliants at the 
.bar of the world? Does the world 
think that we are self-respecting 

people or not?*’ I think, Sir, there 
can only be one answer to both the 
questions, and the answer is a 
resounding “No” . I have yet to find 
anyone m the world who thinks that 
we are suppliants or that we lack self- 
respect; if anything, the charge is 
often made that w e are throwing our 
weight about somewhat unnecessarily 
as a young nation. I think, therefore, 
w e can reassure the Prime Minister 
that this libel that the Communist 
Party has tried to affix on the G ov
ernment’s policy and that o f the Fin
ance Minister’s visit is one that is 
entirely unwarranted by the actions 
of our people and the Government.

W hy has the Communist Party 
adopted this tactic that it did yester
day and it has done for the last few 
-days in trying to foment this parti
cular issue? I think the answer is 
clear, that it is in pursuance of their 
policy of trying to drive a wedge 
laetween different countries in the 
non-Communist world. That policy, 
to which the Finance Minister refer
red, has been known as salami tactics, 
that is the policy that Rakosi, the 
form er tyrant of Hungary, described 
as detaching one opponent after an
other and slicing them off till nobody 
was left to fight. Their attempt to 
sabotage the good results o f the 
Finance Minister’s visit results from 
the irritation felt and experienced by 
them; not because that the mission 
failed but because of the expectation 
that the fruits of that mission may be 
reaped by this country in the near 
future.

If, however, this Plan could be 
sabotaged, then this country would 
"be at the mercy o f the Communist 
■Party in this country and at their

friends abroad. Judging by the reac
tion to the Finance Minister's alleged 
statement about their friends abroad, 
one can see that they are very sensi
tive on that spot, but can they blame 
us if we still imagine that they are 
part o f an international conspiracy, 
when their own General Secretary, 
Mr. A joy  Ghosh, and the delegation 
of the Communist Party of India 
have been spending the last few  
weeks in Moscow, confabulating with 
Communist leaders from  the rest o f 
the world?

What is it that they are discussing 
there? Is it the weather? What is it 
that they discuss over weeks and what 
do the reports say? The reports say 
that very close contacts are being es
tablished between the Asian and the 
non-Asian parties and that the task 
o f liberating the colonial and semi- 
colonial countries of the world has 
been under active discussion. So, 
the visits that are paid there are for 
the purpose of preparing for the 
liberation of this country and other 
countries similarly placed. In that 
context, one cannot help feeling that 
the Home Minister, in his very in
cisive analysis of their policies, was 
being very charitable and mild when 
he let them off with the very mild 
reproaches that he did.

The Deputy Leader of the Com
munity Party of India said, inter
rupting the Home Minister, that their 
policy was not to oppose aid or loans 
from various countries. I was very 
glad to hear that.

Shrimatl Renu Chakravartty (Basir- 
h a t): And the rest o f it?

Shr! M. R. Masani: But the fact re
mains that when the Communist Party 
entered this House in force in 1052, 
after the elections before the last, they 
called a meeting of what was describ
ed as “non-Congress democratic 
M.P.s” . At that time, they put 
before them a minimum program m e 
for functioning Jointly on the floor o f
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Parliament. Item No. 14 o f that mini
mum programme which can be found 
in the Hindustan Times o f 25th April, 
1952, la as follows: “ No acceptance
o f  foreign loans” . 1 am glad, therefore, 
that that policy has been diluted or 
changed. Whether that change is 
strategic or tactical, I do not know. 
Therefore, when professions for the 
support for the B e c o n d  Five Year 
Plan are made, we have to take them, 
as the Home Minister suggested, with 
a certain amount of scepticism.

Shri H. N. Mukerjee tried to draw 
a distinction between the socialist pat
tern which he professes to support and 
the mixed economy which he described 
as something which I adhere to. I am 
very flattered that the mixed economy 
is laid at my door, because it happens 
to be the actual policy o f the Govern
ment o f India and will remain there 
so far as I can see. After all, what is 
the mixed economy? If there is going 
to be a public or a non-official sector 
alongside of the State sector, and if 
that sector is to be given, as the Fin
ance Minister and the Prime Minister 
insist on repeating in speech after 
speech, an honoured and important 
place, that is a mixed economy. 
A  mixed economy is an economy in 
which that State sector and the non- 
official sector function side by side in 
the service of the country. If I am 
to be given the parentage of the mixed 
economy, I am very proud, because 
that happens to be the policy of our 
Government and our country under a 
socialist pattern of society.

The mixed economy is perfectly 
consistent with democratic socialism. 
It may not be consistent with totali
tarian communism, but certainly de
mocratic socialists will find no diffi
culty in accepting a mixed economy 
of State and private enterprise.

I would like to correct one little 
statement of Shri Anthony Pillai 
•which. I am sure, was unintentional. 
He seemed to understand that I bad

Abroad
written off all hope of a govemment- 
to-govem m eat credit from the United 
States. That was rtot what I said yes
terday. I was trying to point out that, 
under the Presidential system of gov
ernment, the Administration was not 
free to give unlimited credits as they 
might wish to do and that the nature 
of the credit might be limited to the 
kind of figure that Mr. Sherman 
Cooper mentioned yesterday in New 
York.

I stand for getting the fullest assis
tance from outside, both in the form  
of investment capital and o f govern- 
ment-to-government aid for essential 
purposes.

I hope, Sir, the House will accept 
the amendment and substitute motion 
endorsing the Finance Minister’s 
statement moved by Shri Frank A n
thony and w i l l  reject the other amend
ment which are in the nature of a cen
sure.

Mr. Deputy-Speaker: The first
amendment to the original motion Is 
that o f  Shri T. B. Vittal Rao.

Shri T. B. Vittal Rao (Khamnam): 
I do not press my motion.

Shri T. K. Chaudhuri (Berhampore): 
On this side, we want to concentrate 
on one motion only, namely, amend
ment No. 3, which is in my name and 
is followed by some others.

Mr. Deputy-Speaker: Then, I shall
put substitution motion No. 3 to the 
vote of the House. The question is:

That for the original motion, the 
following be substituted, namely:—

"This House having considered 
the statement by the Finance 
Minister on his visit to the U .SA., 
Canada, the U.K., and West Ger
many laid on the Table o f the 
House on the 13th November, 1957, 
records its strong disapproval o f 
the manner In which he sought 
to interpret the basic approach 
and political perspectives of India'*
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economic policies among the Gov
ernments and the banking and 
business communities o f the coun
tries he visited” .

Division No. 6]

Statement by Tinoncc
Minister on his Visit
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*79*

15 .98 hr*.
[M r. Spcaksh in the Chair]

Aye* 54;The Lok Sabha divided: 
Noes 143.

AYES 15.10 hr*.

Aw»*thi, Shri
Banerjee, Shri PruniUuattli
Banerjee, Shri S.M.
B iru i, Shri Hem 
Bbargava, Pandit Tbakur D*a 
Bmi Rat Singh. Shri. 
Chakrarartty, Shrimati Rtnu 
Chaudhuri, Shri T .K .
D a iiu p it, Shri B.

D ig«, Shu 
Bliaa, Shri M.
Gbodaaar. Shri Fatetaainh

Abdul Lateef.Shri 
A ch ir, Shri 
Agadi, Shn 
Anthony, Shri Frank 
Bahadur Singh, Shri 
Banerjii Shri P.B.
Bangthi Thakur, Shri 
Beck, Shri Ignace 
Bhagat, Shri B.R.
Bhakt Darthan, Shri 
B h trftv t, Pandit M . B.
Birbal Singh, Shri
Brahm Pexkaah, Ch
Braieahwar F ru id , Shri
B n j Narayan “ Bnjeah” , Pandit
Chaturvedi, Shri
Chert i ar. Shri R. Ram*nathan
Chuni Lai, Shri
Daljit Singh, Shri
Daaappa, Shri
Da*, Shri K K.
Daa, Shri Ramdhanf 
Daa, Shri Shree Narayan 
Datar, Shri 
D eb. Shri N .M .
Deaai, Shri Morarji 
Dube, Shri Muichand 
Dubliah, Shri .
D wivedi, Shri M .L . 
Elayapenunal, Shri 
Ganapathy, Shri 
Gandhi, Shri Feroze 
Gang* Deyt, Shrimati 
Gan*pan Ram,, Shri 
Ghoah, Shri M .K .
Gedaota, Shri S.C.
Ouha. Shri A.C.
Haada, Shri Subodh 
He<U. Shri

Ghotal, Shri 
G hoie, Shri S.
Gopalan, Shri A.K. 
Goundar, Shri Shanmuga 
Haider, Shri 
Kodiyan, Shri 
Kunban, Shri 
M ajhi, Shri R.C.
Mohan Swarup, Shri 
M ukerjee, Shri H.N. 
M ullick. Shri B C.

NOES
/

Hukam Singh. Sardat 
Jaipal Singh. Shri 
Jang Bahadur Singh, Shri 
Jangde, Shri 
Jena, Shri K .C . 
Jhunjhunwala, Shri 
Joahi, Shri A C 
Kanakaaabai, Shri 
Kaaliwal, Shri 
Kedana, Shri C.M.
Keihava, Shri 
Keakar, Dr 
Khimii, Shri
Knpalam, Shrimati Sucheta 
K t ikhnamachari, S h n T .T  
Kruhnappa, Shri M.V. 
Kureel, Shri B N.
Lachhi Run, Shri 
l.ahiri, Shri 
L a ik u , Shri N C 
Mafida Ahmed, Shrimati 
Majitbia, Sardar 
M aiti, Shn N B 
Malliah, Shri U S. 
Mamyangadan, Shri 
Masani, i>hri M  K.
Mathur, ShnHariah Chandra 
Matin, Shri 
M ehdi, Shri S.A 
Mehta. Shri J.R.
Mehta, Shrimati K n ib n  
Miahra, Shri B D.
M libra, Shri Bibhuti 
Miahra, Shri M.P.
Miahra, Shri S N.
Miara, Shri R.R.
Mohammad Akbar, Shaikh 
Atuniaaaiy, Shr N.R. 
Mormrka, Shri

Pandey, Shn  Sarju 
Panigrahi, Shn 
Parmar, Shri K.U. 
Remain, Shri 
Rao, Shri T.B, Vittal 
Singh, Shri L . A chaw 
Sugandhi, Shri 
Thakore, Shri M .B. 
Vajpayee, Shri 
Valvi, Shri 
Yajnik, Shri

Na , Sh i C  K . 
Naldtirftker, Shri 
Nanjippc, Shn 
Nathwam, Shri 
Nehru, Shrimati U m i 
Nek Ram Negi, Shri 
Oza, Shn 
Padam Dev, Shri 
Pande, Shri C.D  
Pandey, Shn K.N 
Parmar, Shri Y  S 
Patel, Shrimati Maniben 
Patel, Shri N  N 
Patel, Shri Raje*hwar 
Pillai, Shri Thanu 
Prabhakar, Shri Naval 
Raghubir Sahai, Shri 
Raghunath Singh, Shri 
Ra|iah, Shri 
Ra)U, Shri D S 
Ramakruhnan, Shn 
Raman, Shri C R Pattabbi. 
Ramaawami, Shri S V.
Ram Suhhag Singh, D r. 
Rane, Shri 
Rangarao, Shri 
Rao, Shri Jaganatha 
Reddy, Shn Viawanatha 
Roy, Shn  Biahwanath 
Rungtung Suita, Shri 
Sadhu Ram. Shrf 
Sahu, Shri Rameshwar 
Samanta, Shn S.C. 
Samanttinhar, D r. 
Sanganna, Shn 
Sarhadi. Shri Ajit SLngb 
Satiah Chandra. Shri 
Satyabbama Dev], SbriD ati 
Sea, Shr P.G.
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Shah. Shrimati JiTibra 
S t i m u , S b ti D .C . 
S t u r m , Pandit K .C .
S harm a, Shri R .C.
Sid dattanjappa, Shri 
Singh, sh ri Babunath 
Singh, Shri P .N . 
S ingh , Shri M .N . 
Sinha, Shri B.P.

Sinha, Shri Satyendra Narayan 
Stahaaan Singh, Shri 
Som in i, Shri 
Soren, Shri 
Subbarayan, D r. P.
Sultan, Shrimati Maimoona 
Sunder Lai, Shri 
Swaraa Singh, Sardar 
Tahir, Stvri Mohammed

TSiramaiah, shri 
H mxmi, Shrt A .M .

Tiwary, Pandit D .N.
Uike. Shri
Upadhayaya, Shri Shiva Datt 
Veda^umari, K um an M. 
Vyaa, 'Shri Radhelal 
Vadiw a, Shri

The motion was negatived.
Mr. Speaker: I will now put the

substitute motion of Shri Frank An
thony. The question is:

That for  the original motion, tha 
follow ing be substituted, namely: —

‘This House having considered 
the statement by the Finance 
Minister on his visit to the U.S.A., 
Canada, the U.K. and West G er
many laid on the Table o f  the 
House on the 13th November, 
1957, records its approval of the 
contents thereof.”

The motion was adopted.

DELHI MUNICIPAL CORPORA
TION BILL

Mr. Speaker: The House will now 
resume further clause-by-clause con
sideration of the Delhi Municipal 
Corporation Bill, 1957. Out o f 6 
hours agreed to by the House for 
clause-by-clause consideration and 
third reading of the Bill, 1 hour and 
30 minutes ha^e already been availed 
o f and 4 hours and 30 minutes now 
remain.

The House will now take up clause 
59. Which are the amendments that 
hon. Members would like to m ove or 
treat as moved— Amendments Nos. 
115, 116, 117, 118 and 119? I see no 
hon. Member rising.

The question is:
“That clause 59 stand part o f

the BUI.”
The m otion was adopted.

Clause 59 was added to the BilL

Clause 6*—  ( Appointm ent, etc. o f  
the General Managers)

Shri Vajpayee (Balram pur): I am 
moving amendments Nos. 50 and 51.

Mr. Speaker: What about amend
ment No. 120? It is the same as 50.

Shri Vajpayee: I beg to move:
Page 39, lines 11 and 12,—
omit “with the approval o f the 

of the Central Government” .

Page 39, lines 20 and 21,—

for “not less than three-fifths of 
the total number of members” sub
stitute “ the total number of members 
and by a majority of not less than 
two-thirds of those present and 
voting”

W  *TTTT *  Tt Tt :3TTfWT

TRT T̂T £ far tr̂ r-

t sr*ft 
^  sft *rf %

arrrT ann ffrn
f*F

^  1 St g  %
%'sTlii wtvtt wt?t

^ftr v i  ^  q r  f^ * w  v z  % i

•A 5rr |  f% aft *fr fsr^wr
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fw7*jT arnr <rfwF*
^  or̂ T rTT «h=ihr ^RVTT v t

v^fd  vr ft, ̂  ft 1
yRq>Ht<< *TT vftTf-TT *?TTT 
JT̂ t f^TT 3TPTT )

3iTt" ^  *ftr
'  ^qfwrfcT t¥qr ft 1 f̂r,

*ft% 5ft ify ^TT^r h^nk ?rt*T ^Tfft
%*T fTTK ^  ^TTT srrq-, * !&
twtt ft t *r*?r ^r *r| ^
33F% VT^TR ^fr ^  spT7TTt?5M
qft sft ?ft T̂fTrnt ^  % f̂ TT
^  trrw »^  fu n  #r m  ^ 1; an
snFiT* 3 ? a, fT *T TW 1

15.17 hrs.
[ M «  D e p u t y - S p e a k e r  i n  t h e  C h a t r ]

4  #  *»t % « t f t  ^  ^  w m -
TW^Tf % fjpr^T vfr ?T^r t̂st irfa^ 
?ft *fir ;*r stjftt % w ^ rr  %

?TR TT% Pr-TT SP̂ TPT TT affe %,
 ̂13 t̂t ^pnr s*r *n*n*r 

q= fw ra w  $mr 1 n  *T*r5T<TT f, %  Tt?ft 
f%q 3TR W  I  1 

n  t̂ ttt fw rf % -r̂ x ft,
*|5T ¥TRTT ?ft s r f w  ft t

Mr. Deputy-Speaker: These two
amendments are before the House

Pandit G. B Pant: The amendment 
seeks to provide that the General 
Managers may be removed when a 
resolution to that effect is passed 
by a majority of not less, than tw o- 
thirds of the nunjber of members 
present and voting. That matter was 
considered fully in various stages. 
This is based on a like provision, I 
think, in the Bombay Corporation Act. 
I do not think that any change would 
be for the good of the Corporation or  
would conduce to enhance the effi
ciency o f the services which have to 
be controlled and guided by the Gen

eral Managers.

M r D eputy-Speaker: The question
is:

Page 39, lines 11 anjl 12,—
omtt “with the approval o f the 

Central Government”

The motion was negatived.

Mr. Depnty-Speaker: The question
is:

Page 39, lines 20 and 21,—

for  “not less than three-fifths o f  
the total number of members” sub
stitute “ the total number of members 
and by a majority o f not less than 
two-thirdb o f those present and 
voting”

The motion was negatived.

Mr. Deputy-Speaker: The question
is:

“That clause 60 stand part of 
the Bill”

The motion was adopted.

Clause 60 was added to the Bill.

Clauses 61— 65

Mr. Deputy-Speaker: The question 
is:

“That clauses 61 to 65 (both in
clusive) stand part of the Bill” .

The motion was adopted

Clauses 61 to 65 ( both tnclustve) 
loere added to the Btll.

Shri Panirrahi (P uri): There is no 
quorum.

Mr. Depoty-Speaker: The bell la
being rung. Now there is qorum.
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C lu s e  M .— (Com m issioner and 
G eneral M anagers n ot to be in terest
ed  in any contract, etc., w ith the 
Corporation)

Shri Vajpayee: I beg to m ove:
Page 41, lines 36 and 37,—
omit “ unless the Corporation in any 

particular case otherwise decides,”

v rro  q r  3f t  t
5T*<TWf W  T O  t  ;

“ If the Commissioner, or any 
of the General Managers, acquir
es directly or indirectly, by him
self or by his partner, or any 
othe>r person, any share or inter
est in any such contract or work 
as is referred to in sub-section
(1) he shall, unless the Corpora
tion in any particular case other
wise decides, be liable to be 
removed from his office by the 
order of the authority competent 
to remove him under the provi
sions of this A c t :”

sremrr w  m +k %

omit “ unless the Corporation in any 
particular case otherwise decides,”

'xx tetfprtwv t  1 'c r t  
jffrf q^TftpRTt, +Ph5h< m  

^  BTRT 7̂ ^
f^ fr

3Tf ^  %
3%  H M I^ M  HHT ,f>t ^11 til •til
eft ■5<9r ^ t  'd<Lfl T̂FTZT, 3fW f*f>

3  VFT̂  r̂r ŝ fr % 'jf]«-11 ?rr
tn rf^ cT  #  *TT# * r t  tffacT  

«r? % ?ht ^nr 1 ^rf^r 
*T^r t t  v m rt> s p T  *frt w  sm r v t  

*Tt t  ^  ĉTRT ^1% m  fTRT
'rr l 1 *ptt
»ra?r v p t  f t^ r r  t ,  w t  %
W «J«K  »T5RT v r * r  f v q r  f ,  eft 3̂% 

w r*  q *  % 53T 1 w
V R T fts n r  v t  v f lw » K  ^TT  

sfwr s f f f  |  1 w  r n r  * r r  -*ft 5 : *

| f v  *n$t *l<qRSM nfippiy. ^TT 
^  'T^t f^TT an T^T $ 'tffr faRT 

«Tfiw>K v n m v ^ r  ^
t« f w  t  t SFRTt^Ff'
$  argTPRT ^wr, *  W  ^  ^

^ ? t t  ( 5fr *vm
^ )‘ ll JPFTT tPToTRr

j m m  f¥  farcr «rfarT *rr w  
f%^PF spt %rm er^ n r ^ht 
^rrf^r ^  vM'i q r  t t  t ^ it  i

^  r̂<» ijo  ?nqr ( 5 1 ^ 1  f ^ f t  ) :
1 t̂̂ T ?

JJJTtift : fST# W
s*tw tt ^t n t  1 1 i

“ unless the Corporation in any par
ticular case otherwise decides”

^T?TTf ?fT jpTi aft ^t
«TTWTWT ^  | I H

^ h i ^rf^r 1

Mr. I>eputy-Speaker: The amend
ment is before the House.

Shri Uatar: May 1 point out that
there might be circumstances under 
which this irregularity might be con
doned by the Corporation? It is not 
necessary that every such irregu
larity is dishonest. There might b e  
cases where after going through all 
the circumstances, the Corporation 
can consider that the matter need 
not be pursued. Therefore, these 
are powers, more or less of a dis
cretionary nature and ultimately they 
are given to the Corporation itself. 
Therefore, this enabling provision 
should be retained.

M r, Deputy-Speaker: The question
is

Page 41, lines 36 and 37,—
om it “unless the Corporation In

any particular case otherwise de
cides,”

The m otion toot negatived*.
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Mr. Deputy-Speaker: The question
c

“That clause 06 stand part o f
o f the Bill” .

The motion was adopted.
Clause 66 was added to the BiU.
Clauses 67 to 74 (both inclusive) 

w ere added to the Bill.
Clause 75—  (Quorum )

Shri Vajpayee: I beg to move:

Page 45,—
after line 16, add—

“Provided that such adjourned 
meeing shall not be held earlier 
than seventy-two Viouts after the 
time schedule for the original 
meeting.*’

W  s n n  ^ ft

*  fMfeT sflT fr»TT
£ %  stttt *?r «Ftf
TH 9 % ICPT- ■o

*TTT w fiR T  apT % snTFT
eft ^ r f r  s fr ^ ft # 3 ^  ^ n f  ^ i ^ f t ,  

VTX1T i q <T“C1! srfrT9TT
fTfr i w  «rq^qr ?r ^frf

H?ft f  i s n rr  3
T*T *i ̂ 1 ^TTT ff t  f*ici’ ■fiT!

*fT 5TT#»ft ^ r f t  ^ = r r f
5 trq rft | %f%TT 5HFT |  fsp ^ r f t
J o*r» w  i £ w nrft i 4<5̂ >

*1(jl ^ vfl < Pin VT
ft  * r it  l 'n rw  f * r r c  ^  ^rar j^ r f r  
^TTf *t£  I SRI f>T<T5H Iff ^ SRT

^  <ft i  * +
^ n r  tht eft ? n n r  ftrqT  s n #  f a  * t trzw

^ T V t  $ *R T  f*i^n I
W  wm *& < n w  t  %  c t t

sT?ft 5 ^  f f t  f iR T  g^VTT 0
W  N i <1 sfr 'ff^ T T T  «T^T * f t

• a n ^ fr  i f h c ’aft > ft  v n r  f v i T R T  |  ^

f^Mii f^*rr an^iT i w  f iw  ^  
y s f m  t w t  | f r  w  t o

v t  w  «nrr % ad? f w  i

sfy v m  H>rrvT : u ?  ^
«fT 3TTW

«(t vnrM t :
“Provided that such adjourned 

meeting shall not be held earlier 
than seventy two hours after the 
time scheduled for the original 
meeting

^isnnm Tg ftp ^  ^mr favn  $  
trr ^ ?ft #  ’ ft #  «Ftf 

r̂fJr ^  ^ i

Mr. Peputy-Speaker: The amend
ment is before the House.

Shri Datar: I oppose this amend
ment. Whenever a meeting has been 
adjourned, then there is no rule that 
a particular time limit should be fix
ed. Sometimes it might be necessary 
to have a meeting almost immediate
ly There are provisions in the other 
Acts relating to corporations where it 
is open for the corporation to have 
a meeting almost the next day. Under 
these circumstances, it would not be 
proper to brad the Corporation to any 
such time-limit.

Mr. Deputy-Speaker: The question 
is:

Page 45,

after line 16, add—

“Provided that such adjourned 
meeting shall not be held earlier 
than seventy-two hours after the 
time scheduled for the original 
meeting.”

The motion was negatived.

Mr. Deputy-Speaker: The question
is:

“That clause 75 stand part of the 
Bill” .

The motion was adopted.
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Clause 75 was added to the Bill.

Clauses 76 to 93 (both inclusive) 
x&ere added to  t^e BilL

Clause 94— (O fficers and other em
ployees not to be interested in any 
contract, etc., unth the Coporation )
Shri Vajpayee: I beg to m ove:

Page 53, lines 31 and 32,

omit “ unless the authority ap
pointing him in any particular 
case otherwise decides *’

w fr r r  ^ ftr^ rr
$  for% m ft ^fN nx ^  fvnr

f f v ^  IV  t. TTt *T fri « t>T

■*TFTTT ^  aq f ^ q T̂ WTT T^T ^  I
ft*ft w m *  *rr *r?r ^

^  «rt *FTt $  %ftn
T?ft rTT̂  TT ^  VH'I I *a 5*1*1 'HTT 

^ I snft ^WPC
fa  JTTWf #  w  3T? ^ T
H Hgq* % I i m  %_ f r  f*TRT-

^  'TW ? STTrft t  3f*rnfV 
? t ? f t  «T5T ^  I

»ft̂ TtT % 3fT̂  *T 't'l'jH T̂T*ft i<4
t  1 sm r vneT^TT ^ t
5TTf?r ^rre?nr ;srrfrr f  eft w  s m r  
v t  r+fli ?s<r rw i 'JiMi
^ifesu *ft
yrKTRrn f t  I A 

fonrr ^rmrr
ffr *pF<fr ^ xftr, 

*rft % f^nr ^
*rnl*m Tqf^ d f̂ rzrr 1 1 w u rv m ift  
qw rm ft 5WR £  :

*If any such officer or other 
employee acquires, directly or 
indirectly, by himself or by a 
partner or any other person any 
share or interest in any such con
tract or w ork as is referred to in 
sub-section (1 ), he shall, unless 
the authority appointing hi nr1 in

any particular case otherwise 
decides, be liable to be removed 
from  his office by  an order of such 
authority: ”

*lrr M g *  $ ffrtf UT«nf<<0
SHOT *PT STFTF? TW# TT

«rf iw K  ^ tt s rr f^  : *rrr-
fr&  w*fi f r f a  v& fr fa  iw  w m x  
Vt «TTW w r  3TR I XzA  FTC fiwrT

w fiw rft m  vvw rfl’ *fr
S fW  % 5TPT JTT̂ T *̂ *TT I T̂PT
«m r srm  fe r r  u n w  ?ft jtrijjr 

arrwr i th  ytvtt % ?tpt 
V lt1*lH ^  •r̂ t ^  <
Û JT W% *TT '3W% ft^ h n x W  TOT 
% 5TPT STF?T «PT  ̂ ^ ?ft ^  «TT  ̂

q r  « r t  7%% % *rt*ir ^  | i 
%■ ^rr

•̂ r- 941*11 v f^ v rr  «n{l
trt̂ n =rrf^ f*r «rm«r <sr»rr
5KF=r I S T R  % W h P f
% ^M -ti #  iT^rhft ^ 3ft

«tt ^  5 K t ? r*m  #  ?r^r w r it

4  * p w  q r  anr
^  »t^ F T  q r  f^TTT ^  1

qf%w *i>o ffo q^r . fanr ^  
w  «rm  ^  ^ :

“A  person shall be disqualified 
for being appointed as a municipal 
officer or employee if he ha* 
directly or indirectly, by fcixnaelf 
or by a partner or any other per
son any share or interest in any 
contract.......... etc."

if art m *  f  $  *s?r vtftv  ^  i 
^  fn R  vnr*fr %■ Pwft 

^ r t  ffW T f̂r 5T?  
w ^rr^ %#Vt ^  ^ r f v e r a w
f*m  air^ ?w  isfr v &  
q s if f t  wm iT f  i
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f t w i d W i t  "ft * n * r
i p n w  t  f a  f^mvr a  V rf ■* 

*r fc i
v t  f *  n̂f*P

*Tfrm ^  ’ ft ftw*n
t  f r  «ptt %ji5*ft ^ rr  *r$f |
fvET% wit 3  v t f  fV f^ravr
V+l i. 'Jfl'ti <J>H t, H t  1 wf^V
ftnft ?TO3ft *it &»<War ?rfr% %
flifll ^ ?ft xĴ TVt W T 3fT *TÔ T
f v  frm  ftfr q r  ^n^nm *t?  <fcrerr
Pptt ^  1

Mr. Deputy-Speaker: The amend
ment is before the House.

Shri C. K. N sir: Is it possible that 
he may be given a chance to give up 
that connection, interest, etc.?

Pandit G. B. Pant: That is provided; 
that is there.

Mr. Deputy-Speaker: V ie  question 
is:

Page 53, lines 31 and 32,—

om it “unless the authority ap
pointing him in any particular
case otherwise decides,”

The m otion was negatived.
Mr. Deputy-Speaker: The question 

is:
"That clause 94 stand part o f the 

Bill.”
The motion wax adopted.

Clause 94 was added to the Bill,
Clauses 95 and 96 toere added to the 

BilL

Clause 97— (P ow er of Commission 
m ake Regulations and referen ce to  
th e Central Governm ent in case o f 
difference betw een the Commission 
end the Corporation}.

Am endm ent made:

Page 99, lines 18 and 14, om it “ after 
consultation w ith the Corporation” ,

[Shri Da tar]

Pandit O. B. Pant: M ay I just say 
a word? A fter the deletion o f the 
words “ after consultation w ith the 
Corporation*’, sub-clause (2) o f 
clause 97 becomes meaningless. It 
has to be deleted by way o f a conse
quential change or as a corollary.

Shrimati ftenu Chakravartty (Basir-
h a t) : Is it not right that at least
when it is placed before the House, 
the hon. Minister should explain why 
this has been done?

Pandit G. B. Pant: The public
Service Commission say that they are 
never required to consult anybody 
even when Government appointments 
of a very high order are to be made. 
Then, they frame Regulations, but 
do not consult Governments. They 
think that it is not consistent with 
their policy or prestige to have such 
a provision here. W e have to be 
guided by them. We cannot insist on 
their undertaking this task as under 
the ordinary law or statute they are 
not bound to make appointments or 
selections for the Corporation. So, 
we have agreed to their suggestion.

Shrimati Rena Chakravartty: The
whole of clause 97 goes?

Pandit G. B. Pant: The whole of
it remains. Only the words “after 
consultation with the Corporation”  go. 
Regulations shall be made, they w ill 
be published and they will be finali
sed. But, sub-clause (2 ), which deals 
with difference of opinion between 
the Corporation and the Commission,
I think should go.

Mr. D cpatr-SpM ker: That is, a
further amendment has to be put to 
the House, that the sub-clause be 
omitted.
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f u t f t  CL B. P u t: L et it remain 
there. I am told that sub-clause (2) 
still can serve some purpose though t  
m yself do  not quite see how  it can.

H r. Depoty-Speaker: The question 
Is:

‘That clause 97, as amended,
stand part o f the Bill.”

The motion was adopted.
Clause 97, as amended, was added to 

the BUI.
Clauses 98 to 112 (both inclusive') 

•were added to the BilL
Clause 113— CTaxes to be imposed  by 
the Corporation under this A ct)

Shrimati Renu Chakravartty: I just 
wanted to make one or two remarks 
on this question o f taxes.

The first point is that in the Joint 
Committee we made a suggestion that 
there should be a rationalisation o f 
the terminal-tax structure as the 
present one is very outmoded. I 
would like the hon. Home Minister to 
make the position clear to the House, 
as also regarding the allocation of 
funds for stamp duty.

The second point which I w ould Jike 
to mention is about clause 114 regard
ing components and rates of property 
taxes. There one small point has been 
accepted that the rateable value of 
less than Rs. 100 will be exempt from  
general tax on lands, but what w e 
have felt was that throughout the tax 
structure there should be relief fo r  
the lower income groups, and that 
Rs. 100 would be too low  a figure 
taking into consideration the present 
cost o f living and other rise in costs. 
Therefore, this method o f adopting a 
progressive scale for property tax 
which has been actually supported by 
the Local Finance Enquiry Committee 
and also by the Taxation Enquiry 
Commission w e felt was very essen
tial for all local bodies to adopt.

The third point which is also of 
very great importance to us which w e 
w ould like to oppose is clause 119 
with regard to taxation of Union pro
perty.

Mr. Deputy Speaker: I will come to 
clause 119 later.

Shri Vajpayee:
I beg to m ove:

Page 64, line 24,—

(i) after “ vehicles”  insert 
and

(ii) add at the end—

“other than milch cattle”

Page 64 after line SO, add—

“ (h ) Terminal taxes” .

«t p t  ^  f<m uf
ft*TT TOT t  I <T̂ T W  WT?T ST 

ftniT *tt %  3
w «Ft farm  S?tt

f t  ^
*Ter wgr $  w$r ftp

jinmi 1 *rf fassft

% *ftir #  5 #  ^ r r

ft* *Ft
«PT xftK TOT rftefT̂  ?  I
W  if anr V*ft ?ft I TT Vi^T 

wn% rr? r w rcfr. |
t o  w  wrt <tt $

ft: % *fr$wT t
*fJ*r *rnr tstt
fW t 1 ^  *fr P w <  % 5 ^  ita

£ ifrc^rpTT^ f t : ’TR’ [ 
w w t  m r  RCTiT v
irnr 'n%5nr ? "htxt Prrt

Hijm iff *r*rr ^ 1 5*ipf ^
% *nn| w  %
snt vrrhtsiw  w r  t w

^  1 5tn (  ftr
tut >w  iftr y r
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3N IM  *rt W^PT TT wt*ft % 
W I W  ^  %HK<3 *T #
u«iiO < t t  ?TP5T ^  ?ft
W  % sr^ntw §v i f̂

’TT v r  S w  sift ^mrHT in f iv  1
r̂f*F»T ^*TTt v * f i  *N t ^  ^  f t t | p  

w?r ir v ^ r  ift ^  |  i A  ^ 1%
xrprr 5TFJ TTTTT trr^TT jf 1

r ?  ^  ^ ^  *T»T* % fSTT ?ft
wft 3 F W  £  l * f lT  ^T *F T  f t i K  

^mxft *TT ^RT ?T 
*hii*ii ?rt ?rrfr titm>rnr1
% W-Ĵ PT fPTT 1

ttv w h H  %frK 3Mft*ia fa m  | 
f^rg* V^TTT VTCTftSH 
£ w  *ftT ? ^ T  WTT̂  TT -*fr ’fffa-
*n r ftar 1 ^ rm Y W r ^ t

3rt sftT * K <fR g R  ^ t  
^rt ^ T g rfae^ ^ r  5it |  ^

?P55 ^  f^nrf? ?r% ^r- it 
HTTf̂ R̂ T ^RRr îmim xftx 
«frr vfm >K  »k m U *h  t t  1

Mr. Deputy-Speaker: The two
amendments are before the House

«ft *ft° q*?i sr^T ?r^ nrm 
*ft %?tt wr m m  % ^  rft fr?tft #  tr* 
Ttfr \̂(Cl *T̂ t 1 ^TTt T}«ti*i ^T *¥>'t̂  
«^l«n *T̂ T WRTV \36<il 'Tift I 'T^T cTV
qqpft q r £ w  ^ptt# «Ft wt?t t  *r^ ^t 
IT̂ T VTT’ft^rT  $T*T nft VRT ^ I 

t  f a  «T»TT *rtf t w  $*T ? r #  $  
*ft ^ f a t  -tft 5rnnrr i ^rfa^r
^ T V t  w fiR R T T  |  f a  ^  ’*TfT <Tt ^ T T  
^  I f ^ f t  3Rt WfC 3  f a  *TTC-
fim f % % f*rt -*fr anrff ^ t  $ttft
q ^ q t w
^W r^ rf ^  1 ftra%fajT^T»mr &twc*

*ftK A W 1!  * r » #  w ^ft 1 vTt 
f l  |??WW TT fl'RIT ^ ^VT
anpr *Pf wnr f  vtwt h v t t t  ^  v f t f a  
a ft ?PC5 %  ' f f j  t #  an%  t  w t

^  ^ ft^ rw  % ^ft
5 ^ (  ? IW  T R  WSTTTT ^t?TT ^  I
ftrt- ^ ? r a * r  t V5rf%v v s  *fw^
T t  T9FTT 5 « (  < J 1 i« M ^  5T^t % \

Shrimati Rena Chakravartty: What 
about my point about terminal tax?

Pandit G. B. Pant: About this ter
minal tax wtiat Shrimati Renu Chak- 
ravartty said is quite right In the 
Joint Committee this question was 
raised and I had said that we w ould 
examine the schedule and if w e 
could prepare, we would produce an 
alternative schedule We have 
examined the position and also con
sulted the Members o f Parliament 
belonging to Delhi, and we found 
that we could not prepare any elabo
rate schedule ourselves It would be 
best to leave it to the Corporation 
So, w e found ourselves helpless So, 
we are unable to make any alterna
tive suggestions at this stage

Mr. Deputy-Speaker The question
is

Page 64, line 24,—
( 1) after "vehicles” insert and
Cn) add at the end—

“other than milch cattle"

The motion was negatived

Mr. Deputy-Speaker: The question
is

Page 64,—
after line 30, add—

“ (h) Term inal taxes” .

The m otion was negatived.
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Mr. Dopoty-Speaker: The question 

is;
“ That clause 118 stand part o f  the

Bill".

The motion was adopted.
Clause 113 too* added to the  Bill.

Clauses 114— 118.

Mr. Deputy-Speaker: The question
is:

“That clauses 114 to 118 stand 
part o f the Bill” .

The motion ircus adopted.

Clauses 114 to 118 w ere added to the 
Bill.

Clause 119.—-(Taxation o / Union 
Properties)

Sbrimati Renu Chakrav »r tty: In
this clause the Union properties are 
being exempt from  taxation. In 
another clause they are also being 
exempted from any betterment tax.

As far as the Delhi Municipality 
goes, as also all local self-govern
ment institutions, one of the biggest 
problems is that o f finance for them. 
Therefore, in a place like Delhi, 
where the majority of the buildings, I 
would not say the majority but a very 
large portion of the buildings etc., 
belong to the Union Government, it 
will be a great hardship on the Muni
cipality that the Union Government 
premises should not be taxed.

The argument is put forward from 
time to time that after all the finances 
of the Delhi Municipality will more 
or less be a charge upon the Union 
Government itself and it will be  their 
duty to see that this local authority 
has enough funds. However that 
may be, this system which has pre
vailed for some time now  that the 
Union Government premises are not 
taxed is wrong in principle. The local 
authorities or local self-government 
institutions should, as far as possible 
through their own taxation measures,

be able to have a certain amount of 
funds s i  thew disposal fo r  carrying 
out their responsibilities, and from 
that point o f view the properties of 
the Union should not be 
exempt. Therefore I oppose t>it« 
clause 119 and I feel that it should 
not be there, that the Union Govern
ment should pay its taxes to the local 
self-government authority and there
by enhance the funds and the capa
city o f the local institutions to carry 
out their functions.

Pandit G. B. Pant: Under the
Constitution the properties which 
w£re assessed to tax before the imple
mentation of the Constitution continue 
to be assessed and are charged. This 
is so even now. So, the lands and 
buildings which were taxable before 
the year 1951 will continue to be so. 
But, for others the Constitution pro
vides that the Union properties w ill 
not be liable to such taxation.

Article 285 reads:

“ (1) The property of the Union 
shall, save in so far as Parliament 
may by law otherwise provide, be 
exempt from all taxes imposed 
by a State or by any authority 
within a State.

(2) Nothing in clause (1) shall, 
until Parliament by law other
wise provides, prevent any autho
rity within a State from  levying 
any tBx on any property of the 
Union to which such property was 
immediately before the commence
ment of this Constitution liable 
or treated as liable, so long as 
that tax continues to be levied in 
that State".

Here is besides another law too which 
exempts all properties o f the Central 
Government situated in the States 
from  taxation. So, we are following 
the general law.
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>Kr. Deputy-Speaker: The question
Is:

**niat elauie 110 stand part o f the 
Bill**.

The m otion toas adopted.

Clause 119 was added to the BUI.

Clauses 120 to  142 were added to  The 
B ill

Clause 143— 'Prohibition o f advertise
m ents w ithout w ritten  perm ission o f 

the Com m ission)

Shri Vajpayee: I beg to m ove:

Page 79, line 17, add at th e end 
‘is repulsive to public taste and 
morality, or’.

Page 79, after line 23, add: “Pro
vided that no permission shall 
be necessary in respect o f  ad
vertisements exempt from  tax 
under section 142(1).’ .

NTTT 3  a ft ftp  * n f r  f * T  %
< m r |  f a a N . f i  %  if v f f

s r w t  *rf fc ^ttt ^
W T O  ^

rt f e i m  q r  fatft o r ?  * t  t m
Hnrmr a n w  i ( q )  

(<?*) ?rr #  ( r r n  ^ 1

w*n ft»ft *rr v t f  trr^t ftn rft  
f t n pr r  w ftn r  *rr  v t f  

fiwrim  ff*f ?ft w run
a n w  1 a r t w ro  i f t  ir r c r  |

w ra - f t * ?  f v v r  *n rr  $  
f a  fa ^  fin n v ft i™  ypvnn
o m r r r  v f in m c  *5 t < n f*n tP T  *
*  fv ^ rr fa w ifq * r  fw n rr a ir  * * » r r  1 w rc r  

w  a ft * r * *T w *ft |  t * p p t
qfkwnr w f £w r fa  sntfv f t i w  
fii#  ^ W T t  i?T *  s t f
* i t * f  «n v  ^nrr v t  f s w m  m  
« n ^  w r  ftr? *S t %  w r e *  f ir c c m  
f t  « n *t f w  * r $  B x v r f t  fS w rn rr f t

v f w R  <ref*ww  inn- m n w  
t m  i

*  ^ r ir i t  j  f a  * if «raftr 
^ n r  |  « f k  s m r fk v l %  w r c *  
i^ rm w F  % f6^nni m fr  fW t t w  
fa *  ysfhrT #**n sttt  
* i f  f t v :  w rr fc m  $  f v  a ft  fa w n p r  
^ttt ( ? )  % Sr

3  q x f w ’ r v r r -  
w * < i i  ir f t  f t * f t  1 3* y m n tT  f  f a

^ sfh rr^  qw ^  «fv+ .
^  | 1 *ptt 

* P f t  n f l« q  t. f a  ^ f f r i r w f
?r r ^ T  a rr ^p p w t  $  « fh t v t f  
4^1 *T^t f W t  <
V T  W'TT I

Mr. Deputy-Speaker: The tw o
amendments are before Ihe House.

*l¥W ifto Wo q»?T : ^ t qfrfr
w r if e  |  f5p a ft f w r f a w z q f» ^ »

> j*t ^ a rr^ y  ?r^t f^ r^ r ft sw r ff^ ' 
frt Pm i an « < cii

^  a n r f%  w  % W T$-^TRr 1 w t t  

t * *  ( ^ )  (^ )  t —

“The Commissioner shall not 
grant such permission if the ad
vertisement contravenes any bys
law made under this A d "

v r  % <mwr vftn wrtf ^TCTf?fr 
$  fonr % wrt #  t p n r d ^ r ^  ¥ t 
fa in r a r  ^  M t  T r f f t  i « n r  

w rit  ? r? r ttf  f t  ?fr fn* t  
?rt a n r ?rt c rs r v r
**tpt tw t an#«rr 1 «wrnr (^ >  
Wf Vf<#f % —

“the Commissioner bhall grant 
permission for the period to w hich  
which the payment e f the tax. 
relates.......... » .
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*f5w*rr^r wr^ t  u r o w
|  v t f  |  i «nrc

’W ^ ^  ^
wtfin R  fcrr i A  cw k ct f  fV  w  
*f H Vft*l % V tf inw  »!?ftaT ’T^f
FfViPTT I

M r. D epa ty-Speaker: The question 
is:

Page TO, line 17,—

add at the end—

“ is repulsive to public taste and 
m orality, or”

The m otion  tea* negatived.

M r. D eputy-Speaker: The question 
is:

Page 79.—

after  line 23, add—

“Provided that no perm ission 
shall be necessary in respect 
o f advertisements exem pt 
from  tax under section 
142(1)” .

The motion toa> nepatfoed.

Mr. D epaty-8peaker: The question
is:

‘T h at clause 143 stand part o f the 
B ill".

The m otion was adopted.
Clause 143 was added to  the BiU.

Clavees 144 to  199 w ere added to  
the BiU.

Shri Vajpayee: I beg to m ove: 

Page 88, om it lines 39 and 40.

w to  f w f )  wirr m w
j f  |  fro  *f £ w  w W  «rc vttK

^ft Tft ^  WIT *f tFJRTW W’TTJJT *P*T
I  t o  «7T vraffr f t #  tk  *rft*r wr 
fw w  fvvr WWT $ I Strt 
WTTT %\»* 3PT-WT7T (* t )  fCT %% 
% n  I  I ^T-WTTT #  »R$T
WWT I  ----

“the amount, i f  any, in dispute 
in the appeal has been deposited 
by the appellant in the office at 
the Corporation.**,

firaft wrfvr %p r  vrrRr t o t  |  
?fr w f v n f f r  *>t irfinnT t o  
t o  srawr 3  ficwT on Tfr fc anr f% 
w f fjreHi t w  t o  r *  *nrm  »ttt | 
t o  v t  ^nrr v r  $ tt  i % towtctt j  

f r  ^  »*rfSRr % <mr f r t  «ft  ^  
f% w? q ^r wf wunftr *nn 

*ftr far: *rfr?r ^  i tnrc *rfrw
«ft t o  ftwT | wt t o %t

ftnnWT P̂FWT % 1 T O ^ t
«nftsr ft *t# q r t o  wf
vrofsr ^fr q**ft i *»f

wn: a- arrft f a  * f  Ar t

« m i fa anrT «rfrw v r  s%  i
it anrr f*F̂  wtw qr «rffer v t 

fan fu f f  »rff | |

qftw iit» to  w  : vpfR m -
v r  m w r  t  1 v ttR ip t  w  mw,
5ft qftf 2 w  w»tTf StTO*t 
$t, % ^ tot | i

prqi % aft i w  sptptt wrw, 
if t n  *  *  %ftx mw*ft % tim

w ftw  *f t  X , ?rt irftw % #  at
m  r̂Rft f  \ fpfwr wf $ m

«nftv«w  ^ N m rw fR s R  
% y n fw  <fr fin , eft tpud 
^  fw n j |  «ftr w rufW f tc  wff 
vfr fkmrr | i  f s * t  
w w z  * m r  wff (  i ^ft t w
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T O  if f  WTH THT* %
amrr £  f a  *r  ̂ w ft n % *1*11 

B̂TT %, Vt^TTRTyrfanrVTfIT
*WT̂ 17 eft W IT 5SRT «PT% w v t

m faff *FT T O T  t  •
ftfas> inn : *nH % %rfh=r t t #  
*»t wsmiw t  3|77. rft.irfp^ ^ p r 

?r*nft, yafgre fa  <Ttn %*nr fa
f^T *̂TT *FT  ̂ ^  'WT^T
$ I lir^r w r ^ f f  m  w m  f t  ^ r

jî  * ram «ftr vrft^spT % v pt  ^  -*fr 
T^rrnft t̂*fr i

Mr. Deputy-Speaker: The question 
is;

Page 88,—  
omit lines 39 and 40 
The motion was negatived.

Mr. Deputy-Speaker: The question 
is:

“That clause 170 stand part OC
the B ill".

The motion was adopted.
Clause 170 toas added to the BiU.

Clauses 171 to 370 w ere added to the 
Bill.

C 1ause 371.— (Obligation  to give infor
mation of dangerous disease)

Shri Vajpayee: I beg to move:

Page 171,—after line 22, add —

“Provided that, if the owner or 
occupier of tire said building so 
requests, the Commissioner 
shall, at reasonable charges, 
arrange to have cleansed and 
disinfected the building, or part 
of the building, or articles in 
such building or part, which are 
likely to retain infection".

^TT«W *TTT A 1W  #
zrttA % iff
fam  I  t VTTT wn t
srcwt %f k  **rz wrrf % i f f  
W h H  TWWT TTOT $  I T̂*fr afr I  

IT̂ EtTT
“Any person being in charge of, 

or in attendance, whether as a 
medical practitioner or otherwise, 
upon, any person whom  w e knows 
or has reason to believ f to be 

'  suffering from a dangerous disease, 
or being the owner, lessee, L or 
occupier o f any building in which 
he knows that any such person is 
so suffering shall forthwith give 
information respecting the exist
ence o f such disease to the Muni
cipal Health Officer”

vNfVl £ Srfa’T
A q-f? WT̂ qrT F̂ft 

fwapr fa  ^
3TTT fV*TT ^

“ Provided that, if owner or 
occupier o f the said building sc 
requests, the Commissioner 
at reasonable charges, arrange to 
have cleansed and disinfected the 
building, or part o f the building, 
or articles in such building or
part, which are likely to retain 
infection” .

A *rqwr f  fa £
v fv v  <j[si *1(fl ‘T'R’11 ^ I

*Tto * o  q^i ; -3ft ZTfT iH r? 
% H?ft «qini ^
^ftfa eft ftrfc P, fa ^

•< ^TT I «TTt *r
f  fa  arrf^mr *flr 

^f*T *n< cTT
*iw  <i<i *(1 *. fa^rr ^ m *1 r i 
^  TRC *TTT5r *fr *mj*T ^ |
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Mr. P e m ty fiy o fcw : The question
is:

Page 171,—  

after line 22, add—

“Provided that, if the owner or 
occupier o f the said build- 
ing so requests, the Com
missioner shall, at reasona
ble charges, arrange to have 
cleansed and disinfected 
the building or part of the 
feuilding, articles in such 
building or part, which are 
likely to retain infection.”

'The motion was adopted.

'The question is:
‘That clause 371 stand part of 

the B ill”
The motion was adopted.

Clause 371 was added to the Bill.

<Clauses 372 to 404 w ere added to the 
Bill

Clause 406— (Provision of Municipal 
markets arc..* houses)

Shri Vajpayee: I beg to move:

Page 183—

a fter  line 40, add  —

“ (3) No milch cattle and no 
animal of the bovine species 
shall be permitted to be 
slaughtered in a municipal 
slaughter house” .

snft ^  s r t  fa  w r
3  w  anr ^  ftcTT I

f. ^  F frw r *rmr fj 
% * r ^ j  n  ir a  xr%

$  fa  ^  f. sw v f^r^ fr 
w  ^ ’tftr v\»3t 

W  TRT ^ I

“N o m ilch cattle and no 
o f the bovine species shall be per
mitted to be slaughtered in a 
municipal slaughter house” .

#  flMWWT g f a w  
^  nft
^  fc l *PTT*t?
^  ft?TT ?ft ^  t a f f a r r  w  v n f v f  
^  £ t f t  * f l r  c m r  yt?rr fr t
**TT t  f a  f  ̂
farc *fh: i>ft s r fw  w t t̂ f  i *^fa- 
ftrnr % v rn tv p ff #

'T ^ f t  *F t ^fJTT *T $T, TRT W  
w  WFT ftqOT  ^

f^T  ^ ft lE T T W T W  & I

Mr. Deputy-Speaker: The amend
ment is before the House

«rfirr *fto * o  fa  ^
TKK *r?TT <7T 3TST <T̂  JffT txVm 

ST^t ?fttfT t  I 31
err*fhr e ii^ +  % tr*r t^r
^  ' i i t t f t  % "aft f a  T̂ «p *VT
*fT s*iM ^ I JP R
3TCT ^frf W m  ffJTTTT It JTT qsp- 3R-77T

m  i f%^ vrn fr^ H
% fTfat TTjp 4 * iH  % <TPTT £ fa
3TRT «Hj| & I *<6i T̂nT *nfl fi
?ft 3*H 3T̂ TrT ^  ^ I Ĥ TT W’T 
5TrT apt apvsfTT t  ’T t ^TFR
qr ? w  armrr

f w r  'fp fn rr f t
3fY f ,

^ f t  ^  r1 IH J +  f. tftr T&rfi ® R T  
IT FTrT  T ^ r ->fr r ft  ^ T T  ^T?t n tft

^  s it  f r  w n w i ^  
^ n r r  ^ m  fa  ^qr^t i t ^ t t
^  t, i

May I make a submission?
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«ft v n ro ft  : y k  t
W f  W WW % WK 0 ^
w r t  t r t  * r f  w  | * n ^  
<ns7®fhr jrwT̂ r *r̂ fr *r^W*r ^  w$r 
* t  ..............................

v -u m n  : «TW fTTT
ftrt Srt** enp*tr w ff v rsm tfn  
«nre ott «rr| <rt ftn^f wg*frnr v t  

»FT *T«f& $  M ipr ^
% ^*F *rf cwO<. V77TT ^TT' 

ftw  i^TT I
«ft vm qift : «TM^hT

*  fty *p r  Trf cfr v r
w w t  $ i 5 m  t  ^  ^

% g m^n $f f»r Ptott «nrr

S ..........................................................
g qim w  «r$tai : *rj ^

*r$T | I
The question is:
Page 183—

after line 40, add—
“ (3) N o m ilch cattle and no 

animal o f the bovine species 
shall be perm itted to be 
slaughtered in a m unicipal 
slaughter house.*'

The m otion was negatived.
The question is:

“That clause 405 stand part o f the 
BiU**.

The motwm too* adopted.
Clause 40S was added to  the BUI.

Clauses 406 to 488 w ere added to  the 
BiU.

C la n e  489— (Pow er o f Central G ov
ernment to  give directions in  rela

tion to prim ary schools etc.)
Shri Vajpayee: I beg to m ove:

Page 224, line 9,—
after ‘ ‘teaching”  insert—“pay

scales, terms and conditions of 
teachers and other staff” .

Page 224, line 9,—  
om it "prim ary” .

Tsrnr y «?s. * f wrfT «nrr $  :

‘T h e  Central Governm ent may 
give the Corporation an such 
directions as it considers necessary 
in  respect o f subjects, curricula, 
text-Doofcs, standards and m ethods 
o f teaching in prim ary schools 
vested in the Corporation or main
tained w holly or pprtly b y  grants 
paid out o f the M unicipal Fund 
and in respect o f such other 
matters as that Governm ent con
siders necessary and the Corpora
tion shall com ply w ith a ll such 
directions'*. ’

*r ^ sm’hTH- w n  $  f% 
SOT aft W fw iT T O .K  V

*r>  5  ^  n ?fr |
ft? V W R  wtlf 1M‘ f?f

*ft y m U gw  *?T f o w  «  i # rr
| ft! t l f  5!TpT #  

“ standard and m ethods o f  teaching* 
ĝ TT 5 , WK

aftr fcqT srw i 4  otweft $  ftr 
w*m 4?r £  ^gi

«ftr v*t  «r«qpT#ff 
T i ftw r *tht ĥet * t  >fr

^  3TTWT I

Mr. D epuay-Speaker: The am end-
m end is before the House.

"jfinr »ft<> *•  «W  : TOT ^ ft*
w W f  f^rraw 5 *np?ft $  i

“curricula, text books, standard
and methods o f teaching.__ such
other matters as that G overn
m ent considers necessary” .

XTTK
T’T crcff ^  ftrir *ft ftpr^nr 

$  i o t t  w f
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< r n w ft -  * f t  C ^ r f t  f*F  f t w t f r
t  vrvftitR Pkhi *hsr

TOT fPRTT & flfRW * gRT £  * *
$  i fw  * w  im p ?  "<ft crar 

w w  v m rtft #  w w  $ t  « r ? f t  
f p r m t  *  t &k z  

v  «rm  *r vrxrlism qr 
n w  « n r?  T f? rr  i eft f*r i»  t f v  

$ i aft fv t o  $fcrr $ *rrfc
q  irCr^T 5$tV 4*1 I H  (V H
*injj tft aft *fr* 5  ?it «*r 
frtfr scr* *t ft $ i *nr ?fr vRvtt- 
tr-T ^r W   ̂ i "PTT'flwr ^
^r qr *frr *r̂ r ar*r?r $>ft tit w?

t %* « w r  *  *n [ s w  trs r  
w  ar»?fr 1 1  faT *st« ^ r  m -
fr? f t  « ^ i  sr̂ t ft?fr i
M r. D epnty-S pnker: The question

is:
Page 224, line 9,—
after  “ teaching”  truer!—

“pay scales, terms and conditions 
o f teachers and other staff” .

The m otion was negatived.
Mr. Deputy-Speaker: The question 

is:
Page 224, line 9,— 

om it “ primary*’
The m otion was negatived.

Mr. Deputy-Speaker: The question 
is:

“That clause 489 stand part o f the 
BiU".

The m otion too* adopted.
Clause 489 tom added to  the BiU.

Clauses 490 to 509 w ere added to the
BilL

New clause 509A. 
Am endm ent made: —

Page 231,
after  line 3, insert—

“P rovbione relating to  existing  
local authorities in D elhi till th e

establishment o f the Corporation.—
509A. (1) Notwithstanding any

thing contained in the Punjab Muni
cipal A ct, 1911, or as the case may be,, 
the Punjab District Boards Act, 1883, 
as in force in Delhi, as from  the com 
mencement o f this A ct,—

(a) the persons who im m ediately 
before such com mencem ent 
are members o f any o f the 
local authorities specified in 
items 1 to 10 o f the Second. 
Schedule shall cease to b e  
such members;

(b ) all the powers, duties and 
functions which may, under 
any o f the aforesaid Acts o r  
any other law, be exercised 
and perform ed by any such, 
local authority, or by its Pre
sident or Chairman, or by any 
com m ittee thereof shall, un
til the establishment o f the 
Corporation, be exercised 
and perform ed by a person, 
(whether an officer o f G ov
ernment or not) to be 
appointed by the Central 
Government with suds 
designation as it m ay 
specify:

Provided that the same person m ay 
be appointed in respect o f all the 
aforesaid local authorities.

(2) Nothing in sub-section (1) shall 
be construed as effecting or im plying 
in any w ay the dissolution o f the 
aforesaid local authorities as bodies 
corporate. — [S h ri Dotar]

Mr. Deputy-Speaker: The question
is:

“That new clause 509 A  be addad 
to the B ill."

The m otion was adopted.
Clause 809A was added to  the BiU.
Clauses 510 to 515 w ere added to  the

BiU.
Schedules One to  Thirteen w ere 

added to th e  BiU.
Clause 1, the Enacting Form ula and 

the Title w ere added to  the BiU.
Pandit G . B. P ast: Sir, I m ove:

“ That the B ill, as amended, be 
passed."
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Wo WWT : *̂TT**Rff ilftV f,
* % q ^ ? r *1$ » H t  t f t  q *  ^ fie u r  « iw t 
v w i  'm e n 1 j  r - . ^ n  f t
n r  fa ^ q q r q ft n r  f r ^ r  $r h t  * s t  «m r 
-u rn iT  1 * j* i 3 * * fh [  ^  ft>  ^3*t ^
s fftrn r %  y n f iw  f t  < r$ q  qSY q ^ tft  
ATfNr ^  q^Sr f t  q f  vrrftten r q ^ x  #  
mw r o i f t i  w  fa grfaft 3  iprKt s/qrqg 
<#»*} «Tt w w^nft 1 '*^iy,c qr*tit
% sntpt =rr "sift q$w f t  v r m t t  f  f a  
3 ^ 'q  w v t  w  wnr v r  ??r  *rfaT ftrcr 
ft?  q f  *rn q  fw ^ r r  5T«r? *r*; i
#fa?T *T% t t t  *rq>ift*r Wft WFT f  
fa  arnrap ?m m  WT̂ ft % ^

**F5 ^  5^1 f a r t q  snre
fam , w m  qn: irf^rr q^rzt
% q f* ^  1 f a ^  w  *Kq~UWT #  rr̂ r 
^trt^raft*n>r£  fv in r m  w ^ r ? r  i 
q it w  i r w  % *rrq  fw^TT fip n - *n n  |
^  *f^TT f+  57  % til4 qqr<ft Vf VTO" 
faqT *m , A  w^rr^rqn % q% , ^ t ? t  ^ t  
V « ifa q <3 % 3T% uqr snnrrq arm- 
?mH7TT ^ 1

OTTWW *rgtwv ' *TW ?ft WTfT ?TFT
:̂ =ft »r§ t *nr ftfOT q  TffqH % arm 
m  srftft q ft  *ri 1

•ft Wo » o  HJJIT : JJF  <7??r fOrTH
*rr qfaT q ft  fq*rc w f^ro  A  w  *tto  
=q*sr *mrmffirzfr qrt § r  ^ t t  *nq$q+  
f f n « m  g  1 f ^ t  ^  s t t t  ^r w t ^ t  =?rr^TT 
§  1 q  mnPRTT jj f a  w  swq «fc V&S7 *rt

A. -ft ---------------  f* *̂ ^ ____ N ------ _ .v»o W  *TTT ^  -j<4 T«ii xm ln l^ '5̂ T?T *T
^rr^ % 1 ^ t t  %  %?T?r t t
?^T% tfi«i f̂ PTFTT J|i>0 Vf 3 7  % <11^

.f w R T  ^ r t  smrr ^ n  i w m
VX f*T ti'lHi'l 3ft ŜTO" % ?tn*i^ VTTH
t  1 f ^ r t  % ?fr » it^ r ^ t: ^rr wk

^  ^  q ^ t  y rn ^ « w  f^ w n i ^ n
^  ( %fT?T % 1FWT OT »̂t 5 7̂*0 f t
fT̂ RT t  I F̂Tt Tfr^t Wt fT^T

■^t ^f<am «ftr w*pft #  t ^’vt 4 tw  
«R ftw  f t m  |  1 * m  i i  v t t -

«it^PT %■ «pwt v tf  <q t̂ m f  n f t  ^  
ftr ^  msm »Ft y r  v r#  % f?r# 

5*rrX ?i*rnT ^ fp ft sw rvt *Ft ^  vtt- 
qt^M  % a w  f»MT fiwT w  1 
^  o t i r t t  j  f*F ffW I qtw  *it t o  « m  %  

^ rrt  mmr ift f% tft̂ r
•Frt ^m*T ^ r  ^  f̂ i*? ttv •t^ tt 

w r f  *Ft %■, <rrtt «ftr: 

fw W t qft ?t, ^ t  §,
<nn*?d *̂ t ttv » i 1 yr^f

t* 1 w fN ^1 ^  vrvft^ qSt *rf fq» 
^rqrt ir^nr w t t  ^if^M, wT!r 
fgn^flrn: #  ^ ft ,  A  wpr
PrOn ^TcTT g 1 f*r ?tw ^  f t  w  
3TT^# g tt  ?TTf %■ q  fa  f̂T?T Tt
fa ^ t % T̂*T fkWRTT 3TPT I
fr , vtnf v t§  5pf »rft f a  ci <.?? vxrf 
% ^l?ft v t F̂TOt f«« .d  x i\x  ‘frfSflT̂ OI 
^rsnft q fn t  i ^  f̂t * r ^ r  farn t o t  i 

f r w f t  wt
v xtt  %  f^nr ?r ^ f t w - r t  *ft

^ l ^ d  V ^ 5?t % H H  f^RTT TOT I ^ T  

faw *T TT̂T V ̂ l,*l ^ i t  W*TT̂  JI {  ^
^rcfi % "d-H^ »rm r %?ocfr

^  1 '-hi irfW vTT f a m  TOT ^  I

’tiw nrfwCt ar^r r̂a- fa
VT VT*T [̂TT ft P̂TT, 1TT- 

^TTSRt ^ rs t R >ft if ft .

?r*rm ^ j r t  w m  ft =^t, qif^flfi- 
H <1 ^  qr?T aFT»T % T O  'T'p’i 1 fa  
^R T qrt 4-KMt^M % ^TW fMMHI 

«TT, l̂ qr fa?5^T SfTcT IRft?f
ft^t ^ 1 ^*r ŵ rqrr fart^ f̂t 
f  1 vMr^o ‘'fl'fl »rft j f  ^ 1 
R̂RT l*ft q^TT fa  3(jict % T*TV 

i w s  f  q^RT f  1 xm x. f*r qfr 
qnxqt^pr ^ qnSt g t ŵ t  fa

^rqt ^ t # qŝ r ^ f a  qrtf
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w t t  wwri wRft *tt ^
*w t* HtfVjqi w Y#w nm i 'Wiflr *ftr ^  

wt tx. s v m r t  R fst 

* m  vfn  f «  m m  grg fM f l *ft arrcft i 
h m  $ i*  m  1

trw ’jfa  %am wt w ixtlw  "ft
f^ H il WTTRTT W  T fT  ^  W f? T^  ^ F V t

w m  % m n ^ $  « f tr  w* t  ^
t o t  ^  ^ t  titt^ t * p rrw  $  1

w m  w r  *ntr

I  P f afV ^rr?fr v k f t  fW t
W V f  £$1<1 %  tTHT*T *t IM MV *r

^ < 1  ft»IT «̂ T W f^" % fcw-
#  art *ft ^m farar m  fe w -jf *ft*ft

^ r r t  *>*F£t *rr * k h H $ m  m*r* 
^ r  !F T ^  *TT ? ffW R  ifUTT I n  W VfiTT 
jj f*F *7f  vrA v*î i i ^  4 i<?fi  ̂ 1
qf mrt: vxn ^  f^n jutt £ fa ^  

*ft f^ m rfw t w rrrq lt-
tf*) %  f ^ T  JTTw f^lJT^t Pf̂ Ml '3TRTT &fa>*T
*rnr wnr f*r v^^nr +w*f 

w r a  eft vn 5 t fa w d  wt
’ TTrfT £ t

%<«r<ii v)t  trwr ^rrsr afry
f̂ PTT rfVT % fa  <i$i cl *t TW*T WlHY

V t$  =*t^ TZ  ^ R TTI^ H  1 W T  
•T^t *t> < '*TW tTV fa> ^Tcfl"
"fAtTl ?̂T +tl <?t •? VT % I ^ R t
^TTCT tftT  TOT f t  I #  ^|?^T
g f*F t^F STRSTT WTcT |  I W *pt eft 

^*1zt %  *T *TTCT
% ?tpt T^rr % t

7 4 m n r  n $ w *  %r* ?rr 5r3?r 
<tttW> v t N r  ftr fT3?r y?rffT w  *t>t
TfT  ̂ I

•ft ^lo fro ^TMC : ftTB K?Tfft <?M
*R # %■ ^  *ft*t sr^V w % nr 1 ^ jn r  w

*nr?r»«5f%nrt $ i*t? frs r̂

^ f% ^r%  vy^K  lr f m f t  m ^pr 
*rrt »t ?w?ft 1 1 v m t t -
9PT %• VTt n  ^  VfT 3TT TfT t
^r<vr vt * r w r  t f v  f a m  w  t  1 
V ^ T  *t farfrtr T W  WTfST f  I-
*rx rmrw >ifhr ?wrt w v t  »Tf | i<

??TR- tTip left =«ftir t  ^
?^rt % #  fir  xfwt »rf«rvrT ^
<tVt t k  ^  ^ wtr
*PT TT 3W5T ^  ^ I f?T%
UWf̂ TT ^ I Ti<̂ <T qT JTT f̂*l ^  *4J

t l & F Z  5RR ^  f  ^rrt ar^f It ^y 
WY*fJ *FT <)*( <.1(5 f̂ F̂ TT 3fT TfTT ^ / i $ l ( J  

f k w  * t  t w  %■ f*T afTTSTT ^T^T
^  z w  ?r ^ror qft ^r
wfq^TT qfi^T ^itzt f̂r ^ 1

3HT̂ T A  mTWT g ¥T?T t>r^T 
gfr v \ t  wr itrf^rmx fen  t̂t *t^tt
& 1

n i  f^ fr  % 3rr% h  f*nr few q- 
rr<F ĴTT «tV I %*T rft ^  ^

f ^ f r  % ft™  it^ ^  + if irr>5T?r 
ft %flr <rt 5ff̂ T ^ f̂ TT 3IT§
n?TT %■ f»T̂ rr ^TR ^«*ftfW^T?
jI*1M ^t T̂TT ?TT5Tr fT '•iicit ^ I 3rf̂ fv*T
fir -^«ftr t  f^7 qr^ h  iTf ^ fr  
>fr grt ft r̂rq-ift 1 tFR +K lf T ^  
^UHgr?: Jrr*r ept% fkwrvnr ?ft *Ptf 
T̂ft t  f a  fJT % x t ?nrr #  «rr^T TTf ^  

f®F ^  vrr frtsH
% OT«r 3rt» f w  sttt ( *r ^Tft ^nrwarr 
Pr 3 r̂ ^ r  5̂ t WTW w r  * t f  f h  Prttw 
’PTjr QTrrr fFiT 1

4  5  f r  am i'm ^hr
* r f  1 1 ysj r̂t̂ ff vt w %

* f t  r«nq»PT<i1 | f3p ^1% ITfT %
^ t  f t  »rf t . Wf^r* ^  % r r m
JTPTT f*TVt fMMHT
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[«fr if* *rnn:J

TI I t lt?  TpF *TB*R ^ I
^  «m*r t  *rtr 

q ffiife w  t?r «m*r % 1

*r$ At wr$T nm $ fa  *rm vrz-
v fr tM  m  m  ^  ^
*TT ^  ? 5.V\s A ffW  aTRTT ?ft *tr-
^  I Wfv^T ^  +^ci 1 ^ Pf> '3ti W T
^TVt ?T HHfll I %f»*R <R A **T*ft
WRTT $ VifrlT f » R  *TT
*fr JTsn w  farm i t flr  jh v I  m fr  
^nrt A ■sft f̂ nrr > Tr̂ ri  ̂ f̂r

ftnrr xftx qTf̂ m*R A At
1 A j? for ^  ^rrft

■^T «ft | %fh: ?TRTt
TPTR *T=ft fc^ ft  *Tf ^  ^
f*R  ^?T WX 3  I ^
W V«M  Vt n<Pi^i< 5PTFTT I
ir fv r  « W ) «  ^ fV  *pr * t r  qff r̂?r 
vferzrn: % f*R  v r f^ r  *nfircr ?rft v *  
*1% I q̂ ro WTTo *fto fvftz A
^  ftrcufw wt »ri far ferfv 
S^nrr % ^  snncf A ^ ^   ̂*flr 'enr
O&A *f«lf f f̂t ŜT̂ FtFT MSTr-5
A 5TtTTT H §  T̂T, w f ^  ^  Vt ^

fTJfr vrrTttsPT SRTm 3IT̂  I
*tK A ?T*TWdl g fv TTOI^R ^
*HiV r^f 4  4) 5TR5TT *fp*T T^t *T̂
t  ft? r̂t nfcfl*u< Vf Tffr l̂iZTT T̂flT 
fqrfr »T̂ ^ # nfq»K TU<ft̂ R Vt 
fo#  *rr ^ 1

^r *r v  « 4 ^ * 0  wrfhr ^  
*T̂ t q r  fa fn ^ T n r  % m  #

*M  VT TIT ITT | ^T% W*T #  fnfHWT
?nr^Wt ^  ^  ,wff*F #

■v u h I ^  wtA t  ^  ^  ft; vng5#r

5^, <t« t̂<> ^o *?TK *ozk 
H i  1 v i wj?r At ^ f f  vt fvgr p̂t% 
i<t[M$* gtl% % vm tt*R # x* Ivtr 
«PTT I  f im *  f?f# 5*r wj^t #  ^  *pnr 
t  • ^n- f*r «nr»T «m»r ^ rm ’f 
f t  %■ irt finFF# *ff  ̂ ft  
orr f̂t 1 «n̂ r ^  ^ r  <tt fy qy Prfiffd< 
vnx: fw r €R wt »tr Kft ?rt jwxr 
r**pH«.< :5HVt unem «rr 1 %ftR 
wrar » r<»fiX<w A ^  ^  ^Wt 1
*r? f̂t sjt̂ r ftnr 1 x̂ i%
55TTTT TO T V U  WT ^  ?t ?w?fr
I  I

A ^r^rr j  ftr ^r^r w  
«f?r ^ *rtr m v  $  frr«r
tt*t vr 'At &£ <=rrf¥ ^  qr̂ , bj: vj ^r 
«rm *t vt wV ®rrfŴ  t t r
% m w  airq" 1

■no ^sftwr ?rrat (imfr) : ^rr- 
wrsr ♦r̂ K̂ r, hm f^r qr

?fr 5T T̂ r  ̂ 1 
5̂ 1 sft f̂ F A ??t 5f r  *^tt srr̂ ifr 
If qr q̂ % % wa
=qifigq <ir 1 ^  ^  (ft ^ t  i

wicmr »n̂ yr : wA ?fr ?̂r- 
xm  ̂ r  ![T?tt SffrR fc*FTi ̂ r >wt f*rr 
t<**S[T H'J1*TT I <IT<T ft *1? WR T̂ t
f  ’ ftr w v t  q ^ ft  0f«<< A  v r t  ^if^<3
*TT 1

¥To WSOWT KTEfT : %TTT HIMfJ’
m^r ft ?ft <rrq *rt tt ?sn%

t  «
VRTnnFf : WTT ft ^

VfT | I
VTe gsftWT WTBTT : ^  *tf N̂t

?tot f% «ft At q̂ pff TTfrft |( ^yvt q^r



Odhi Jftmic*pal 28 NOVEMBER 1M7 Corporation Bill

f t ,  iftr w m  %  f»n^ v ftN w  
m f t ,  ^fr *Et n vfh : v x

iw  o tv  wter  ̂iFt wraFrvm iT f^ r fff i 
^  w w  *£f *Wt * n f*  Êt *ftr v p r ftv  
OTCTf % *Tq, Vl’HI'̂ t g %  *?pft wir̂ t 
% *if v r gft^H  ftn  qrer jwt, qn r $  

S f WPfT Ffft>l< sfft w t  tfWSft f*F *TJ ftsr 
q«3*fd % WfTO *lft?t ^  WTffT 

*rr ’Wiwr $;, m  <mi«i «rfa-
•PTT ÊTT ^ I *Tf ^TTRlW *Tgd
#r«F jw t  t  f t  ^ ft «r5T>r *nm f t  sc f t  j f  

*ft tfto t̂ ETo, tx tzx  tftihr arti 
*<mfe ftpf, K>y<t arnfhsr *?tt qrr 
» T W T ^ r £  s r f w r f  #  O tv is n  j u t  «rr
t w w  ftf lT  %• 5TTT *q r? S t f t  * l f  f  I
^ r  f^ fiw  ^  smtrhi **h i  f t  T f  ^ini
|  f V  T T  ffF ^ T  liV ^  ^Tt fo F T ft V T
f f m  5T̂ r »RfT w  i «nR *r̂  ?ft 
*1H ft*TT 3TRTT, flt ^  qr*T m* ’Wt̂ T 
JjH>*-*M f t  OTRft, StH l# %  f*Tq ftr^ft 

*ft»T q ^ r  3 ft  q?T f ^ T T  WFZ 1

4  mim. 3ft1 %■ ^  <Io *f |j
ft: W*R 3Jf »KMUSFT tfft ?rft% 3t . 
vpt f̂t f*T WWI TST ?T^% ^ ft> Ijf  

*Tft^T ^T ff̂ PET *TT3T T^r r̂ %■ 
Pitih  ^TTt ftiiT 51Tf*m
% f T  #  a f^ t %■ ^ f t  ^ n r  ft>r 1 3

f^T*T ^ T  wm  ci^i 
$ m  f% to t: 3ft n  «efr i OTw^t j  
ft> WfsR? % wftpp V S  «Tf5ft q.|<qTfrPT 
q rt #  J I f  CR^TT f t  WFTT s n rffV
f t  w *  sit ff?% «pnr

vnrhtsnr h  snft^r t t  f^nir
a rm  1

W P ft  ftrs r  w tw  %r w t? t w w h $  
5^, w f w f |  ft? ^ift t o t  |  f t
M t  vt wr ^ r f  It #*fN^ft frr f v  
ftR T  *W T 'TT, % fts r  i r f t y  ^ T T  T »T

WitftfaMO Wff
% i v m a m  n f t w

^  w i  % fn«r Wf*r  w ^?ft $  ft? 
in t * d t  ^ f t  f t *  ?nff |, f^RHPt wrftsfjfr 
^5t *fi^<(i wr snhnmr % v r m  
w m  I , jtt « t » r  wwr 1 1 « m  i ftqiff 
% ^  ^  t » f t ^ t  v t  ̂ r r  t  >n «fr??!T
t ,  ?it A' wFnft ftr ^
ft^ ft ^wnf qr wrsr i f̂t̂ t t vt 
tw  f  t ^  mu ?rm  t  * 1% f t  
v r  itf  v f - n  ftr Jtfgar ^  ^ttt. wprarr
« m r  ^ r m  w%ftr v ^ q

?t *rr ^tt ^r, ^  chaos ft w f 
•r ft ) ^ i r t  ftw  'fft1 fhft wiffy 1 
Wf t^r irrft j {  i r t  | ftr G ood 
G overnm ent is no substitute 
fo r Self-G overnm ent *nrr 3 
«r«^t ?Rf ^  yinrft ^ ftr w  vr 
*Tft tc  »Tffr ft far% ft f r w  |.

^  w pt f*rrft ir r ft  <iww c t  
^ w f ^ w f t f t . i r r ^ ' ^ f r ,  m  
R rftv  qx f t  1
A' ^ r  w tr ff  if % 5  a rt * I f  *T R T t f  f t r
?fl^ *rts vr ait f v  nilfrTNyw ^  ftwr 
| ,  w f hw w«Tf, ^ t  f t it  1 *ptc v f f  
q r w*ft*JT «»ift?T %, ?rt * u fw rf  
V t  f^ F T T  ^TTOT t  W ftW W
?^T% f t  ^ f tS t  W ^Tf St * n f t  wft a r f t  3PR IT  
& tjwr aft  ̂ r̂r flftnPTT ^  fHqi WT*T I

* tf  *rft ^  trrft  
v  i f f  T ft  f t  % f^t q̂ t ^8r vra1 qrflmT^c 

vbfY 1 XPTX. T?r wra *PT f ^  q vt’ f
ft ftr qiffnu^g * ftx  qifW^fe % f*n- 

% ^ r  # , »if »NV *rftv*r, fit^ft % 
vt ,̂ t ^ ,  nt 41 ?rt ^yfr 

f t  irrr r t t  ^ f t  tr ^ r  v r<qt ^ H  ^t 
f̂t wTftw ir f«f q rw r

?rft | 1 gxr yft^ i t  ftr »[f *Ht 
q fR V v C w T  i r w w r  qSTm SW RIlin  
qEt ?TT*fi ®pCT WTPT ^  (ftT ftffft % ?TW 
^ tt  5*mr q'T^t 1 % ft 'i f ^ f t w  qm ^  
art ft^r «rpq- f*r^ |  m &  

^ rft qnret qtf w c  % qro T̂ rft
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1 1 g ra w r A  f ¥ r v r  t o t
<wnpfr g  ft* ir^r % v f^ T T  *St 
i w  f t t f t  $ *rri*tz *rrc> * f * * r r  %  
f i ^ y  %  * tp t  i a ft v m t t s p r
%  » P h *«u  ^  g s rc r  ? t f t  ftp s rt
# * r  % m u, *rr «?n*rc ^rci% >ft

%  «T«r 1 * r f r  q ^ ^ t i  q fr e ft 
r ^ M i« r  i>t *rm wi%Tf % A  

A i^ n  f  ) f$ f? fr  v  ? m r T f t  « r$ r;j? rf? r 
t * t? t  f t  * f t  w $  f c s f t  *p t ftF?r5TT *r*r*r
*  <n#rt, A  ^  ^TFflft I srcfr*T**$$«TTft>
f t w t  * t  ^ r w r o !  m  $ « « l  m A  T I%  
* r r # $ d  s tc b  t f ^ r r  ^  * r s r  m
w ftn ^ d  m  w  w i t  %  « iO w

1 tn q - f ^ f t  <^t a p rm  *tft m tt 
vm w i.dm 1 ' v t  *ftnf % ^nr ^  *ffa 

f  1 A w p -  * t  « p ^ tt V i^ < fr £  f i r
*Tij <ft*f* " 'fl'fl JT^t ^  I 1W  * t
* r * f t  ■tft * F t f  ^ r n r  ?t^ tt ^  *rr
nr̂  ^  *pft n^tvr ^  1 ^
WfA ’>TT^T #  ft?  ^ v f t^ r d ’ar *?K 
•rf’irV ia A lc q  m m  3JTT ^FT*TT 3T5T 
« T T W T P  $  I A  w  WTW * r r  TTPT^ft g  I 
* m  A  t o ? t t  % wm :r ^ T r  ^ r ^ f r  g  f a  
W  m f*n « i* id  ^  *#ft r r r ^ -^ r fd ^  s f t r  

« r n r t  v ^ r rf ^ T *5 t n * f t  f  
» m  h 1 f «  -n 1 -H i A * r H t  $ e s  trT*rsr * r t  
i*ft*fd f W r  % fti«3t RTf^rtrRcr srrferr
#  ig ftn  w rtf Pt ^ r  wm wt &
y u fcs r*. aft ft? *?r sflfa t  i
v t t R s h  % ^  t $ t  wtw  t  *
in r x  *TTT T n f to p T  V t  TTTojt^jfHTT 
V T V ¥  % flT A 'TTTSr ?TPT 
qnPTT% *FT WT f^RT «Ft W

I ^  q5t V t^  ^ ftf* in
f H t  «Ft^ ^t?TT ^ T  V t f  ^
^ W t 1 v r m f r  vftn f r f ^ w ?  w tv #
% %*wr v fy ^ if<tff % t w

? f t f l x v r t t t r f w r t t ^ v t > f T #

q r  %  f^ n r ? ft ? r^ t i w f k w f r  
%  v i< q R in i  q ft ir if r  f r w f r  W R ft 1 1 
A  w < t 5 ro m  %  ? rn r w $ ft
%  #  »flW¥*nr *r^ ftr ^  v r f l -
>■— *  . *s. r> r» a  *v a  .-^_ —*S-tT T  VT 3Ct («<Hnil $)n\ W[
^  ^  ^rrlH

VPT*T ^  'H T ^t %■ IT R ft
^  far^qr *Ft >fT % w  v t  W  ̂ r  ̂
T w  f t *  v r f R 2 w i n # i r r T %  f l 'T s f t tT ^ t -  

? m r 'T T W ’f r t r  f t m h t r f t  
TT 5 ft> 'SH % ijnr ^

fiRft «Ft ^  \

A qMtfd^-W « I|HT *ftK + I ^ ^ H  
q f v n  %  r r t  #  3 ^ t r  ^  g rp ra t $rft*vr 

wft #  t r ^  *fr# T  ? ft ^ r t  A ^  ^ f t  t
^ itT  *T5fV ^  ^  ^  ^  f t i- t r # T -
% *^ T  IT? ? tc ft ^  f ^  tF T t fM w fH A  
^ fr sp^ft f« m ? « ' ?t f t ^ ir  3t f t  i q p n r
cTT f^ T T T ?  « ^ f t  ^  ^ f t R  T F T t% -
f t r f ^ t  f a i r s '  ^  i ^
^ T  A t F T T M ^ R t  ft^T T  ^  t
Ml f^ n ft  3 R R T  *f\T t ! # ^ Z  T O T  tT^r

t  i r r ^ fh m P T  T r ^ r  ^ t• C\
q if^ r a t  * r  ?rnr tp fr ?R?r w r f ^ T T  
^  «FT ?T^r I WTf% 5fr 3TR f t  f  IT? 
T r f^ ra t m,«hTi^  ^tA  w ft #  ^ n n r  

<. q f d w %  ^Ft 'i* i v t  ■3̂ T A
^THT T O  q f t ^ T  ^ T T T  ^TcTT t  I ^ f t R
tw  ^ t f t  A q rt^ R fr *ffr; %nm A
<^*T  ^ t  «TTW  3R T  V T  v  <H-*| r ft^ ft>d
Vt % ?t rft ÊTT MfcqdiT T̂ ?TWT \
<+Vw *. * )W  f t  f  'T rfH ^ ft 1 ft
T T ^ y ftg r  ^ rin T T  eft f iF fw  .^t ? ^ ftc * i 
^ r v t ^ r ^ r  Tfft t r f r n ^ T
«PT W f® n*TT * f^ f  ^ T T  I % f tR  
^  V t  t^tdT  H ld l T fT W ^ T  

q tn T  I TW  f iR T  -3^T I T  T H f  1 W  l { l  
^T'RTT I ^  pTO TH  ^ P T  'f T ^ f t
| j  I W  f t w  ^ t  « t  t t f t r w  »T f t  I
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t  fqr tfarft w  3  V tf
4TTT qftq*H qff f t f  qmT |  I ?Tf*FT 

*Nt «rf*OT *ftv qit «n=r qf T*r 
qr* * t *ft % «q^- f  **
Wt VtVT-VTH gTCPnR V T f  
iTf ^  ^  tft**

q f q^ft^r fqr w  %
BiTT fvzrr £ qrr 5®rf^iT*r 
ft *ftr ^s^t ^  w  v t  $ ^rt '»ft 
ftn m rnr i *tost fftrr f v  f ^ r  j w r  %■ 
mfaqitfd *n*ft 5^  qrqtf art fv

wTT̂ ft f  n ^ v j j i q  qft tf^nte 
*ft ifcft ^ f r  %■ im v m t -
^TRT qft tpft 'ERTT

t p ^  q?r v f w R  qrt ifa te  
W T  ^  I «nrc 'W  ?TCf WTT VRTttsnr 
qft qrq^ ^  r  ^ r r r  v I W r  % f*n? 

tttstt ̂  ^  smr
^qqft Os'iflf£t % ¥T*r * f ^qr *t*r 

qrr# qrrsft Mtqr fttft i

fq>r *nft 3ft ^fTi q^r^tar q f̂t t  
iftr ¥t ?t v^^h r q*kf ŵ ft t  ^T^Ft 
<irqra qf *fr ?ft srtr *rr
srq̂ n- $ *nqr 'rrf^q- i

q^T *rm  | fq> *kmRsm q?r >nji«t 
q T ^  fW t f  v f t lr  ̂ tv t  v rtv
ft w r  t  i 3*rnrr qrvv qn*ft t i t  
f^T^tftq ftfta n tft i femt y Rql ^ FT 
*T ?o qr*tf qq *% ft ft qqT 
ft ^frq - x p r *nq faror ^  ?ft £«̂ <7 fq> 
fTRpft *ft O^PT <TgPT q>T<MUsH 3 
rn?ft *nft f , f^Rfr qr îfr, Wlfdaiy* 
^ f w  qf#ft Wtr 5̂ -  ??, ?y v^f^rt 
#^>r * t i ,  «rti ^ T f , m  %

q?t ^mr »nq fq>gT ?rt grrfipc 
^  fq> ^ f  w «i ^  «li«l«n I ^PtT ^Tf Vf^TT 

% W  ?Rf 1 ?^ %
*t sifw *rtt qr y «^ t *nlt,

1 RT srff I

qm l qf Prrr
qqT nr fir ^ r%  f%f̂  aft 
»^ ft  q^ ^rf«rv srfqqr q T ^  irnft ^  
v fq r  ^  wfqq> ?mt qnft fHY mf¥ qft 
% qrqfkvf v t ttfW rsr «ftr fqvn ^nrt 
^»p q V q f^r? Tft n m fv tirtrq q rl i 

^  vrrq ttm  vt w f  vnqttsnr 
^  * T m n  -f t  qpr# qff <t q f f  i w * * f  

q*Rqft«tPT q ^ ir  w  |
j u  t ^ r r *  ^TTcft ^  q^R qft f*r 

^ ? t  i  fqr vrvhtsR  It %^ext 
v t ifr $r Rnn qqr | «fk  wf 11 irpRmff 
^  ^  TRqttSTT q f V f VT q ^  finTT 
r̂r TfT ^ fqr vŝ î  ^q r qq «Tt̂ i *t 

q# i ?w ^rfr ?iq» 3̂»r qr ,ŵ F qq Jitw q*^ 
qq ^ ?ft qft qr #5^r qq̂ Wfe t^t 
3 t |  «ftr or- # q ^ t f  f r  qft 

ft^ qq i *i fq̂ RTT ^ ift 
q5t q^ft q f  5 7 ^ q^^  f t  i ^ ici i qf%r- 
f^rfq^f »Ft qn%  qf qqq ■q̂ rt# q»r 
frq qsrq qq ^?ht ft ^  ft?nr t  Pp 
^ fq P r^ ^ rq  v r t t  qft trrrnr % 
s rfir r< ^fq ir ^ q ^  t ^ ,  « f t r  t  \  t  
*f ■ '̂i q q  '^ rta i fq q r^  q q  ^ T « R T  I 
qqr qf qft gw  i ^  ^rqn f̂t g fq> tos f̂t 
qnrqt îqqr qft urq^ ^ r  q?t ^ rft qqTA- 
^TRT q j? r  qtq" ^!TTT ^ t  q ^ ft t<  'FTT^ T 
qft i

^?r ftnr v t  q^ *ft% 5 ^  ^ 1  v p t r t  
f ^ T  ^  fqr qrprqi qf ^t q t t  f«p *Ftt 

ftry^tq fr# qpfft t
3 ^ w t  t n * n i  q > r^  f * r  q ft

#qix TfqT q T f^  ’rftT arwn *TT^ fT*T # 
xqnfi- wrfftr t ^  qff ^nnnft fq> Prwft 
qf ftF ^ t *& V l ^ T

qq qftf f^ c r qnrq ^  « p r  
qrjft ^ ft  qtfsqrf ft f̂t fW  ?ft 
^ q n  q q ^ f e  «rra> f f ir q T  wpq^ qnsr 

q iq ^  t w  « q ^ ft  1 1  Ir f tp q  0 « < J  
^ t m ft  ^ftqff v t  w r t  qi?tw ^
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[ « to T O ]
w w i «r it  *nf?ra: «fr, ^ r r
%tr TO fa^SrT | 1

f t r  v m ^ s n r  ^  f ^ f t  f i t  *m *r  w r*
{tW T  <1*11 |  ^  M £ f ^ r f t  V t  *h<i*T
wpc f w  W  ft?  W TC TJ HTTP
i f t r j r r  m  » r fe ? r  S ^ t g * rr  |  ?ft ^

ftp  * f ^ v r  *T$T 1^  ^  5FTTTIT ^ rrft 
q rw n  w ^ j  «H9> s f im  %  t w  x&ft 
•w rftitf, f * R  arraT t  1 w  n f
fts s ft  v r c f r W r  %  <rra T ^ f t  eft 

*ri<*> i f  m i  i f t  sas fa^r? 
« tw 4  w^t-t q rg  ^  wrg ^  
$ t * r ^ T  «rr M iF T ^ f v ^ r t  f v ^ f r  Ft 
v n r f t t ^ H  Ir  t s t  5 , ^
^ 3 3 T  ^  ^  t  I

q^T TS  WTfa V d H  5pt ?fr
»pfr 11  ^r«i^r 3  A T O n  §r Pros/T

VTgTfl f t*  <4TfCtHI<M JFT fTPT ?t ^
*m=r v T ^ t ^ r e H  «rr 1 ^ r

^ r  < ft ^ *r ^  ^ r  m |  1 ^ f r
n * r< t» T « rm t A w ffci<r<H =ft

«T5T q ^ r  V l f ^ ^ M '  W TOT «TT, 
itf« h q t w * ’tn r t %rvft |  1 ^ r
c t fv v t  %  wrt W r  f^RT^f
ft?  * r f w  %• tffas fr W3\ ^ T  % 5ffcFH
$ * f t r f tR f * n r  «Ft s t  *r£  t 1 
i r f t^ r  v R T t ^ t H  % *r?  * f? r  5^
|  1 «rn£t ^m T 3̂^ ? t  «?r * r f  |  i ^  
• to ! t t  Sr P rte p r f t * r r  m  ft> $ *n r t ^ f r  
w  g lfa g t %  *r t*e r  « tt * m r  ?  * f k  v r ^ r t -  
^ T  W?t T T *fl ^  W<RT E t f v f r  %  iftt? T  
•p t « n *r  % w r  ^rnT, % ft» r ^ t t  ?n£t
ft^TT t

« r* f r l r n  %  v iT w O  
^ ly  v t^ tt  ^ t ? th  ^  ft> 
v t  *4 vtrzz fr? H  #  « rrr  < rfs w

5STRTT UT «IT5T T ftT ^
t f t r  v f v v  I t  v f v v  y w m f v t  ^nft-

* n f r ^ r  w &  !rm  A  #  vttK, %rrtr v t w f  
v  5frnr% lr >wnc v r
%  T ^  W THt f t  w i m  t t  v d m  ^ t  
f t r  w 'w ^ a w l f  « f k  3nwr*=et 
^r crr^ t o t t  -m nw  |, «ftr 
s rR rftrf^  ^ r v t  f« m
t  1 ^  * r r ^  m rn rfh r » r f t  « r < m  
• f t  s rtir  vn%  g rr  ^ r  crm sfh? t  
v Y t  ^ t  ? p f ^r% ^*1%  aftlT  w it
W TR T M l^rO  *HTT ^rW T <t ^  I A  VTOTT 
th r if t  j j  ft>  * r f t  * i ^ P r  i[? r fk c^ fl 

f^cT  #  9 T T fW  T ?  ^  f
<ftx A  g  f% ^  ^  Krrtt « r f w  
*iT^ 's  ^  ^pt '^ W l ^ 1 *7  1 v*l t,
W  « ftw fl % cft̂ T ^ n p  % «rf6R7

% ^pq- f^Rrft irqffer ?rfw  
s f lr  ?T?TT fiT c ff t  w r ^
w h : ^  f ^ m r  wtxtv? 't f t r  sfr
w \̂t frtfr % otst
^ r ^ t  ^ r^ fr  ^r 5^  ^  ? r fr  

1

Dr. P. Sobbarajran (Tiruchengode). 
Mr. Deputy-Speaker, Sir, I rise to 
congratulate the hon. Home Minister 
for the passage of this measure. I 
think it is a step taken m the right 
direction to place the local self- 
government in Delhi on a more satis
factory basis. This is, if I may say so, 
an experiment in the matter of local 
self-government, of uniting the urban 
and the rural areas. Though local 
self-government has been known to 
India for many years, there is no 
single instance where an urban and a 
rural area have been added together 
and put into the hands of one adminis
tration. I hope the experiment will 
succeed, because, after all we live in 
the same country, whether urban or 
rural, and I hope the representatives 
of the people in the new Corporation 
will put the interests of the rural 
areas in the forefront and, see what 
they can do to bring modern ameni
ties to rural area*.
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The controversy has really rased 
round the exclusion o f  New Delhi. I 
think the hon. Home Minister has 
tried to expound why this has been 
done time and again, both in the 
Joint Select Committee and also on 
the floor o f  this House. The situation 
is that New Delhi was built entirely 
for the Government People should 
not forget it, and most of the build
ings in New Delhi, I believe over 90 
per cent, belong to the Government, 
and are occupied either by Govern
ment servants or by Members o f  Par
liament. So, in the interests o f the 
people and in the present situation, I 
think it is best at least for the present, 
till We know how the new Corpora
tion works, that New Delhi is exclud
ed from  the area of the new Munici
pal Corporation They do not lose 
anything by this, because they have 
a large area to administer and they 
have been given p'enty of powers, 
inverting the Electricity Board, Joint 
Water and Sewage Board, etc., in the 
hands of the new Corporation

Much criticism has been levelled 
against the appointment of a Com
missioner In my little experience of 
the Madras Corporation, I can say 
that this has worked most satisfactori
ly. After all, the policy is to be laid 
down by the members of the Corpora
tion, and the Commissioner, as the 
executive officer of the Corporation, 
has to carry out what has been decid
ed by the Corporation.

Criticism has been made as to why 
the Mayor is made only an ornament 
and no powers are vested in him. I 
think if the Mayor is an able man he 
can exercise a great deal o f influence 
in the matter of administration. He 
can m ake his Commissioner under
stand his point o f view  and carry out 
what he wants, because I know from  
my experience of the Madras Corpo
ration that—there have • been prece
dents before— Mayors time and again 
were able to influence their Commis
sioners in such a way that what they 
wanted in the matter o f  slum clear
ance, in the matter o f laying roads or 
improving roads, or in getting better

water-supply for the Corporation, was 
fulfilled, and such things were large
ly influenced by the Mayor himself.
I can cite the example of Mr. Satya- 
murthi. If the Poondi reservoir 
scheme is there today and if the 
water-supply in Madras is better 
than it was before Mr. Satyamurthi 
became Mayor— even though it still 
lacks what is needed— it was due to 
his efforts and the energy and the 
dynamism he showed in bringing 
about this Poondi reservoir scheme 
and thus making the water-supply o f 
Madras better than what it was be
fore. There are other things Mr. 
Satyamurthi did also; not that I want 
t o . , . .

Mr. D eputy-Speaker: Much more
need not be said about Mr. Satya
murthi

Dr. Subbarayan: I am only saying
a* an example what a Mayor can do, 
e v e n  though he may not have powers 
vested in him by the statute, to in
f lu en ce  opinion and get things done. 
AU that I say is that it depends on 
the dvnamism of the Mayor, on the 
drive he possesses to bring about what 
he wants, even though executive 
powers may be vested in the Commis. 
s io n e r. I was citing Mr. Satyamurthi'# 
example, because that example occur
red to me as I was connected with the 
Poondi reservoir scheme as a Minis
ter when M r. Satyamurthi was Mayor. 
That is the only reason for my men
tioning it.

As I said, the members o f the Cor
poration have the power either to 
make or to unmake the Corporation. 
It is the policy they lay down and the 
resolutions they pass on which w ill 
depend the administration o f the Cor
poration. I am sure the senior mem
bers o f the service would be  appoint
ed as Commissioners and they w ill 
carry out what is wanted and what 
has been decided upon by the Cor
poration.

There was also a criticism as to 
why the Government should appoint
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[Dr. Subbarayan] 
the Commissioner and not the C or. 
poration.

Mr. Deputy-Speaker: May I request 
the hon. M ember to conclude short!-

Dr. Subbarayan: I hope I  w ill be 
allowed to reply to the criticism that 
has been made.

Mr. D eputy-Speaker: That criticism 
need not be taken so seriously In this 
third reading.

Dr. Subbarayan: I think the third 
reading is meant also to reply to 
criticisms. That is what I am trying 
to do in order to support what has 
been carried out b y  the provisions of 
the Bill.

M r. Deputy-Speaker: What has been 
done may be commented upon and also 
what ought to be done may be said, 
but in a brief manner.

Dr. Subbarayan: 1 was only going 
to say what ought to have been done 
in this connection. I wish the hon. 
Home Minister follow ed the Madras 
precedent, by which the Government 
sends certain names for appointment 
as Commissioner to the Corporation 
and from  those names, they can 
select one w ho is subsequently appoint
ed by the Government. Though not 
provided in the Act, I trust the G ov
ernment may adopt it in practice. 
That is how the Commissioner is 
appointed in Madras and that might 
have satisfied some o f the demo
cratic feelings o f m y friends.

The hon. Lady Member w ho spoke 
before me talked o f  Tokyo. May I cite 
to her the example o f  Canberra in 
Australia where the city is excluded 
for  the simple reason that it is built 
as the capital o f the Government and 
the Government naturally want to 
keep the powers to  themselves.

Dr. Sushila Nayar: I was talking 
about the old m odel; not the new one, 
represented by Washington and the 
new m odel represented by Tokyo.

Mr. Deputy-Speaker: Both are right.

Dr. Subbarayan: Canberra I admit 
is m ore recent than Tokyo. A s a 
matter o f  fact, I think it is correct that 
at least for the present, New Delhi 
should be excluded from  the purview  
o f the Corporation.

To conclude, I w ish the new  Cor
poration every success I wish them 
godspeed in the new venture that is 
placed in their hands. I hope when 
their labours are done, they w ill be 
able to satisfy the rural areas and to 
see that their interests are not made 
to suffer by being connected with the 
urban area of old Delhi.

wrr I™* «rr isftT 
1 ^

#  IT?*; *rr*r f ^ f r  3
1 w rc  iX

% ^TT 1TRFF 3ft H
#  x^r w m r  

T W T  I H W W  %  q ra - *PTT
t f t r  m  f * n r r  *m r  t v  ^

^  :TTTT ^ T M  ^TTT |
v k  spt W *  tftr if

w rc w rc  w  *n rr 1
^  w t r  srw m  *ft f w r  t  f r  «rnr 
w  * i  w ft T F T  t  I
VETVt TRT V7W VB" 41 ■'i VT'A
q r f s f n w  %ni 1 f v ^ f r  %  
f H x m  «fr ^  ^  5T

T T  f>T5T ^ T T  n m « ll T  
TOT TOT ft»TT \ f * T  f  ftp

f w f C  w tT  *H *T  #  WTK JTTT »PTT I
ernfl^T R n B rfk s ff t c  

farvR vrtrr *rr fitRfr % sr^w
w r fW  ^  V T % T  ^RTTT
TOT H W T  J^TT ^*T R T  TOT ITTVT ^t*TT ?

t  f r o  q r  ^  1 * r f
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fw 3*r % **** $ i

ftrf̂ w FFr?rn$ «fr 1 Ft$ ̂ rm «qT ftp; 

*r  m  «gftfanr F%#r |

W ¥NT ft I Fff  *ft fTOW *T ft 1 

inftv or? % vmmr  ̂i 

<t?r ft vmttsnr f îF  *m=r#

%tm f*r *rW# 1  ?ft wnutnw
*r  - -*v- _-J1**_Af _ * . ̂. _
H TTn ®ITW 5 *̂ 1 OTT vgl-

f̂ vnff in  wrft '*nfr  ̂an* ft

*ftFT ̂ Tfr fHMfll  "*ft ?rft t I 

»rfWf %  *flr wfanft # T̂?t f

f*T  FT yfafnfâ FT̂ f I T̂T

ipr#  r̂r fF ttf Ft

f*r pnftnt ft t| f Sijtct *ft 

ftnT anr f̂ rv ipn̂: *tt*t# *tptt 

% w1*ff %■  t̂ ̂fft̂ f t̂ It 

aft  |

niw wi t % «m*«r 3f 1

jm srfqftr % 1 ̂*T ̂ qH'«ft*r

*p$  f̂t t̂ mi4*tt Ft *ftr F̂r fF 

xm if* *rtrm spft*r ft# <*t t$ f

*RTTT % *F5T 1  Ft FK4l>*M %

*rr*r frrwr t̂  t 1  ̂  *r ft fF ̂ rct %

*ft»ff Ft fF̂ft WHt f̂t »f6Hl{ ft *ftr

Îjid % ̂iVi 1T̂*TT f\ fF  FTT'ft"

F̂T ̂ fw# ̂ if T̂  T̂ I W 

*1$ *Ht aft Ft *fk  TOf ’Ft V̂TTP?

T̂T̂ T̂ TT̂'  *rf*rf?T Ft Kft firvffi

Ft TRT M><l<ll I îfft̂ £$ld % fSTCT 

f̂FTT >ft ̂  $ f̂ T SftST FT

fan I R̂T % wWf Tt aft *fr 5PPTTT 

T̂ % *FT ̂T ̂ T 'Sift Km «TT T̂TTfiHKm 

r*t>Mi *nrr 1

*n[t  'TT  fesft  ̂ w wjw

ftd> f*l>̂ I IPTT I ft̂ ft % Fpft i!\ ̂ RHT

r̂m̂ft $ 1 «nr s*t  ̂trhV̂ h

’FT firvrv HTT*P7 TRT VT f?W ̂ J %THf

imrrrfr F̂pft  ̂

wvfkzft ?r<5 r̂  ^ T r̂ *r:

ft«T ft[tj on% f, imetf  %w nft

ft?fr | fv ̂  <RVt 

V»̂<. f ̂ Xflf *ftT W*TV 'TT t̂f t I

vnr Tt ̂ft ̂irtt firerr ftwft  f ĝ vt 

ftwt  *nn% #  ft f̂ msr fRT 

wn I 1 f̂srftrm virfbft  ̂w 

vht «fw qflr t, gsr % <mr  srormr 

*rflf t 1  ̂«rrr ̂r wt ^

«Rt?: vitfoft % trt mhi f̂rr sfff «rr 

tv  m 1 1  vt ^wr ̂1 ̂ 1

UTfWCTTX i|R fT  >d*i ft fWt

TTHT % WRFT  ?ftT f̂TT I  ̂^  

WTOT WT̂TT f*F ?5BT ftr̂ TT %■  R̂T

% ̂ .n ̂rt iftr ?[*nt 915̂.  f̂wft 

Vt  VTTSTT ftvOT f̂<aiC VH fV 

r̂%  «n*̂t ?ir̂  *r̂ ̂ S}11 q̂Tf

vr  awnr ft ̂ %»rr 1 «ftr «nr ̂rft-

anrff  ̂  ̂^ t ftwft %

f̂nnr ̂   vrr%*t »ftr *t̂t «(?t

5TTprtt fw  #̂n“ !ft t *Tf ̂TPTHT?r 

ft ̂ iwt f̂ q̂t «r̂r #n”hrsnv «rr % 

ftr«TT ft ft*t ftm | r fftr ftwft % 

f̂trft Ft ?ft  ft*rr ww

anFT W STFTT W5t 1

rm ̂ f ̂ ttoft t «ftr

# A ̂ FT ̂8[  FT̂T ’TT̂TT j? I «PWT

^ ̂ rr sjjfafaw F$rfzift #

Ft  ^Mrfl % aft sftFfr*rt

fr amfr f ‘ ̂ ̂ dt  fftft f iftr

anr anr  arrcrr  ̂?ft frrr̂ ̂  fi%

»mf<y Ft PR?ft ̂fr ̂ =m ftt *fr arpft 

1̂A »nvrarr̂*N> *1̂  ft*tt ̂ rprr 

J fF FT¥  FT FT*T iftvft % WmTT

Vtt* Ftt 5ff|f FT ̂ TF?TT | I %t*1X Ftf 

«ftT ̂fV FT ̂T% wt 3** ftn* ITT «ftH 

forr s*tht ̂rff̂ 1  ̂̂î ai 5 fF ̂frvft

Ft  n̂ mr ̂  «NfiO ^ # «rtr

jwft am? sftFfW fr arrflf i

WT̂T  f̂T3FT TRlf ftwft wjf̂rftnw 

F%̂t sf frrf̂ ?nrr& f  mwr wĝr
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iwnnim]

$ I $ wtn fTT¥  WT IĴIT

vr imjr snrr̂ $ i *r?r mth«kti ^

Ir *p[ĥw % 1 A *jpr *ft  *r «rrt 
*sr A #A # tot $ xfr* A A %_xfr* A A %_ % *r$t
HTT «i*n̂ F̂T n  r̂rr  ̂I 

qr *f?fr ̂(Ytt -̂ tt stt tstt ̂ aft

Awrfi tfFsff ̂ TRT t irpfY f*F f«5 
X*%rX*%r *R% fTTT SFTpfr  I %ftx%ftx 5ft% 
qwr ^ srnwr tot | f^r t̂ 

hYhY *fAx 22 ft vx «n?ft %% t
'd*-*fl̂  ̂ VI1 5TT% ̂ TRT̂ AA 
*rt *ft wrcrr  T̂r fjprrrr fosnft ̂ft i

AA feĉft TOrqifsrer *rr sw t? 
*̂gt ft 1 ̂v. *n̂ 5 t fa  r̂c?*T f̂ r 

?re? & «Fnr ̂ r AA 1 *t̂t <rt ̂ sft̂ f̂ r 
irfsvR  trt «r̂r *Fft far r̂ ftt vt 

«Tt3T̂ ̂ rsftajfe* vTm̂ k 

5 I *̂5   ̂I   ̂'3TT vA < ̂ 3(T

?ftT TT tinW<\ ̂t-HTnr,  5̂TT *t>< ̂ HTPT

wr̂rr  t, $ ̂rr? ?fr ̂ Tcft %£ ws*%£ ws*
_?K. ___ ■ -_ ■ ■ ■ -*s. *
T̂ **<*[ tTVCT 5 *

Mr. Deputy'Speaker:  I hope  the
House would not mind sitting for a 
few  minutes  more to  enable the 
honourable Member  to conclude his 
speech.

«ft ifWff **m*T : A  cTT*?  %

 ̂I  "3"T *l fV̂fl %  Pi®! ̂*1 4* <,*11

T̂<?<1T J£ sft f*F  ’Ft

*rfanr %*TT ̂ 15̂  ̂ T̂T TO ̂

f*F  ̂ ^

fr  vpt w ?rĉ ft̂rr ̂ 1

^ ¥̂rl  ̂fv W*jap d <.̂ t̂*TT 

Hlf̂ H  W ?T̂ fRTT ?tm ̂ %ftK%ftK
vnr wflrraT̂  i <rryfeĉft%

P̂TPfr ¥t Am*r<Am*r<  *pt, 

yr %frx%frx  qr ?ft?  yn>ft

 ̂1 ̂ ̂ ̂ wt ̂ ft* ̂   qr

«T5 m  f?r̂ r | tfK 5̂  Om

*nrr wrr ̂ r «tt  #*r vr *fts 

f^-  f «rtr w  ?rqr Trnftwgjfev 

vfwrfr ait wftw’fl *f «t» ̂ mt ̂ 1

^mnmvr  : ihr ?fr hn 

vt̂  |  vrrft̂ nr ̂ ̂ rr ^

T̂T I

«ft »ww »)TTVT : irft 
 ̂ \   ̂ T̂̂ TT g f*F «t>i vh'Rsii A

* ![t l

<T5TT̂T *$A ̂  T̂TT ̂
3ft r̂T̂H #sr t  fqwr jvt 11 

f̂ <-mTfqd nWt ®Ft  t', %tA

ft'+ftrd f̂erqt t, %̂RT WX T̂TVT |

«fU »r̂t  t 1 vtt 4 ̂?rr fzc&m

«PT f%  f«IW % 'TTTT t̂# ?t

if  T̂T ̂  ̂qT̂fr ̂ ̂ft*T
f fsp f-i(?T ̂T7(ftW;t 

 ̂?*T  ̂? I'Z.'Z A ’ETîTf ?T 
^ r̂rrrtWr war fsrm tot |
T̂Vt vt̂iI % f%  *̂T% Riu tt̂>

sr>n?T ̂t><. *mn  ̂I

jcftt  ̂A wppfhr =r̂ »f̂t sft ̂ 
«n=TOK $, A •ft̂tt
|T 5$* «ft r ̂ TT q  ift

5f?TT % US** HT A rTR <PT 
MM<rT Pt>M( ̂ iftX r̂Tcl*i1 ̂<?<0 ̂3% TRT 

?Tf% A 'TRT VTamqfT  ̂I f̂ ft 

t̂% wmr  t % %nA  ott A 
zr&zt 3ît fvT9rfvT vrmr anw 1 
xftx A ?htŵt fj  t̂t;   ̂̂  ?it

4̂«fl <T̂ W  ^ TOT f̂FPT  T̂̂fTT

%ftx «nprr *ft*t  *̂tt wYt
4l<̂ ̂T ̂%̂TT  ST<T  I

Pandit G. B. Pant: I am grateful to 
the hon. Members for facilitating the 
speedy passage of this Bill.  It goes 
out with the blessing of the entire 
House. We all wish and pray that 
the Corporation that will come into
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existence as a result o f the implemen
tation o f the scheme embodied in this 
Bill w ill succeed in serving the peo
ple o f Delhi. W e wish the Corpora
tion godspeed and success.

M r. D eputy-Speaker: The question' 
is:

“That the Bill, as amended,
be passed” .

The motion was adopted.

Shri T. B. Vittal Rao: What about
the agenda for tomorrow?

M r. Deputy-Speaker: You w ould be 
getting it in the morning. Is the

Delhi Development Bill going to be 
taken up tomorrow?

Pandit G . B. Pant: No.
Shri A. K. Gopalan: Probably the 

motion on the food  situation.
Mr. Deputy-Speaker: That is per

haps not yet ready. That will be 
taken up on Tuesday.

Shri Rane (B uldana): We would, he 
taking up the Bill about nursing to
morrow.

17*08 hr*.

The Lok Sabha then adjourned till 
Eleven of the ClocJc on Friday, the 
29th November 1957-
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areas of U . P. . 2660-61
594 Cooperative Sugar Mills . 2661-65
597 Training in warehousing . 2665-66
598 Resettlement of landless

workers . 2666-67
600 W.H.O. Rural Health

Conference . 2667-69
601 Electrifications of rail

ways. . . . .  2669-72
602 Tape Relay Machines 2672-73
603 Erosion protection works

to Taki Town 2673-75
604 Rice . . . .  2675-77
605 Delhi Municipal Com

mittee . 2677-78
609 Fruit preservation factory

in Kulu Valley 2678-80
6 11  Oil-seeds prices 2680-81
612  Alaram chain 2681-82
613 Railway Protection Force . 2682
614 Delhi-Ahmedabad Air Ser

vice . . . .  2682-83
615 Volunteers for Postal Scr -

vices . . . .  2683-84
616 Aerodrome at Forbusigani 2684
617 Water and Drainage

Schemes for Calcutta 2685-86

W R IT T E N  AN SW ERS TO  
Q U E ST IO N S- 2686-2727

S.Q . No.

595 Chlorine gas leakage in
station yard 2686-87

596 Postal Savings Bank Ac
counts. 2687

599 Air service to Assam 2687
606 Publicity by Indian Air

lines Corporation 2688
607 Madras-Rangoon Steamer

Service • . 2688

S.Q. N o. Subject C olumns

608 Consolidation o f land
holdings. 2688-89

610 Purchase of railway
sleepers 2689

618 Conference of General
Managers o f Railways . 3689-90

619 Sale of water by D. V. C.
to industrial concerns . 2690

620 International Maritime
Law Conference . 2690-91

62 r Bharatpur Factory 3691
622 Rural Family Planning . 2691
623 Survey of Assam rivers

for Hydro-Electric 
Schemes. 2692

624 Line from Baraset to
Hasnabad *693-93

625 Sinking of Indian ships . 2693
626 Private housing colonies

in Delhi. 2694
627 Sewage treatment plant

in Delhi 2694
628 Removal of fish plates

near Pilibhit Bridge 2694-9J
629 Steamer service 2695

cns.Q.
No.
778 Khawai-Kalachara Road . ^695-96
779 Amarpur and AgaTtala

road link 2696
780 Food adultration in Agar-

tala. . . . . 2696-97
781 Derailment of wagons 2697
782 Train accident 2697-98
784 Theft of copper wires . 2698
785 Cultivable land in Mani

pur . . . . 2698-99
786 Cooperative sugar facto -

ries in Andhra 2699
787 Conference of National

Harbour Board 2700
788 State Road Transport 

Commissioners Confer
ence . . . . 2700

789 Sanitary arrangements in
Andaman Islands 2700-01

790 Slum Advisory Com
mittee for Delhi. 2701

791 Water supply for Mehra- '
auli . . . . 2701

792 Sulpha-drugs. 2701
793 Anti-T.B. work 2702
794 Doubling of tracks 2702
795 Indian Council of Agri

cultural Research 3702-03



W ttitW BN  ANSWERS TO 
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U .S .Q . SuBfkct
No.

796 D .T .S . buses . 2703-04
7 9 7  D.T.S. staff quarters * 7 0 4
798 Bankura Adra line. 2704
799 Import and export of

plants to Pakistan . 2705-06
800 Russian Cargo ship run

ning aground. . 2705—07
801 Railway staff1 clash with

Osmania students. 2707
802 D ining car on Grand

Trunk Express . 2707-08
803 Training of village lead

ers . . . .  2708
804 Family Planning Centres 2708-09
805 Survey of railway lines

to Garo Hills. 2709
806 Fisheries . . 2709-10
807 Railway workshop in

Assam. 2710
808 Barrage on Haora River

in Tripura . 2710
809 Land revenue in Tripura 2710
810 Nationalisation of Maza-

gon Docks 2711
8 11 Dungarpur-Banswara-Rat-

lam  R ailw ay line survey. 2 7 1 1 - 1 2
812 A nti-corruption organisa

tion on the N . E. R ail
w ay. . . . .  2 7 12

813 National Federation of
Indian Railwaymen. 2712

814 Sanctuaries for Wild Life 2713
815 Loans for Manipur admi

nistration. 2713**4
8 16  A gricu lture im plem ents

for Manipur. 2714
817 Ricc in Tripura . 2714
818 Bridges under repair 2 7 15
819 Cooperative Bank of

Him achal Pradesh 2 7 15
820 Shortage o f  drinking water

in Himachal Pradesh. 2 7 15 - 16
821 Catering contracts on

N orthern Railway. 2 7 16 - 17
822 Ayurvedic treatment for

cancer 2717-18
823 Public Call Office at Kulu

Post Office. 2718
824 Amritsar aerodrome . 2717— 20
825 Kandla pore 2719-20
826 Railway Out-agencies 2720
827 T .B . patients from West

Pakistan 2720-21
828 Amritsar Railway Work

shop. . . . .  2721-22

Sublet

829 Educational facilities at
Bhatinda Railway Station

830 New telegraph Offices in
Punjab

831 Control o f Malaria in
Punjab and Himachal- 
Pradesh.

832 De-Luxe train service
834 Bikaner Railway Work

shop . . . .
835 A ir Traffic Control

Examinations
836 Dum Dum Air Port
837 Santa Cruz Air Port
838 Rural Universities .
839 Railway Staff
840 Transfer o f R . M . S.

(N-6) section.
841 Litan-Ukhrul Road,

Manipur.

M ESSA G E FRO M  R A JY A  
SABH A

Secretary reported a message 
from Rajya Sabha that 
Rajya Sabha concur
red with the motion to 
refer the Probation o f Offen
ders Bill, 19 57  to 
Joint Committee.

C A L L IN G  A T T E N T IO N  TO 
M A T T ER  OF U R G E N T  
P U B L IC  IM PO RTA N CE
Shri Awasthi called the at

tention o f the Minister of 
Railways to the derailment 
of the Farrukhabad-Kanpur 
Passenger Train on the 25 th 
November, 1957. The 
Minister o f Railways (Shri 
Jagjivan Ram) made a 
statement in regard thereto.

B IL L S  IN TRO D U CED
(1) Indian Railways (Amend

ment) Bill, 1957.
(2) Capital Issues (Control) 

Amendment Bill, 1957
(3) Central Excises and Salt 

(Amendment) Bill, 1957. .

M O TION RE ST A T E M E N T  
B Y  T H E  M IN IS T E R  OF 
FIN A N C E ON H IS V IS IT  
ABROAD . . . .

Further discussion on the 
following motion and the 
substitute motions there
to moved on the 97th 
November, 1957, continued:

ams#

Columns

2722 

2722-23

2723
2723

2734

2724
2724-25
2725-26 

2726
2726

2727'

2727

2727

2728-29

2730

2 7 3 1 —5 5 ,
2758—99



INMJUX. DUMB

Finance Minister on 
hit visit to the U .S.A ., 
Canada, the U. K ., 
and Weit Germany 
laid on the Table 
o f the House on the 
13th November, 
1957, records its 
approval o f the 
contents thereof. ”

*® S 7

C o l u m n s
**That the statement by the 

Pinance Minister on his 
visit to the U-S. A ., Canada, 
the U. K ., and West Ger
many, laid on the Table 
o f  the House on the 13th 
November, 1957, be taken 
into consideration.*’

The substitute motion 
moved by Shri T . B . Vittal 
Rao on the 27th November,
1957 was deemed to have 
beep withdrawn by leave 
o f the House.

On the substitute motion 
moved by Shri T .K . Chau- 
dhuri on the 27th Novem
ber, 1957, the House 
divided, Ayes 34 ; Noes 
143. The substitute motion 
w it  accordingly negatived.

The following substitute 
motion moved by Shri 
Frank Anthony on the 
37th November, 1957, was 
adopted :

"T hat for the original motion, 
the following be substituted 
namely :—

“ This House having 
considered the state
ment by th*

B IL L  MASSED

Clause-by-clause consideration 
of the Delhi Municipal 
Corporation BiU, 1957, 
as reported by Joint Com
mittee was concluded.

The motion that the Bill, as 
amended, be passed was 
m ved by Pandit G . B. 
Pant. The motion. was 
adopted.

A G EN D A  FO R F R ID A Y ,
29TH N O V EM BER, 1957-
Considerauon of the Indian 

Nursing Council (Amend
ment) Bill, 1957; the Opium 
Laws (Amendment) Bill, 
I957> the Cantonment 
(Extension of Rent Control 
Laws) Bill and Private 
Members’ Resolutions.

3 8 5 8

C o l u m n s

2799— 2852




